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LOK SABHA
Tuesday, the 1l4th May, 1957

The Lok Sabha met at Eleven of the
Clock

IMR. SPEAKER in the Chair]

MEMBER SWORN
Sbri M. V. Krishnappa (Tumkur).

QUSTION OF PRIVILEGE

Shrl §. C. Samanta (Tamluk): Sir,
on a point of privilege I have to
draw your kind attention to the
fact...

Mr. Speaker: Just one word. The
hon, Member is an old Member of
this House. He knows too well how
a question of privilege has to be
raised. He may write to me. Then,
if I consider that it is a matier of
privilege, 1 shall take suitable action
thereon.

The House will now take up ques-
tions. Many of the hon, Members
are new and they will only be help-
ing me by giving out their names,
and then I shall call them,

QUESTIONS AND ANSWERS
wIGHIC ¥ gEE § S wtton w foqd
{ =t sfaroaom e
ft e wo wwi :
s qFWT gAY
| dfew wo fue wwix:
{ ﬂ'l‘ﬂon’loﬂ!l:
*ft Wrgare
[ ot fayfr foss:
T ™ "Wt Ag A T FA
w357 fw
(%) w1 wTefT & Eewew T of
apre. Ayt gy goar qfeag w1 J@

88
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(=) afx gt a1 ag7 gar g% vfq
TAT-9ZT  q7 T/T JeqdT ?

sy Welt mar dRfare wrd Aoy
(s womeee AgE) (%) A
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st wrfor w87 fedT g g7 a3 &7
faarr =5 fear & f 9E W
HIETT 7 FTEATT w07 1 wyafE qg
D * w qGg ar wfeerer 9w &
ST TA AXE FT ANTAL JAT ¥ IA¥
meq ¥ fagq 7 fear ar § 7

st wwgeeTs d@gE ST A,
=1 sfer § @ awg &1 fa=wre wg
swe g frar ¢ A ag faage rem
a| g 1 FWA AT SHA gy 90 TF
WX W7 FITHIX AT AGX § AY
QT | 9TF, IFA TG AT, WA g
&t afew gt aw AR A1 & wiwany
F7 mATAz § Y wg Ov, w5 s
& frqr feer & aff wmAT <@, 7
37 fgex & o1 5 wifeeary & wax
H & 9 9 qEr AT §, O
o w7 "arer & gy 951 ¢+ gw Al
7qT I 9T Ag A )

Shri B, §. Murthy: Could we have
the English rendering of the answer?
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The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): The question was if M.
Jarring said anywhere that he was
not permitted to go to Kashmir—
that is, not permitted by the Govern-
ment of India, as stated in some
Pakistan papers, apparently. It is
completely wrong. In fact, we would
have been happy if he had gone there,
and we told him so. But right from the
beginning of his arrival, even in
Pakistan, in Karachi, he had made it
clear that he would not wvisit any
part of Kashmir. He made that clear,
1 believe, to the Pakistan Govern-
ment, and later when he came here
he also told us so; and he said: T am
only here to visit Karachi and Delhi
to talk to the Governments and to
no one else,

Several Hon. Members: rose—

Mr Speaker: Order, order. A
number of hon. Members are new to
the House. I would like to tell them
briefly how I propose to call hon.
Members who rise in their seats for
putting supplementary guestions.
Members will see that a number of
names have been clubed on these
questions. These are all hon. Mem-
bers who have tabled questions
independently relating to the subject-
matter. When one comprehensive
question is admitted the mames of
other hon, Members are clubed there-
on, 1 will, therefore, give opportunity
first to those Members whose names
appear bracketted along with the first
name to ask one or two supplementary
questions, ‘Then, I will look around
and if any other Member wants to ask
guestions, I will limit the number of
supplementary questions according to
the importance of the subject-matter.
Shri P. C. Boge.

Shri Supakar: I am the third in
the list.
Mr, Speaker: 1 have called Shri

P. C., Bose who is also in the list,

Shri P. C. Bose: May I know whe-
ther Mr. Gunnar Jarring during his
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visit took the opportunity of ascer-
taining the views of the leaders of
Kashmir like Bakshi Gulam Moham-
med and others?

Shri Jawaharial Nehru: [ have
already said that Mr. Jarring had
made it clear that he wants to meet
the representatives of the Govern-
ments and none else. Whether pri-
vately he met others, I do not know.

Shri Supakar: May 1 know how
long this stalemate will be allowed to
continue regarding Kashmir affairs?

Shri Jawaharlal Nehru: I am afraid
I can give no answer to that.

Mr. Speaker: It does not arise out
of the question,

Shri Wodeyar: May I know whether
Mr. Jarring's report is influenced by
the Swedish Foreign Minister's state-
ment made in his Parliament about his
Government's stand on the Kashmir
dispute?

Shri Jawaharlal Nehru: How can
1 answer this question? 1 am sure
that Mr, Jarring's report has come
out of his own head, I take it, out
of his experience and study of the
question and is not influenced by
other factors.

Shri Shree Narayan Das: May I
know whether the Security Council
has decided to discuss this report in
the near future and if so, what is the
date fixed?

Shri Jawaharial Nehrn: No, Sir.
We have no information as to when
the Security Council might consider
this.

Shri Kasliwal: May I know whe-
ther, before this matter comes wup
before the Security Council for dis-
cussion, there is a likelihood of this
matter coming up in the Common-
wealth Prime Ministers’ Conference?

Shri Jawaharial Nehru: No, Sir,
tuuwemooncemed,wedonot
discuss such matters there.
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Mr, Speaker: Next guestion. Shri-
mati Tarkeshwari Sinha. I have
allowed a number of questions,

Some Hon, Members: What about
No. 27

Mr, Speaker: It has been transier-
red to the 20th,

Refugees from East Pzkistan
S$hri Sadhan Gupta:

+
*3. { Shrimatl Tarkeshwari Sinha:
Shri Bibhutl Mishra:
[shrlmatl Ila Palchoudbury:
Will the Minister ol Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether it is a fact that 9,000
out of 25000 East Pakistan refugees
sent to Bettiah for settlement have
degerted their camps and gone back
to West Bengal during the last one
month; and

{b) if so, the reasons thereof?

The Minister of Rehakilitatlon and
Minority Affairs (Shri Mebr Chand
Khanna): (a) Out of 28,075 displac-
ed persons from East Pakistan admit-
ted in Bettiah Camp, Bihar, 10,358
deserted the camp upto 15th April,
1857,

(b) The desertions were mostly due
to misleading propaganda by some
interested persons ~ho worked wup
the emotione of the displaced persons
by giving them hopes of rehabilita-
tion in West Bengal.

Bhri Sadhan Gupta: May 1 know
whether it is a fact that living condi-
tions and amenities in the camp are
very diplorable and whether, in parti-
cular, the refugees there are being
housed in tents 10’ by 8 per family
and with very inadequate water sup-
ply, and so on and so forth, and if so,
whether this is misleading propa-
ganda?

Bbri Mehr Chand Khanna: If the
hon. Member is referring to the liv-
ing conditions in the Bettish Camp
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in Bihar, then I wish to submit that
the conditions in that camp are very
satisfactory. As for the minor com-
plaints that have been alleged by
the hon, Member if reference is made
to any particular complaint, I shall
have it looked into.

As regards the tents, 1 have no
personal knowledge, but the tents
are of a standard size, and should be
of the same size as in West Bengal.

Shri T, K. Chaudhuri: May I know
whether the attention of the Minister
has been drawn to lengthy reports
by the special correspondent of The
Statesman in the Calcutta edition of
tnat paper, of the 4th and 5th April,
1957, and also to the lengthy report
by the special reporter o the Amirt
Bazar Patrika—of the 16th April—
which is generaily a supporter of the
Congress Government—to the effect
that:

“Except for somewhat inadequate
arrangements for supply of drink-
ing water, no amenities that are
generally associated with human
life are visible. The people live
in small stinky tents surrounded
by fifth and garbage. Sanitary
arrangements are totally absent.”
and if so, why no contradiction was
issued from Government side? At
least, 1 understand that there is an
establishment of the Ministry at Cal-
cutta, and they could have easily
contradicted these things which came
out in the papers.

Shri Mehr Chand Khanna: I visit-
ed that camp myself. I have also
read the two articles referred to by
the hon. Member. Some of the report-
ers who have been there are alleged
to have stated that the conditions in
the camp in Bihar—though I do not
wish to compare them—are  better
than those in most of the camps in
other places,

Shri Gajendra Prasad: May I know
whether a Minister from Bengal
recently visited Bettiah camp and
said that the living condition there
was more than satisfactory? And is
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it not a fact that some political orga-
nisations in West Bengal are interest-
od in creating trouble and they sug-
gested to these displaced persons to
Bu away from Bettiah camp to
Bengal?

Shri Mehr Chand Khanna: As
regards the second part of the ques-
tion, I do not wish to answer. But
as regards the first part, the answer is
in the affirmative,

Shri T. K, Chaudhuri: May I know
whether it is a fact that there has
becn no desertion from the rehabilita-
tion centres in Bettiah, which have
been found very satisfactory and
where refugees are very happy, while
desertions have taken place only from
those transit camps where these
refugees were made to stay for nine
months with no prospect of rehabili-
tation there?

Shri Mebr Chand Khanna: The
information that has been conveyed
to the House by the hon. Member,
namely that no desertions have tuzen
place from our rehabilitation colonies
iz not wholly correct. Some duser-
tions have lately taken place.

As regards the Bettiah camp, pto-
ple were sent there in June 1956. No
desertions of any large magnitude
took place from that camp till 1st
March, 1857, For eight to nine
months, not a single desertion took
place—I mean desertions of a sizable
nature. All the desertions that did
take place in large numbers were on
the eve of the elections in West
Bengal, that is, on the 2nd and T7th
March, 1957.

Shrimati Renu Chakravartty: May
1 know what is the reason why the
Ministry has refused to appoint an
Inquiry Committee to go into this
whole matter, a suggestion wheih was
made by leaders of all parties, which
would have solved the problem to
some extent?

Shri Meshr Chand Khanna: No sug-

gestion of that nature has been made .

to me. But ten days ago, some leaders
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of leftist parties came to see me in
Caleutts. They suggested that an
Inquiry Committee consisting of the
Government and all the leftist parties
might be appointed to look into the
conditions of the camp in Bettiah. I
said ‘no’, for the obvious reason that
if a committee was to be appointed.
there would be so many others who
would also come and ask for the same
privileges or concessions. But I toid
the members of the leftist parties
then—and I repeat my invitation to
some of the hon. friends sitting
opposite—that if any one of them
would like to visit the camp, I shall
see that all facilities are placed at
their disposal.

Shri H. N. Mukerjee: Could Gov-
ernment tell us here and now how
many refugees fromm East Pakistan
they are prepared to have in perma-
nent rehabilitation centres in Bettiah
and elsewhere, in view of the
Ministers having stated that there -
no further room in West Bengal and
also in view of the fact that the
refugees come away only when they
are temporarily made to hang about
in some transit centre?

Shri Mehr Chand Khanna: The
position has not been fully appre-
ciated, because on the eve of elections
1n West Bengal desertions did take
place not only from Bettiah but aiso
from rechabilitation colonies and
centres in West Bengal itself. Their
number is about 8,000 to 9,000. The
number of persons who have deserted
the camp in Bettiah and the colonies
in West Bengal today is about 18,000.
It ig strange that no reference is made
to deserters from the camps and
colonies in West Bengal, though they
have been lying on the same platforma
and in the same streets.

ot faqfn faw @ w7 TR
F g ara A7 yrw-gyarer ¥y & fiv mr
oTH T OF AT g9 9B ¥ 3R
Rfeey @i 7 #iar W gAw
THTAT B0 F @A a6
ofx wewmar, wife fagre o S

i



9s Oral Annvers

meAdzy w1 e femm A WK
T # wWA WY g A ?

ft Sge wx wew @ wPRAE
Jeyr G M FE SO Y, A AGY
¥ o% gaa {1 o 7 fagre madde
w1 fas AT & Fare ar f6 3§ %
wortt fwan g, o s W
TR ¥ AT G AL A AAA & O
feaw oY

Industrial Development

¢ Ehri Harish Chandra Mathur:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the Government of
India have examined the recommen-
dations made by the States Reorgani-
sation Commission in their report
(paras 842 to 844) that Government
should consider the question of for-
mulating an industrial location plan
for the whole of India in crder to
ensure the equitable distributior. of
development expenditure; and

(b) if so, their conclusions and the
action proposed to be taken in the
matter?

The Miunister of Industry (Shri
Manubhai Shah): (a) and (b), It is
true that the States Reorganizetion
Commission has mooted the idea of
industrial location plan, The First
and Second Plans have alsp 1aid
great stress on regional development
in industrial plans with a view to
achieving a considerable moasure of
balance in indusirial development
between different regions of the coun-
try: and economic utilieation of
resources of each region. This was
further reiterated in the Industrial
Policy Resolution of the 30th April,
1866, Accordingly, while sanction:ng
new Industrial schemes urder the
Ipdmtriu (Development and Rcgula-
tion) Act, 1851, plong with several
other factors such as the utility and

soundness of the schemes,
Tegional considerations are barne in
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mind and an endeavour 1s made to
disperse industries to different retiions
on the basis of (i) the availsbilty of
raw materials, (ii) supply of water
and eleetric power, (iii) transport
facilities and (iv) proximity to con-
suming markets.

S8hri H. C. Mathur: May 1 know
what special consideration is given to
the under-developed areas In view of
these recommendationt as alco the
policy of Government?

Bhri Manubhai 8hah: To give an
example, there are certain regions
which are having a number of textile
mills while others have very few tex-
tile mills or practically none. There-
fore, the next allocatior of spindies
is so carefully made as to give more
spindles to those areas where there
is none,

Shri Heda: Are there large parts in
the country where no :ndustry was
established by the Centre in the last
five to ten years? If so, which are
those parts?

Shri Manubhai Shak: As far as
the public sector industries are con-
cerned actually they are sizable and
big industries where very great tech-
nical and economic considerations
have 1o be looked inty. Even there,
constant care is taken in order to
plan those industries, wherever pos-
sible, in areas whern there are no
big industries.

Shri A. M. Thomas: May ] engquire
whether it is a fact that the licensing
powers vested with the Central Gov-
ernment have mnot been exercised in
such a manner as to facilitate regional
development of the areas? May 1
also enquire whether care has been
taken to ensure diversification of
consumer  industries so as to give
relief to the transport sysiem?

Shri Manubhbai Shah: For the first
Part of the question of the hon. Mem-
ber, the answer is, ‘guite the con-
trary'. (Constant care is exercised for
the dispersal as well as diversification,
For transport facilities also, wherever
we find that decentralisation helps in
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the greater movement of goods, we
try to give a regional bias and dis-
perse the industries as much as pos-
sible.

Shri Anthony Pillai: In view of the
fact that the formula now enunciated
by the Minister is very elastic, will
the Government give some weight to
the plea made by the Madras Gov-
ernment that the allocation of the
development resources should be on
the basis of population?

Shri Mansbhai Bhah: This is a
slightly different from the gquestion
put on the paper. But, as far as
these things also are concerned, the
Planning Commission takes every-
thing into consideration. )

Shri T. B. Vitial Rao: May I know
whether the Commission made =a
specific recommendation framing the
industrial location plan and whether
Government is contemplating to try
the industrial location plan or may 1
know whether that recommendation
has been dropped?

Shri Manubhaif Shah: As far as the
industrial location plan is concerned,
the Planning Commission in para 49
of Chapter 29 of the First Five Year
Plan and 68 of Chapter 19 of the
Second Five Year Plan has given
very deliberate views that it is not
possible in such a big country to
think of a master plan for the whole
country. But constant efforts are
muade that in the shortest possible
period, the regional disparities are
removed.

8hri V. P. Nayar: The hon. Minis-
ter mentioned four factors which
would determine the lpocation of in-
dustries. [ want to know whether
none of these factors, if not all of
them, should have made Government
dechde upon giving one of the indus-
tries in the public sector to the Kerala
area which has, added to all these, an
unemployment, the magnitude of
which is not known in any other
ftate?

14 MAY 1457

Oral Annwers 98

Shri Manobhai Shah: As far as
Kerala is concerned, there are several
industries run by the State Govern-
ment as well as the Central Govern-
ment in that State. So, it will not be
true to say that no public sector
factory is run there, As I said in the
previous answer, very clear and very
precise information is oollected in
order to see that wherever possible
the dispersal takes place in the best
interests of the dispersal and the re-
moval of regional disparities.

Shri H. C, Mathar: May I know
what is the relationship of the States
with the Centre in the matter of the
location of these major development
industries? .

Shri Manubhai Shah: Practically in
every case, we consult the State Gov-
ernments concerned; and the teams
which are visiting, visit all the proba-
ble areas which are good for that
particular type of industry.

Handloom Products

*6. Shri S. V. Ramaswamy: Will
the Minister of Commerce and Indus-
try be pleased to state what steps
are being taken to supply in suffi-
cient guantity the handloom products
which are in demand in the US.A.?

The Minister of Commerce (Shri
Kanungo): An American Expert Team
recently toured the important hand-
loom producing centres of India at our
request in order to advise us on mea-
sures to be adopted to encourage
handloom exports to America includ-
ing the guestion of ensuring sufficient
supply. The Team's final recommen-
dations are awaited.

Shri S. V. Ramaswamy: Is it a fact
that we have not been able to take
full advantage of the sympathetic
market in U.S. because we have not
geared production to supply in suffi-
cient quantities according to the
specifications in sufficient time? If
that is 80, what steps are being taken
to organise production and supply?

Shri Eanungo: A part of the gues-
tion of the hon. Member is correct in
the sense that by the very nature of
the industry it is not able to produve
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large quantities of standardised wvarie-
ties. But, for specific purposes or
specific designs, various steps are
being taken by the Handloom Board
and we hope that in the near future
export reguirements in sizable quan-
tities will be met.

Shri B. 8. Murthy: May I kgow
whether it is under the contemplation
of the Ministry to send a team of hand-
loom workers to America to study the
different patterns they would like to
. have?

Shri Eanungo: We are getting the
consumers down here.

8hrl Bupakar: What is the volume
of demand and what is the supply at
present?

Shri Kanungo: For export purpose
or the total?

Shri Bupakar: For expori of hand-
loom products to U.S.A.

Shri Eanungo: The export figures
show a satisfactory increase. For
example, in 1955, the total export was
55 million and odd yards. In 1956, it
was b9 million and odd yards.

Shri Thimmaiah: May I know the
other countries where there is great
demand for these products? May I
also know whether any emporium had
been set up in foreign countries?

Shri EKanunge: Yes. We have
opened several sales centres—Singa-
pore and Western Asia. We have got
& trade centre in New York and an-
other in Geneva. As a matter of fact,
the bulk of the export goes to Africa
and countries of Europe.

Tungabhadra Shutter Manufacturing
Factory

*7. Shri T. B. Vittal Rao: Will the
Minister of Commerce and Industry
be pleased to state:

(a) at what stage is the proposal to
take over the Shutter Manufacturing
Factory at Tungabhadra Dam site;
and

(b) when is it likely to be finalised?

The Minister of Industry (Shri
‘Manubhal Shah): (a) and (b). After
a full examination of the matter,
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Government have come to the coa~
clusion that there is for the present
no need to pursue the proposal. The
State Government concerned are look-
ing into the aspects of utilisation of
this Factory.

Shri T. B. Vittal Rao: One of the
reasons for mooting the idea of taking
over this factory was that the supply
of pig iron and steel to this factory
was not adequate. So, it was perhaps
thought that it could be taken over by
the Centre and provided with
adequate supplies. May I know whe-
ther the supplies are now adeguate?

Shri Manubhai Shah: That was not
the precise reason. At one stage, it
was apprehended that when the pro-
ject was over, perhaps there would
be no work left for the factory. But
experience has shown that there is
enough work now and the Tunga-
bhadra Project is utilising this fac-
tory to the fullest. There is no short
supply of pig iron or steel. To the
extent that every factory in this
country is provided for, this factory
is also looked after and provided for.

Shri T. Subramanyam: Is it a fact
that the difficulty arose about the
quanturn of compensation to be paid
for taking over this concern?

Shri Manabhal Shah: That was not
also the main reason, perhaps. But,
there was a difference of opinion re-
garding the compensation. But, that
could have been finally settled by a
talk across the table. Actually, I
went to Hyderabad the other day to
discuss certmin matters with the
Andhra Government. But really why
we have not thought of pursuing the
matter is because both the Andhra
and Mysore Goyernments think that
they can fully utilise this workshop
at least for some time to come.

Shri Thirumal Rao: Is it the plan
of the Central Government to own
this factory as a shutter manufactur-
ing concern to supply other river
valley projects after the needs here
are met?

Shri Manubhai S8hah: No, Sir. That
is not the intention at all
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Shri Thiramal Bao: There is no
long term plan for this factory. I
want to know whether they would
close it down.

Shrl Manubhai Shah: As I have
said, that question does not arise for
the present and as and when it arose,
we would reconsider it.

S8hri Dasappa: May I know the
total out-turn of these factories at
present?

Shri Manubhai Shah: Rs. 25 lakhs
in terms of manufactured goods and
Rs. 18-19 lakhs in terms of servicing
and maintenance, per year.

Paper Production

*3. Bhri C. R. Narasimhan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the steps taken and proposed to
be taken by Government for the
indigenous production of paper
through small scale industries:

{b) whether the machinery regquir-
ed will also be indigenously manu-
factured or imported;

(c) the steps taken in this regard;
and

(d) the number of large and small
scale plants started since the com-
mencement of the Second Five Year

Plan?
The Minister of Commerce (Shri
Kanungo): (a) to (d). A statement

is laid on the Table of the House.
[See Appendix 1, annexure No. 2].

Shri C. R. Narasimhan: With refer-
ence to para. (d) of the statement,
may I know why no paper mill has
gone into production so far, though
licences were granted for 13 large
and nine small paper mills?

Shri Kanungo: Licences have been
recently issued. It usually takes
about 18 months for a licensed factory
to go into production.

Shri C. R. Narasimhan: May I know
whether the Government has any pro-
duction programme for paper and if
so, what are the procvects of its im-
nlementation?
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The Minister of Industry (Shri
Manubbai Shah): The estimated
demand at the end of the Secand
Plan period is about six lakhs of tons
of which 2-1 lakhs of tons are being
produced at present. We have licensed
capacity of about 2:26 lakhs of toms.
The balance is about 60,000 tons
which we hope to cover in the next
two years,

Shri Punnoase: [ am sorry I have
not read the statement. There were
certain proposals to start paper pro-
duction in Malabar. What has hap-
pened to them?

Shri Manabhal Shsh: They are
still under consideration.

Shri Hem Barua: May I know if
the Government is prepared to
examine the prospects of locating
paper industry in industrially under-
developed countries like the State of
Assam?

Mr. Speaker: Assam is net a sepa-
rate country.

Shrl Manubhai Shah: As a matter
of fact, one licence was issued for a
factory in Assam and we have already
instituted a panel for paper and pulp
industry which is going into this ques~
tion very thoroughly.

SBhri Amjad ANM: Is it in the pri-
vate sector?

Shri Manubhal Shah: Yes, in the
private sector.

Pandit D, N. Tiwary: May I know
the difference in cost of production
between small scale and large scale
plants?

Shri Manubhai Shah: According
to information available to us, there
is not much difference. As a matter
of fact, for certain varfeties small
scale industry is more profitable and
for certain other varieties large scale
production iz more profitable.

Import Restrictions

*9. Shrl Sadbhan Gupta: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the restriction on im-
ports recently imposed by Govern-
ment iz being taken advantage of by
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sertain traders to rmise the prices of
some essentinl commodities like
woollen goods, text-books ete; and

(b) if so, the gteps, if any, taken
by Government to check such rise
of prices?

The Minister of Commerce (Shrl
Kanunge): (a) No, abnormal increase
in the prices of these goods has come
to notice.

(b) Does not arise.

Shri Sadhan Gupta: Has it been
brought to the attention of the Gov-
ernment that paper manufacturers are
already refusing to allow discounts
on paper used for printing text-books
so that the prices of text-books is
bound to go up if the discount is
refused, and the discount is being
refused on the ground that import of
paper is going to be restricted?

Shri Kanungo: I take that infor-
mation and I will check on it.
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An Hon. Member: It may be read
in English also, Sir.

Mr. Speaker: Yes, the
version may also be read.

w Lakshmi Menen: The toll
on Indian ships passing through the
Suez Canal is paid direct to Egypt.
No alternative arrangement has been
made in this connection?

. Bhri Raghunath Singh: Yesterday,
in the House of Commons a state-
nent was made that UK. was going
to pay the Suez tolls in sterling. May

English
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1 know what will be our mode of pay-
ment? )

Shrimati Lakshmi Menon: The
mode of payment has been laid down
that the companies can pay lo any
bank which has been approved by the
Suez Canal authorities.

Mr. Speaker: The hon. Member
wants to know the mode of payment,
whether in sterling or in rupees.

Shri Raghunath Singh: 1 wanl to-
know in what currency the payment
will be made.

Shrimati Lakshmi Menon: Sterling.

Mr. Speaker: The hon. Prime Minis-
ter.

Shri Raghunath Singh: Why not we:
use our rupees?

Mr. Speaker: Hon. Members have:
both ears and eyes; I have called the
Prime Minister.

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): I am afraid I cannot give a
precise answer how we have paid it,
but we have many transactions with
the Egyptian Government in rupees.
I cannot say how this particular sum
has been paid by the companies.
These are private companies which
pay. It may have been paid on ster-
ling or in rupees. Anyhow, it is a
matter of arrangement with the-
Egyptian Government. We continue-
dealing with them as we have done
in the past.

Shri Raghunath Singh: As our in-
formation is that a Rupee Bank has
been opened in Egypt, why should
not we pay the tolls in rupees?

Shri Jawaharial Nehru: There is no-
question of “why", Sir. It is on
arrangement with the Egyptian Gov-
ernment that we do these things and,
as I said, in many matters the Egyp-
tian Government does accept rupee
payment. 1 cannot say exactly what
has been done in this particular-
matter.

Shri Biren Boy: Why should not
we suggest to the Egyptian Govern-
ment to take the tolls direct in:
rupees instead of in any other foreign:
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s¢urrency and thus save our foreign
-exchange?

Mr. Spaaker: That is a suggestion
Aor action.

Shri Sadhan Gupta: As we under-
.stand from Press reports Egypt is
insisting on payment in dollars in res-
pect of Suez Canal tolls, has any
understanding been reached with
"Egypt that in the case of our country
‘the payment will be made either in
rupee or in any other soft currency?

Shri Jawaharlal Nehru: I have just
said, Sir, that I am not acquainted as
to how this matter has been paid or
whether any special understanding
has been reached. No question has
.arisen. We have been carrying on in
the old way. But, as, perhaps the
House knows, we have given certain
-credits in rupees to the Egyptian Gov-
-ernment our dealings are by and
large in rupees. About this parti-
~cular matter I do not know.

' Government of India Press in
Kerala

+
Shri A. M. Thomas:
: Shri K. K. Warrior:

‘Will the Minister of Works, Hous-
ing and Sapply be pleased to state:

{a) whether the work in connec-
tion with the starting of the Govern-
ment of India Press in Kerala has
«commenced;

(b) when it is expected to be com-
‘pleted; and

{c) what the employment
tial of the Press is?

The Minister of Works, Housing
-and Supply (Shri K, C. Reddy): (a)
No Sir; steps have however, been
taken to acquire the land.

{(b) By the end of the Second Five
Year Plan,

(c) As at present conceived, about
400 persons are expected to be em-
ployed in the Press when it gets into
-production.

11

poten-
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Shri A. M. Themas: The original
idea was to locate one press, nf a
particular size, in the South. May I
enquire whether the decision hag been
subsequently revised and there has
been a proposal to locate two presses
in the South and if so, of what size?

Shri K. C. Reddy: My information
is that it was decided to start two
presses in the South, one at Coimba-
tore and the other in Kerala. I do
not know to what the hon. Member
referred to.

Shrl A. M. Thomas: The two
presses referred were meant by me.
Will they be started simultaneously or
will they be started one after the
other?

Shri K. C. Reddy: The intention is
to start them simultaneously. One
press is meant for printing forms and
the other press is for printing books.

Shri Pannoose: May 1 know what
will be the estimated amount for the
press that is going to be started in
Kerala?

Shrl K. C. Reddy: The press to be
started in Kerala is for printing forms
and the estimate for the construction
of the press would be about Rs. 45
lakha for the buildings and about
Rs. 26 lakhs for equipment.

Shrimati Parvathl EKrishnan: May I
know what would be the estimate for
the press to be started in Coimbatore?

Shri K. C. Reddy: I have no in-
formation at present with me about
that.

Selzure of Pamssport by Pakistan

*18. Pandit D. N. Tiwary: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that Pakis-
tan Government has seized all the
passports within the ten mile border
belt between Tripura and East-Pakis-
tan;

(b) if so, whether Government are
aware of the hardships of the people
of that belt and the losses occuring
due to this arbitrary acfion of the
Pakistan Government;
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(c) steps taken to relieve the hard-
ships of the people of that area:

(d) whether Government has lodg-
«d any protest; and

(e) if so, the reply of the Pakistan
‘Government?

The Deputy Minister of External
Affairs (Shrimati Lakshmi N. Menon):
(a) to (e). The information is being
collected and will be placed on the
Table of the house when available.

Pandit D. N, Tiwary: May I know
whether the Government have seen
the newspaper report that seizure of
passports has taken place and may 1
know whether the Government are
aware that people on the border are
suffering from want of markets, etc?
May I know whether that aspect has
been considered by the Government
and any step taken?

The Prime Minister and Minister of
External Affairs (Sbhxi Jawaharlal
Nehru): This question, Sir, calls for
detailed information which was
sought, and it is very difficult to
supply this without full enquiry.
‘There is no doubt that people in the
border areas are often harassed and
put to great difficulties by wvarious
actions taken. The general answer is
“Yes', but, if the hon. Member wants

detailed information, we have to get
it.

Shankar Market

*14. Shri Gajendra Prasad Binha:
Will the Minister of Rehabllitation
and Minority Affalrs be pleased to
state:

(a) whether allotment of commer-
cial flats of Shankar Market, New
Delhi has been completed; and

(b) what procedure was followed
for allotment of above flats?

The Minister of Rehabilitation and
Minority Afatrs (8hri Mehr Chand
Ebanna): (e) Yes, the allotment of
commercial flats constructed in
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Shankar Market so far has been com-
pleted.

(b) In most cases, allotment has
been made to eligible displaced
persons by drawing lots. In some
cases, allotment has been made to
fulfil the commitments made
by the erstwhile Delhi State Govern-
ment or the Government of India.

Shri Gajendra Prasad Siknha: Has
Government received any complaint
that more than one flat has been
allotted to different persons in the
same family?

Shri Mehr Chand Khanna: If the
complaint is brought to my notice,
I will certainly have it looked into.

Shri Gajendra Prasad Sinha: May 1
know whether the eligibility of the
persons was checked up and whether
they were informed about the date ana
place of allotment?

Shri Mehr Chand Khanna: ‘the
allotment, as I have stated in reply to
the main question, has been made on
two bases: one, to those persons to
whom commitments have been given
by the erstwhile Delhi State Govern-
ment, and secondly, to others by
drawing of lots, that is, allotments are
made by drawing of lots. Information,
as far as I know, is definitely sent.

Shri B. S. Marthy: May I know why
the persons on the Irwin Road flats
were not given any allotment in spite

of their having proved their
credentials?

Shri Mehr Chand Ehanna: If any
particular case is brought to my
notice, as I said in respect of the

question of the hon. Member who
tabled the main question, I will have
it looked into. But these flais and
shops were originally meant for the
squatters on the Irwin Road.
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Displaced Persons in Ranchi

*15. Shri S. C. Samanta: Will the
Minister of Rechabllitation and
Minority Affairs be pleased to state:

(a) the number of East Pakistan
Displaced Persons sent to Ranchi in
1830;

(b) the number sent to Tatisilwai
Camp;

{c) the number of them who were
non-agriculturists;

{(d) whether it is a fact that some
of themn were t{o be re-settled in
Kantatoli and Chutia Mahallas of
Ranchi; and

(e) if so, with what results?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanns): (a) to (e) The information
is being collected and will be laid on
#he Table of the Sabha in due course,

Shri 8. C. Samanta: May I know
whether any occupational industries
for gainful employment have been
provided for the displaced persons
who were sent to Ranchi?

Skrl Mehr Chand Khanna: The
facts relate to the year 1950, ie
7 years ago. I have said I have to
make enguiries from the Government
of Bihar.

Shri §. C. Samanta: May I know
what was the dimension of the rooms
allotted to the displaced families which
were sent to Ranchi?

Shri Mehr Chand Khanna: That is
what 1 am saying.

Mr. Speaker: He is collecting the
information.

Shri Mehr Chand Khkanna: 1 have 1o
collect information about rehabilitation
made in 1950,
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Shri C. D. Pande: May I know If the
C?overnment has given amy con-
sideration to a bigger and more
fundamental question, namely, that
there is a steady flow of migrants
from East Bengal. There iz no mom
in West Bengal and they are not
willing to go to any other State. What
has been done about this?

Mr. Speaker: That does not arise
out of this question.

Shri ya: The Thon.
Minister stated that this happened in
1850. I want to know whether any
record is kept in his department as
to what happened to the claimants
after they are settled?

Shri Mebhr Chand Kbanna: The
implementation of the scheme is done
with the agency of the State Govein-
ments. The schemes are formulated by
them:; they are sent to us and the
scheme: are sanctioned. At times we
have a follow-up organisation. But
when about 90 lakhs of displaced
persons are involved, it is very diffi-
cult to keep track f every single
individual case.

Shri T. K. Chaudhuri: Has the
attention of the hon. Minister Seen
drawn to a report published in the
Statesman that in regard to several
thousands of displaced persons whc
were sent to Ranchi in 1850, there
are no traces found of them to show
where they have gone or anvthing
like that. Will he kindly bear this
also in mind?

Shri Mehr hamd EKhanna: I inme-
diately got in touch with the Govein
ment of Bihar; their Secretary ca.ue
to Calcutta and I have discussed the
whole matter with them. I have told
them that if there are any defects ir
the schemes, though they were saic-
tioned =2 lomg Wme ago, Tovised
schemes may be sent to us, which
will be duly considered.
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Television

[ Shri Bhree -‘!:lan;u Das:
=18, { Shri Pratap Kesharl Deo:
Shr! Sraddhakar Smkar

| S8hri D. C. Sharma-

Will the Minister of Information
and Broadcasting be pleased to rcier
to the reply given to Unstarred Ques-
tion No. 363 on the 27th November,
1866 and state the progress =so far
made in the setting up of Television
station at Bombay and in the experi-
mental investigation at Delhi?

The Minister of Information and
Broadcasting (Dr. Keskar): The plan
for the main television wunit &t
Bombay is included in the Second
Five Year Plan. Some prelimirzary
work in that connection, regarding &
suitable site, has also been carried
out, However, the question of any
specific date to take up this projec:
is dependent upon the availability of
foreign exchange. This question s ar
present under immediate consideraticn
of Government.

The proposal for a pilot television
unit for experimental and educational
purposes is being actively pursued.
Some equipment for this Unit has
already been obtained and efforts are
being made to get further necessary
equipment and training. Though it is
difficult to fix a definite date, there is
every hope that we will be able to
get other essential equipment for this
Unit soon, enabling it to function.

Shri Shree Narayan Das: What is
the estimated expenditure of this pilot
project to set up a television unit in
Delhi?

Dr. Keskar: We have formulated
this pilot project on the strength of
some equipment that we got as a
concession. I am not able to give the
price of that concessional equipment,
but we will probably have to spend
about Rs. 5 lakhs more in order to
make it function.

Shri Bhree Narayan Das: May I
know the name of the country from
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which this machinery is to be obtained
at a concessional rate?

Dr. Keskar: The original equipment
that we got was given by Measrs,
Philips who had got a small television
unit here for the Industrial Exhibition.
We have had talks with the UNESCO
authorities after their session here and
they are prepared to give, or arrange
to give, us certain equipment for this
purpose.

Shri Biren Roy: Would the hon.
Minister in charge consider, in view of
the importance and popular nature of
Calcutta and also its cosmopolitan
character, locating a station at Calcutta
also, along with Bombay, at the time
a television station is proposed to be
set up.

Dr. Keskar: It is not possible to
start television stations simultaneously
at many places in India due to the
question of cost; otherwise we will be
very glad to do so.

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): I would naturally hesitate to
contradict my colleague, but some
of us are not anxious to go ahead with
television.

Mr. Speaker: No. 17—absent No. 18.

=t nwgE cweTH WART. 9T
HEqr Lo ® WA R AR AF  AA%A
w0 g %

Mr. Speaker: He is not the hon.
Member against whom the question
stands. The Member is absent; there-
fore, 1 have called the next gquestion.
Consul-General’s Office, New York.

*18. Shri 5. V. RBamaswamy: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the Consul-General's
office in New York keeps in touch
with private merchants who come
there and if so how;
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(b) whether it plays any part in
sec.ng that only Quality goods are
exported from India to the UB.A;
and

(e) if so, in what manner?

The Minister of Commerce (8hri
Kanungo): (a) Yes, sir to the extent
visiting Indian merchants keep the
Consulate General informed of their
visits to New York.

(b) No sir, the consulate General is
in no position to enforce quality
checks at points of destination.

(c) Does not arise,

Shri 8. V. Ramaswamy: There
seems to be a general complaint about
sub-standard goods being sent to
United States. If that is so....

Some Hon. Members: Louder please.

Shri S. V. Ramaswamy: There is
something wrong with the. ...

Mr. Speaker: In the meanwhile, hon.
Members will speak louder.

Shri 8. V. Ramaswamy: The general
complaint seems to be about sending
sub-standard goods to United States
and other countries. If that is so, what
steps are being taken to see that only
quality goods are sent?

Shri Eanungo: I would not subscribe
to the view that the bulk of the goods
sent out are sub-standard. But to
ensure that the quality of exporters
is as high as is necessary, Wwe have
taken steps to have voluntary quality
control in textiles and we are trying
other methods in various other
commodities.

Shri 8. V. Ramaswamy: What are
the steps taken at the governmental
level?

Bhri Ksnungo: Government have
organised Export Promotion Com-
mittees.
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Bbri Hem Barua: May I know
whether it is within the knowledge of
Government that certain coloured
birds exported from India change
their colour as soon as they get
drenched there? For instance, some
red birds exported have changed

their colour as soon as they got
drenched in water,

Shri Kanungo: If particulars are
given I shall try to find out whether
it is correct,

Shri Kasliwal: May I know in how
many cases the services of the Indian
Standards Institution has betn used in
this connection?

Shri Eanungo: The Indian Standards
Institution provides standards as such,
and they are trying to do so for as
many products as possible. But in the
matter of inspection and certification
the Standards Institution are not con-
cerned.

Indian Labour Conference

*“19, Shri T. B, Vittal Rao: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the subjects for dis-
cussion at the Fifteenth Session of
Indian Labour Conference has since
been finalised;

{(b) it so, what are the subjects;
and

(e) if not, the reasons thereof?

The Deputy Minister of Labour
(Shri Abid AlM): (a) Yes.

(b) The agenda is as follows:

(1) Report of the Study Group on
Workers’ participation in Manage-
ment.

(2) Report on Workers Education.
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(8) Training
(T.W.L).

(4) A model agreement
employers in regard
tion.

(5) Steps necessary to popularise
the Subsidised Industrial Housing
Scheme among employees and co-
operatives

Within Industry

to guide
to rationalisa-

(6) Wage Policy during the Second
Five Year Plan.

(7) Workers' discipline.
(c) Does not arise.

Shri T. B. Vittal Rao: May I know
when this conference is likely to be
held—since the last conference was
held two years ago, as »gainst the idea
of yearly conferences?

Shri Abid Ali: It will be held either
in July or August next.

Shri T. B. Vittal Rao: May I know
whether the venue of this conference
has been decided upon?

Shri Abid Ali: Probably it will be
Delhi.

Optical Glass Plant

*20. Shri Bishwa Nath Roy: Will
the Minister of Commerce and Indus-
try be pleased to state the present
position with regard to the setting
up of any optical glass plant in India
under the Second Five Year Plan?

The Minister of Industry (Shri
Manaubhal Shah): Efforts are being
made to obtain technical collaboration
from reputed manufactureres abroad
for the production of optical and

ophthalmic glasses in  this country.
Recently, at the invitation of the
Government of India, a team of

experts from the U.S.8.R. visited this
country and has, after an extensive
tour, submitted a preliminary pro-
jeet report which is under examina-
tion,

Shri Bishwa Nath Roy: May I know
whether India will have self-suffi-
clency by the end of the Second Plan
period, regarding optical glass?
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Shri Manubhai Shah: Yes, more or
less. .

Shri Subbiah Ambalam: May I
know whether the Government of’
India propose to instal these plants in
India, and in how many places?

Shri Manubhai Shah: This is with
reference only to one plant for optical
glass and ophthalmic glass.

Shri Biren Roy: Will the hon.
Minister be pleased to state if the
setting up of the optical glass factory
would only be in the public sector or
would alse be allowed in the private
sector?

Shri Manubhai Shah: The present
question relates to a public sector
factory.

Shri V. P. Nayar: May 1 know what
is our annual requirement of optical
and opthalmic glass, and what are
the natural resources which may be
necessary for starting the factory?

Shri Manubhai Shah: The present
estimates are 40 to 50 tons of optical
glass and 250 tons of opthalmic glass;
and we have sufficient resources in
the country to manufacture these:
quantities.

Indian Trade Centre, New York

*22, Shri S. V. Ramaswamy: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) what are the functions of the-
Indian Trade Centre in New York
city:

(b) what is the value of the goods
exhibited there; and

(¢) what is the expenditure involv-
ed on this centre?

The Minister of Commerce (Shri
Kanungo): {(a) The main functions of
the Indian Trade Centre at New York
are to give visual publicity to India’s
export products to stimulate consumer
interest and to give trade information
to prospective American importers
and to provide trade instructions to-
Indian exporters.



X7 Qrai Answers

{b) About Rs. 1,25,000/- at & time.
(c) About Rs. 2 lakhs per annum.

Shri S. V. Ramaswamy: May I
know the strength of the staff main-
tained and if the work turned out is
commensurate with the expenditure
involved?

Shri Kanungo: I could not give the
exact figure of the staff, but the cost
of the establishment is somewhere
round Rs. 85,000 odd. As for judging
the work, we have to wait for a fairly
long time to judge the results of the
promotional work.

Shri Heda: Does this Trade Centre
welcome enquiries of the importers in
the United States and give them pro-
per contracts in our country?

Shri Kanungo: Yes, Sir.

Shrimati Illa Pailchoudhuri: May I
know if any attempt is made to popu-
larise our traditional Indian designs
in textiles and cloth instead of hav-
ing our weavers and craftsmen copy
European designs?

Shel Kanange: I am  afraid that
Indian weavers have not started copy-
ing any designs from Europe. As for
popularising Indian designs, one of
the items which this particular Centre
handles is the handloom goods.

Coal Mine Workers

*23. Shri T. B. Vittal Rao: Will the
Minister of Labour and Employment
be pleased to siate:

(a) the total wage bill, of the
workers in the coal-mines in the
country since 1952 to 1056, year-
wise;

{b) whether Government propose
to provide any other amenities like
construction of quarters; and

(c) if so, the number of guarters
constructed up to the end of April,
19577

The Deputy Minister of Labour
(Shri Abid Alf): (a) The information
. is not readily available.
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(b) and (c). 4724 houses have been
constructed up to the end of April
1987 either directly by the Fund or
under the Subsidy and Subsidy-cum-
loan schemes.

Shri T. B. Vittal Bae: Government
had decided to construct fifty thousand
quarters during the Second Plan
period; but during the first year of
the Second Plan period not even the
land has been acquired. May I know
whether these fifty thousand quarters
will be constructed during the Plan
period at least?

Shri Abid Ali: Already about 4000
houses have been sanctioned wunder
this scheme and we expect 4hat it will
be possible to adhere to the pro-
gramme.

Shri H. N. Mukerjee: We have not-
ed before that a lot of money lapsed
on account of the construction of the
quarters not being proceeded with.
Could the Government tell us what
steps are taken to ensure that there
will be no such lapse of the moneys
granted now?

Shri Abid Al: No such question
arises with regard to this particular
scheme because the houses are to be
built with the Coasl Mines Welfare
Fund and this would not lapse.

Sardar A. S, Saigal: May I know
whether it is a fact that in Korada
coal fields, there is ne arrangement
for quarters or drinking water and
other amenities to labourers?

Shri Abid Ali: If the hon. Mem-
ber puts a separate question, I will
collect the information,

Shri Mohiuddin: Is it a fact that a
large number of houses constructed
are lying vacant for one reason or
another and the workers have not
occupied these quarters.

Shri Abid All: Only in Luni some
houses were not occupied because of
some difficulties. Now only 200 houses
remain vacant. Arrangement has been
made with other departments and
it is expected that these houses winl
also be occupied.
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Shri Jaipal Bingh: Could we have
& break-up of the number of Quarters
built out of tire Fund and the number
built under the subsidy scheme?

Shri Abid Ali: 2,153 by the Fund
directly and about 1,000 under the
subsidy scheme.

Shri V. P. Nayar: In answer to
Part (a) of the gquestion regarding the
wage bijll, the hon. Minister said that
the information is not readily awvail-
able. In the case of ever so many
industries, details of wage bills have
been given. I want to know how
long it will take to give us an idea
of the total wage bill, referred to in
Part (a) and whether we will be
spared the necessity of putting another
question on this?

Shri Abid Ali: I have the figure
for 1955-56. If that would satisfy the
hon. Member, this is from 358 colli-
eries out of 853. The workers
employed are 3,21,263 in these 356 col-
lieries. They have paid Rs. 15,40,06,853.

Shri T. B. Vittal Rao: Under the
Payment of Wages Act, these collieries
are expected to submit their returns.
From the returns, we can calculate
how much it is. What is the difficulty
in getting the figure?

Shri Abid All: The difficulty
is, they have not submitted the re-
turns.

Shri T. B. Vittal Rao: May I know
whether any collieries have been pro-
secuted for violation of the Payment
of Wages Act, for not submitting
returns?

Shri Abid Ali: Notice.

SBhri B. C. Bose: May I know whe-
ther it is a fact that the Coal Mines
Welfare Fund has now decided to
construct houses at its own cost and
if s0, what is the bottle-neck in cons-
tructing more houses?

Shri Abid All: First, non-availabi-
lity of land and secondly, steel and
cement difficulties.

Mr. Speaker: The gquestion list is
over. .1 shall come back to those hon.
Members who were absent at the time
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when they were called. Shri D. C.
Sharma: again gbsent. Then, there is
a Short Notice Question in the name
of Shri Kasliwal.

SHORT NOTICE QUESTION
Indian Officials held by Lahore Police

S. N. Q. No. 1. Shri Kasliwal: Will
the Prime Minister be pleased to
state:

(a) whether the P.T.I. report from
Karachi appearing in the Hindustan
Times dated the 10th May, 1957 to
the effect that two senior officials
attached to the Indian Deputy High
Commission at Lahore were insulted,
handcuffed and kept in police custody
is correct; and

{b) if so, for what reasons?

The Prime Miinster and Minister of
Fxternal Affairs (Shri Jawaharlal
Nehru): (a) and (b). The Press re-
port is in the main correct. The facts,
as ascertained by us, are as follows:

On the night of May 7, five Indian
nationals were arrested at 11 p.m. in
Lahore by the local police on a base-
less charge of creating nuisance in a
public place. They were abused,
handcuffed and manhandled, kept
under police custody for a period of
about six hours and subjected to need-
less medical examination on a baseless
charge of being under the influence of
alcohol. Of the five innocent victims,
three were Indian Railway officials
undergoing training at the United
Nations Training Centre at Walton:
the other two were diplomatic officers
serving as Attaches in the Deputy
High Commission for India.

Two other officers of the Deputy
High Commission who came to know
of the incident contacted them in the
Mayo Hospital at 3 a.m. on the morn-
ing of 8th May. They informed the
Sub Inspector that two of the persons
arrested had diplomatic status. The
Sub Inspector professed ignorance
about their status and identity and
gave an assurance that after consult-
ing his superior he would immediately
release them from custody. The Sub
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Inspector however did not rehease
these officers till ten minutes past five
on the morning of 8th May and even
then the car and the personal belong-
ings attached from them were retained

by the police.

Qur High Commissioner in Karachi
saw the Pakistan Foreign Minister on
the evening of May 8th and lodged a
strong protest, both orally and in writ-
ing, asking amongst other things, for
exemplary punishment of the police
officers  involved. The  Pakistan
Foreign Minister replied that he would
immediately look into the matter and
get into touch with the West Pakistan
Government. Our Deputy High Com-
missioner at Lahore also lodged a
strong protest orally and in writing
to the Governor of West Pakistan on
10th May afternoon. The Governor
expressed regret at the incident and
the embarrassment it had caused and
promised a high level enquiry and
serve punishment of the guilty per-
sons if the complaint made is estab-
lished. The Commonwealth Secretary
also brought the full details of the
incident to the notice of the Pakistan
High Commission on 11th morning and
lodged an emphatic protest against
the barbaric behaviour of the police
and asked for severe punishment of
the offenders.

Bhri Kasliwal: May I know whether
any apclogy has been forthcoming
from the Government of Pakistan for
this dastardly act?

Shri Jawaharlal Nehru: I just read
out a statement that the Governor of
West Pakistan expressed his regret
and he has appointed what is called
a high level inquiry Committee and as
aoon as that report is out, he will take

eteps on it

Sardar Igbal Singh: May I know
whether it is 1 fact that some of
these officials were harassed because
they were responsible for the recovery
of some abducted girl in Pakistan?

Shri Jawakarial Nehru: No. I have
heard no such report.
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Shri Joachim Alwa; Is the Govern-
ment aware whether the Dean of the
Diplomatic Corps at XKarschi has
made any formal representation to the
Government of Pakistan in regard to
this unusual incident?

Shri Jawaharlal Nebhru: No: This
incident happened, as the hon. Member
knows, in Lahore,

Shri M. Khuda Baksh: I read from
the newspapers that & magisterial in-
quiry has also been ordered by the
Government of West Pakistan and
we are now informed by the hon.
Prime Minister that a high level
inguiry has been instituted by that
Government. May I know whether
this high level committee would be
able to go into the matter on the plea
that the matter is sub judice?

Shri Jawaharlal Nehru: I take it that
both refers to the same committee.
The words 1 used were the words
used by the West Pakistan Govern-
ment. The Governor has stated that
he has appointed a committee and
whether it 15 high level or not so high,
it is not for me to judge.

Shri A. M. Thomas: May I know
whether the Government has got any
information with regard to the motive
for this act which appears to be a
deliberate and planned affair?

Shri Jawaharlal Nehru: How can I
say? Motives there may be; we might
perhaps connect with some incidents
or some other matter. Hon. Members
refer to something else, but we have
no factual information about it.

WRITTEN ANSWERS TO
QUESTIONS

First Five Year Plan Progress

.5.{ Shri A E. Gopalan:
Shri D. C. Sharma:

Will the Minister of Planming be
pleased to state whether the Progress
Report on the First Five Year Plan
has been completed?

The Deputy Minister of Planning
(Bhri 8. N. Mishra): A review of the
First Five Year Plan which combines

L
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uiso the Progress Report for 1955.58
is expected to be placed before Par-
liament during the present session.

Pakistani Nationals Ilan Commer-
cial Establishments

*{7. Shri D. C. Sharma: Will the
Prime Miinster be pleased to state:

(a) whether it is a fact that many
Pakistani nationals are working in
factories and commercial establish-
ments in Calcutta; and

(b) if so, their number?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) Yes.

(b) It would involve considerable
labour 1o get full particulars about all
these persons. But such information
as is easily available is being collect-
ed and will be placed on the table of
the House later.

Sanskrit Programmes in A.LR.

*21. Shri D. C. SBharma: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) the total number of Sanskrit
Programmes presented by All India
Radio during 1857 so far; and

(b) the total number of Sanskrit

recordingg supplied in 1956-57 to
foreign countries?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) 203
programmes, from January to March,
1957,

(b) No recordings were supplied in
1856-57, but recitals have been ob-
tained from various stations and some
have been selected for being sup-

plied to Universities in foreign
countries.
Work-site Camps in West Bengal

and

1. Shri A. C. Guha: Will the Minis-
ter of Rehabilitation and Minority
Affairs be pleased o lay a statement
showing:

(a) the number of work-site
camps in West Bengal and Tripura
and their names;
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(b) when they were established;

(c) the number of displaced per-
sons in each of them year-wise;

{d) the nature of work given 5o far
in each year and the work at present
given to them;

(e) the per capita annual income
earned by them every year;

(f) the amount spent on relief and
administration for each camp Yyear-
wise;

(g) whether any rehabilitation
schemes have been formulated for
them; and

(h) if so, what are they?

The Minister of Rehabilitation and
Minority Affairs (Shri Mebhr <Chand
Khanna): (a) to (h). The information
is being collected and will be laid on
the Table of the Sabha in due tourse.

Industrial Develepment in Kerala
State

2. Shri Kumaran: Will the Minister
of Planning be pleased to state whe-
ther Government will lay a statement
on the Table of the House indicating
the schemes for industrial develop-
ment proposed to be undertaken dur-
ing the Second Five Year Plan period
in Kerala State under Central, State
and Private auspices?

The Deputy Minister of FPlanning
(Shri S. N. Misra): A list of major
industrial schemes proposed for deve-
lopment in the Kerala State during the
Second Plan period is placed on the
Table of the House. [See Appendix I,
annexure No. 3]

Migration from West Makistan

4. Shri D. C. Sharma: Will the
Minister of Rebabilitation and Mino-
rity Affairs be pleased to state how
many Hindus from Sind (West Pakis-
tan) have migrated to India during
1957 so far?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): About 500 upto end of
March, 1857,
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International Court ef Justics

8 Shri D. C. Sharma:
Shri Raghunath Singh:

Will the Prime Minister be pleased
to refer to the reply given to Star-
red Question No. 115 on the 27th
March, 1857 and state whether the
Government of India have since sub-
mitted their preliminary objection to
the Portugal's case against India to
the Court of International Justice?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Yes, our Agent to the Inter-
national Court of Justice presented
our Preliminary Objection to the
jurisdiction of the International Court
in this case to the Registrar of the
Court on the 15th April, 1957.

Ambar Charkha Enqguiry Committee

€. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased io state the progress made
s0 far in regard to the implementation
of recommendations of th_e;"Am‘nar
Charkha Enquiry Committee other
than Nos. 5, 12, 17, 27, 32 and 33?

The Minister of Commercé and In-
dustry (Shri Morarji Desal): A state-
ment is laid on the Table of the House.
ISee Appendix 1, annexurc No, 4]

Governmeni Quarters in Calcutta

7. Shrl Sadhan Gupta: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the number of Central Govern-
ment staff quarters constructed on
Southern Avenue in Calcutta;

(b) the total cost of their construc-
tion;

(c) the number of such gquarters
which have not been occupied after
completion of construction;

{d) the maximum and minimum
period during-which such quarters
have remained un-occupied; and

(e) the msor':.@or their remaining
vacant?
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The Minister of Works, Honsing
and Supply (Shri K, C. Reddy): (a) 80.

(b) Estimated cost of these quar-
ters is Rs. 8,43,500/-. Actual cons-
truction cost will be known when the
accounts of the work are closed.

(c) All the quarters are occupied.
No quarter remained unoccupied after
it was completed with all services

(d) Does not arise.

(e) Does not arise,

Industrial Estate, Ludhiana

8. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No. 661 on
the 5th December, 19568 and state;

(a) the progress made so far with
regard to the Industrial Estate at
Ludhiana in the Punjab; and

{b) the time by which the scheme
is likely to be completed?

The Minister of Commerce and In-
dustry (Shri Morarji Desal): (a) Land
has been purchased at a total cost of
about Rs. 4,21,000,

(b) It is expected that the scheme

will be completed during the current
financial year.

Hindustan Machine Tools Ltd.

9. Shri D. C. Bharma: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the nature of the proposals to
step up production jn the Hindustan
Machine Tools, Ltd, Bangalore; and

(b) what will be additional capi-
tal investment?

The Minister of Commerce apd
Industry (Shri Morarji Desal): (a)
The Hindustan Machine Tools is at
present producing 8} cenire high
precision high speed lathes. The
manufacture of milling machines sizes
2 and 3 (horizontal, vertical and
universal types in each case) -will
cammence shortly under an agree-
ment with M/s. Fritz Werners of
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West Germany. Proposals for
extablishing other lines of manu-
facture such as radial drilling
machines and lathes of other sizes
are now under consideration.

(b) Capital expenditure of the order
of Rs. 4 crores has been incurred in
establishing and equipping the
machine tool factory. Additional capi-
tal investment consequent on the in-
troduction of fresh items into the
production schedule will be  limited
mainly to balancing cquipment and
will depend on the items which may
eventually be taken up for pro-
duction,

Indo-Pakistan Agreement on
Moveable Property

16. Shri D, C. Sharma: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to refer to the
reply given to Starred Question No.
1327 on the 18th December, 1956 and
state the progress made in the im-
plementation of the Indo-Pakistan
Agreement on movable property
during the current year so far?

The Minister of Rehabilitation and
Minority Affairs (Shri Mekhr Chand
Ehanna): The second meeting of the
Implementation Committee  which
had been postponed at the request of
Pakistan was held at Karachi on the
4th and 5th February, 1957. At this
meeting practically all the outstand-
ing lists excepting those relating to
Postal accounts were exchanged. The
meeting also took some decisions
which should mitigate the hardship of
displaced persons, Important among
the lists received are those relating to
lockers and safe deposits.

The physical exchange of evacuec
fire-arms betwecn India and Pakistan
also toox place at meetings hela
simultaneously at Lahore and
Jullundur in October, 1956 and April,
1057. As a result about 1,000 fire-
arms have been exchanged on either
side.

Filma en Ungoucnability

11. Shri D, ©. Sharma: Will the
Minister of Infermation and Broad-
casting be pleased to refer to the
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reply given to Starred Question No.
1163 on the 13th December, 1950, and
state the progress made with regard
to the proposal to produce a  full-
length educative film for the removal
of untouchability?

The Minister of Information amd
Broadeasting (Dr. Keskar): The
production of such s film has to be
proceeded with carefully so as to ful-
fil effectively the object in view. The
proposal is being discussed with some
well-known producers.

State Trading Corporation
(Private) Ltd.

12. Shri D, C. Sharma: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether the State trading
Corporation of India have entered
into an agreement with the U.S.SR.
to supply hides, skins and  tobacco;
and

(b) how the scheme is to be im-
plemented?

The Minister of Commerce amd
Industry (Shri Morarii Desal): (a)
Yes, Sir. For tobacco only.

(b) Exports are being arranged
through the Tobacco Export Pro-
motion Council.

Slum Clearance

13. Shri D. C. Sharma: Will the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply
given to Starred Quesetion No. 1442
on the 21st December, 1956, and state:

(a) whether the recommendations
made by the State Plunnng Oficiul:
Conference held in Chandiggrh on }he
11th October, 1958, regarding Pilot
Projecls on slum clearance in India
have been considered by Government;
and

(b) the main recommendations of

the Conference and which of them
have been accepted by Government?
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The Minister of Works, Housang
;nd Supply . (Bhri K. C. Reddy): (a)
Bs,

(b) A statement is placed on the
Table on the House, [See Appendix I,
annexure No. 5] showing the main
recommendations of the Conference
relating to Pilot Projects on slum-
clearance which have already been
circulated by them to various State
Governments who are concerned with
the execution of slum-clearance pro-
grammes, These recommendations
are gencrally covered by the  Slum-
Clearance Schemce of the Govern-
ment of India, copies of which are
available in the Library of Parlia-
ment. Considering the magnitude of
the problem and the resources made
available in the¢ Second Five Year
Plan, the implementation ol the abuve
Scheme will itself be in the nature
of pilot projects to be carried out
by the State Governments and their
Local Bodies in different parts of the
country, Under the Scheme, the State
Governments are required to  carry
out the nmecessary Socio-Economic
Survevs before formulating any pro-
jects of slum-clearance. The  States
will, it is hoped, also execute the pro-
jects as expeditiously as possible,
taking into account the resources
available and other connected factors.
The result o! these projects will
provide adequate material for re-
search and study which should be of
help in the formulation of further
programmes of Slum-clearance and
redevelopmerg.

Employment Exchanges

14. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Starred Question No. 1440 on the
21st December, 1956 and state the
progress since made in regard to the
question of setting up remaining 101
new Employment Exchanges?

The Deputy Minister of Labour
(Bhri Abid AH): Sanction hag since
heen accorded to the opening of five
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mm;e new Employment Exchanges, s
below:

State Place where sanctioned
Orissa—Rairangpur, Joda and
Rayagada,

West Bengal—Siliguri.

Manipur—Imphal.

Heavy Water Production

15. Shri D, C, Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Ques-
tion No. 496 on the 30th November,
1956, and state:

(a) whether any decision has since
becn taken regarding the production
of Heavy Water at Sindri; and

(b) if so, when it is expected to be
produced?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): (a) Not yet.

(b) Dces not arise.

Trade with U.5.SR.

16. Shri D. C. Sharma: Will the
Minister of Commerce and Industry
be pleased to state the value and the
tonnage of the commercial goods ex-
ported to and imported from U.S.S.R.
during 1956-577

The Minister of Commerce and
Industry (Shri Morarji Desai): The
value of exports to and imports from
the U.S.SR. during 1956-57 (April-
December) is as under:—

Exports: Rs. 1094 lakhs.
Imports: Rs. 1080 lakhs.

Figureg in tonnage are not avail-
able.

Persons Regisiered with Employmest
Exchanges

17. Shri M. Shankaralya: Will the
Minister of Labour and Employment
be pleased to state:

{a) the total nmumber of (i) edu-
cated and (ii) un-educated persoma
who were registered with the various
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employment exchanges in the coun-
try upto June 1958, (Statewise); and The Deputy Minister of Laboar

{b) the number who have been (Shri Abid Al): (a) and (b). The
given employment? required information is given below:—

Number of registrations Numbeur of placements

STATE LEducated  Others Total Educated Others Terel
persons® persons®
Andhra . . . . 1,009,747 3,04,063  4.13,810 23,047 30,499 53,546
Assam . . . . 15,8313 H4,718 1,600,551 1,162 11,628 12,820
Bihar . . . 86,179 3,67,685 4,531,864 7,504 45,571 53,075
Bombay . . . 1,83,470  5,93.448  7,76.918 21,868 53,311 75,179
Delhi . . . . 1,06.940 1,74,104  2,81,044 15,073 15,036 30,109
Himachal Pradesh 1,903 20,456 22.359 s0h 6,641 7147
Kerala . N 5 . 52,298 1,00,897  1.53,I1g% 4,986 20,05% 25,04%
Madhya Pradcsh . . 30,909  1.12,570  1.43.479 4»149 9.782 13,937
Madras . . ] 1,733,700  3,47,861 4,81.561 24.502 16,072 60,874
Mysore . . ) . 50,008  1,02.B66 1.53;774 4,125 16,336 14,461
Oriasa g . 15,601 67,916 831,607 z.016 14,085 19,101
Punjab 1.06,749 3.11,89¢  4,18.644 12.2Kg 55,843 68,133
Rajasthan ; : 38,516 1,017,028 1,55.544 4,546 10.764 15,310
Uttar Pradesh . 5 . 2,887,591 8,119,950 11,07.<41 21,113 1,06,768 1,27,000
West Bengal . . 0,36,979  4,11,908  §5,4B.ER7 R.r3z 25,374 43.000
13,57,413 3937365 52.94.778  1.55.34% 461,765  6,17,000

ToTAL

* Mairiculates and above.
NOTE :—Separate figures regarding educated persons are rov avaleble for the yoats prur 1o
1953,

particularly on a matter of this kind,
this 15 not the ordinary  procedure,
that is, just tabling an adjournment
motion as to what the recommend-
ations are, what their pros and cons
are, whether the recommendations
ought to be accepted or ought not
be accepted, and so on. It is not by
a mere censure that this matter can
be raised. Therefore, if any hon.
Member........

Shri S, L. Saksena (Maharajganj):
If Gouvernment appoint a commission
of enquiry like this, and they do not
accept even their main recommend-
ations, it will be a very bad prece-
dent, and no commission  will here-
after be able to give judgment in-
dependently. This is a matter of very
urgent public importance, And if you

MOTION FOR ADJOURNMENT

GOVERNMENT'S DECISION RE. REPORT
OoN MamsUBNAGAR Ramwway AcccipeEaT

Mr. Speaker: I have received noticc
of an adjournment motion from Shri
8. L. Saxena about the decision of the
Government not to accept the findings
of the Commission of Inguiry consist-
ing of Mr, S. L. T, Desar, of the Bom-
bay High Court, whieh inquired into
the Mahbubnagar train disaster etc.
Does it contain only one recommend-
ation of the report or several re-
commendations? What are the re-
commendations accepted and what are
the recommendations not accepted?
So far as such matters are concerned,
whenever a committee or a com-

mission is appointed to enquire into a
particuar matter, and they submit a
report, and Government accept or
reject or accept partially that report,
it is open to any hon. Member to ask
Government to lay the report on the
Table of the House, and ask for a
discussion on that. If we could find
time, certainly, time will be allotted;

permit, and if Government are pre-
pared to give time for a two-and-a
half hour discussion, I would be glad
to withdraw this adjournment mo-
tion.

Shri H. C. Mathur (Pali): T have
already given notice of a motion for
a discussion of that report.
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Mr. Speaker: All that I can say is
this. Of course, it &3 an important
matter. Otherwise, a committes
would not have been appointed. Now,
that committee hag submitted a report.
Government may accept the report
or may not accept the report, or may
accept it partially. It is open to this
House to discuss it.

If the hon. Member gives notice of
& motion, I shall consider if we can
allot a particular time; I shall also
cunsult Government, and try. At
present, 1 can only say that this is not
the procedure to tackle matters relat-
ing to the acceptance or otherwise of
a report. .

Does the Minister want to say
anything?

The Minister of Railways (Shri
Jagjivan Ram): I was just going to
say that a copy of the report has
been placed in the Library of the
House. The general discussion on the
Railway Budget is coming, and in the
meantime, hon. Members may  study
the report and also the modifications
made by Government, and the grounds
on which such maodifications have
been considered necessary. These
points can very well be raised in the
course of the general discussion on
the Railway Budget.

Shri Heda (Nizamabad): In cases
of this nature, as far as 1 have been
able to observe, only five copies are
placed in the Library. I feel that this
number is very inadequate. 1 would
request the Minister to have at least
12 copies placed in the Library.

Shri Jagjivan Ram: 1 believe about
twenty-five copies have been already
placed; and some more copies will
be -placed.

Bhri T. K. Chandhuri: Apart from
the Railway Administration aspect of
the matter, there is another very im-

rtant thing involved in this gques-

ion. Government appoint some en-
quiry committee with a High Court
judge as its chairman. It is almost
a judicial enquiry, MNow, that com-
mittee submits its report. And Gov-
ernment reject its recommendations.

There, a qeustion of principle is  in-
volved. Am I to , or can
I take it, that you will be pleased to

accept a motion for discussing this
aspect of the question?

Bhri 8. L. Saksena: If Government
would agree to have a two-and-a-half
hour discussion, I would withdraw the
meotion.

Mr. Speaker: I have heard enough
about this. All that I can say at this
stage is this. The Railway Minister
has brought it to our notice that the
Railway Budget is going to be pre-
sented LOMOTTOW........

Some Hon. Members: No; today.

Mr, Speaker: I am sorry. The Raijl-
way Budget is going to be presented
today, and then, there will be dis-
cussion of the Railway Budget. In
view of this, and in the light of what
1 have already said, such reports
cannot be discussed in an adjourn-
ment motion. There must be a se-
parate motion tabled, and H time is
given, it could be discussed.

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): I merely wish to add to what
my colleague has said. There is no
doubt about the importance of that
particular digsaster and the importance
of the measures that we take to avoid
such disasters. There is no doubt that
it is an important matter for an en-
quiry committee or a High Court
judge to make recommendations on.

Speaking for myself, I regret to say
1 have not read the report. So, I
have no opinign about it personally.
But, Governmernt are perfectly pre-
pared, that is, in theory, to have a
discussion; in practice, it is a question
of finding time; that is to say whether
it will be possible during this brief
Session to find time for this, apart
from the discussion of the Railway
Budget, I do not know. I am in your
hands and the hands of the com-
mittee which deals with allocatiorf of
time.

But we shall gladly have a discus~
ston” provided time ia available if pot
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now, later, in the next session. This
matter, ag you were pleased to  say,
cannot be taken on a motion for ad-
journment. The whole Report should
be studied and the matter discussed
then.

Dr. RBam Snbhag Singh (Sasaram):
Is it open to Government to express
their view just on the eve of the ses-
gion of the House on this matter, es-
pecially when the hon. Minister says
that the House is free to discuss it in
the course of the budget debate relat-
ing to the Railways?

Shri Jagjivan BRam: Is the hon.
Member asking what should be the
procedure?

Shri Jawaharlal Nehru: I must say
that the hon. Member's suggestion is
rather odd, this being announced »sn
the eve or the morning of the meet-
ing of the House. It has no relation
to the fact. A Ministry of Govern-
ment appoint a Committee on techni-
cal matters. They come to their con-
clusions about the Report of the Com-
mittee. It has no relation to the fact
of the meeting of the House. It is
open to the House to disagree with
the Government's views or to  very
them or to accept themn. But Govern-
ment have to deal with the Report of
the Committee. A technical exami-
nation of it cannot await a discussion
in the House.

Sbri Sinhasan Singh (Gorakhpur):
May 1 say one word on this?

Mr. Speaker: No, I am sorry. There
is no end to this discussion. So far
as the adjournment motion is con-
cerned, I cannot give my consent to it.

This is, no doubt, an important
matter. When a Committee has been
appointed by Government, it is npen
to the Government to come to any
conclusion about its Report, one way
or the other. It &= equally open to
this House, it it wants, to have an
opportunity to discuss the matter 2nd
bring it pointerly to the notice of the
Government and to the country, that
Government's decision is wrong or
omerwise Incorrect. It is open to
hon, Members to table a motion to
this effect.
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So far ag the time fdctor is con-
cerned, during this session time does
not seem to be available. But I will
allow representative ‘Members to dis-
cuss this matter during the Railway
Budget debate. Copies of the Report
are available here and hon. Members
may make their submissions. If still,
there are many other matters which
have to be discussed on the floor of
the House, I shall try to find time
either in this session, if it is possible,
or during the next session. Under
the circumstances, I do not feel called
upon to give my consent to this
motion for adjournment,

As regards discussion of the matter,
as I pointed out, nothing will be
stifled. Let us hear what exactly
happened regarding these recommend-
ations and the decision of the Gov-
ernmoent.  If still the House is not
satisfied with it and wants to have a
fuller  discussion, I will certainly
allow some time.

Shri Mohamad Imam (Chitaldrug):
May 1 request that copies of the Re-
port may be circulated to all hon.
Members? Provision of five copies in
the Library will not be sufficient.

Mr. Speaker: As many hon. Mem-
bers as want to have copies will kindly
intimate to Sceretary. We will try to
get copies.

Shri Mohamed Imam: If the Report
is just placed on the Table of the
House, I am afraid we cannot all of
us go through it.

Mr, Speaker: Why should it be
circulated to every hon. Member? All
hon. Members who want to have
copies, may write to Secretary.

PANEL OF CHAIRMEN

Mr. Speaker: I have to inform the
House that under rule 9(1) of the
Rules of Proceduhe and Conduct of
Business, I have appointed the follow-
ing persons as Members of the Panel
of Chairmen: Sardar Hukam Singh,
Pandit Thakur Das Bhargava, Shri
Barman, Shrimati Renu Chakravartty,
Shri Frank Anthony and Shri A. M.
Thomas:
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PAPERS LAID ON THE TABLE

ANNUAL REPORTS ON THE HINDUSTAN
InszcTiCIDES PRIVATE LID. AND THE
HINDUSTAN ANTISIOTICE PRIVATE LTD.

The Minister of C ce and In-
dustry (Shri Morarji Desai): I beg to
lay on the Table a copy of each of the
following Reports: —

(1) Annual Report of the Hin-
dustan Insecticides Private Ltd,
for 1855-58. [Placed in Library.
See No. S-9/57].

(2) Annual Report of the Hin-
dustan Antibiotics Private Ltd.
for 1955-56. [Placed in Library.
See No. S-10/5T7].

"NOTIFICATION UNDER ESSENTIAL COM-
MODITIES ACT

Shri Morarji Desai: 1 beg to lay on
the Table, under sub-section (6) of
~Section 3 of the Essential Commodities
Act, 1855, a copy of the Notification
No. S.R.O. 904, dated the 23rd March,
1857. [Placed in Library. See No.
§-11/57).

.STATEMENTS SHOWING ACTION TAKEN BY
GOVERNMENT ON VARIOUB ASSURANCES
ETC.

The Minister of Parliameniary
Affairs (Shrli Satya Narayan Sinha):
1 beg to lay on the Table the follow-
ing statements showing the action
taken by the Government on various
assurances, promises and undertak-
ings given by Ministers during the
various sessions shown against each:

(i) First State Fifteenth Ses-

ment sion 1957, of

the First

Lok Sabha.

(2) Supplemen- Fourteenth ses-

tary Statement sion, 18568, of
No. IV the First

Lok Sabha.

(3) Supplemen- Thirteenth ses-

tary Statement sion, 1958, of

.Neo. XI the First Lok

Sabha.
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(4) Supplemen- Twelfth

tary Statement 1956, of the
No. XVII First Lok
Babha.

(5) Supplemen- Eleventh ses-
tary Statement sion, 1055, of

No. XIX the First Lok
Sabha.

(6) Supplemen- Tenth Session,
tary Statement 1955, of the
No. XXIIL First Lok

Sabha.

[See Appendix I, annexure No. 8].

NOTIFICATION UNDER THE KHADI AND
VILLAGE INDUSTRIES CoMMIBEION
AcT

The Minister of Commerce (Shri
Kanungo): 1 beg to lay on the Table,
under sub-section (2) of Section 3 of
the Khadi and 7Village Industries
Commission Act, 1956, a copy of the
Notification No. 5(8)/57-KVE dated
the 23rd April, 1957. [Placed in
Library. See No. 5-19/57].

KHADI AND VILLAGE INDUSTRIES ComM-
nrissioN RoLes

Shri Kaoungo: [ beg to lay on the
Table, under sub-section (3) of Sec-
tion 26 of the Khadi and -Village In-
dustries Commission Act, 1856, a copy
of the Khadi and Village Industries
Commission Rules, 1857. [Placed in
Library. See No. 5-18/57].

RESULTS OF BYE-ELECTIONS

The Minister of Law (Shri A, K.
Sen): Sir, I beg to lay on the Table
a copy of the results of bye-elections
held between the 31st July, 1855 and
the 31st October, 1856. [Placed in
Library. See No. S-20/57].

AMENDMENTS TO REPRESENTATION OF
ez Prorix (Coxpucr or ErscrioNs
AND ErrcrioN PrriTrOoONs) Rurss

Shri A. K. Sen: Sir, T beg to lay on
the Table, under sub-section (3) of
section 180 of the Representation of
the People Act, 1851, a copy of each
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af the following Notifications making
certain amendments to the Represen-
tation of the People (Conduct of
Elections and Election Petitions)
Rules, 1956: —

(1) Notification No. S5.R.O. 2719,
dated the 168th November, 1956.

(2) Notification No S.R.O. 3068,
dated the 14th December, 1956.

(3) Notification No. S.R.O. 412,
dated the 4th February, 1957,

(Placed in Library. See No. S5-21/
57].

AMENDMENT TO THE REPRESENTATION OF
vHE ProPLE (PREPARATION OF ELEC-
TorAL RoLrs) RuLes.

Shri A. K. Sen: Sir, I beg to lay
on the Table, under sub-section (3)
of section 28 of the Representation of
the People Act, 1951, a copy of the
Notification No. S.R.O. 140, dated the
10th January, 1957 making certain
amendment to the Representation of
the People (Preparation of Electoral
Rolls) Rules, 1956. [Placed mn Lib-
rary. See No. S-22/57].

NOTIFICATIONS UNDER THE COMPANIES
Act, 1956

The Deputy Minister of Fmance
(Shri B. R. Bhagat): Sir, I beg to lay
on the Table, under sub-section (3) of
section 641 of the Companies Act,
1956, a copy of each of the following
Notifications: ——

(1) Notification No. S.R.O. 1281,
dated the 23rd April, 1957.

(2) Notification No. S.R.O. 1435,
dated the Tth May, 1957.

[Placed in Library. See No. S-23/
571.

CoMPANTES (APPEALS TO TNE CENTRAL
©  GovVERNMENT) RuULES

Shri B, R. Bhagat: Sir, I beg to lay
on ‘the Table, under sub-section (3)
of section 642 of the Companies Act,
1986, a copy of the Companies
(Appeals to the Central Government)
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Calling Attention 1
to matter of urgent Public
Importance

Rules, 1957, published in the Notifica-
tion No. S.R.O. 1380, dated the 4th
May, 1857. (Placed in Library. See
No. $-24/57].

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

RISE IN FOOD PRICES

Shri 5. V. Ramaswamy (Salem):
Sir, under Rule 197, I beg to call the
attention of the Minister of Food and
Agriculture to the following matter
of urgent public importance and 1

reguest that he may make a statement
thereon: —

“The rise in food prices and
steps taken by the Government
i regard thereto.”

The Minister of Food and Agricui-
lure (Shri A. P. Jain): Sir, agricul-
tural production is highly susceptible
to vagarics ol patlure, but, neverthe-
less, i1t 15 clear, on a study of the pro-
duction figures over the last 10 years,
that the overall production of cereals
as well as the yield per acre are con-
siderably higher at present than at the
beginning of that period. In 1947-48,
the total production of cereals was
437 mllion tons and the yield per
acre was 5689 1lbs. In 1956-57, the
total production of cereals has been
56'2 million tons and the yields per
acre 591 lbs. The following statement
gives the 5-yearly moving average
production from 1951-52:—

Quinquennium Average pro- Average yield

ending duction of cereals per acre
fin Million Tons) (inlb-.)
1951-52 435 519
1952-53 44-6 514
1953-54 47'6 531
1954-55 49-6 544
1955-56 52-1 557
1956-57 54-8* 579*

*Based on provisional advancve esti-
mates.

The above figures clearly establish
that there has been a steady improve-



141 Calling Attention

[Shri A P. Jain]

ment in production. I we compare
the figures for the gquinguennium end-
ing 1951.52 and the quinguennium
ending 18568-57, we find that the pro-
duction has gone up by 25:9% while
the yield per =ecre has gone up by
11%. The figures for rice, wheat and
coarse grains separately, which make
up the total for cereals are given
below:——

Percentage increase in qui-

nquennium ending 1956-57

over the guinquennium
ending 1951-52

In total pro- In yield per

duction acre
Rice 200 131
Wheat 3-8 14'9
Coarse grains 29-9 12-2

The latest position is that the wvro-
duction of rice this year has been 281
million tons which is an all-time
record. In spite of recent damage to
wheat crop in certain parts of the
country, the production of wheat is
expected to be about 8- million tons
as against 83 million tons last year.

It is very near the record produc-
tion of wheat in 1954-55, namely, 8'8
million tons. The production of coarse
grains this year is slightly better than
last year, though it is still about 3
million tons less than the record pro-
duction of 1853-54. Altogether the
total production of cereals this year is
expected to be 582 million tons which
is higher than that of last year or the
yvear before. There is, therefore, no
justifiable cause for alarm, even
though the wheat crop has suffered in
certain areas due to the recent rains,
hailstorms and rust. The overall
supply position is such that no serious
difficulties need be approached.
Government have a very substantial
import programme of wheat to meet
the legitimate requirements of differ-
ent areas where the wheat crop may
have suffered.

14 MAY 1907 tomatter of nrgent Publie 1.
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The position in the different States
and the steps taken by the Govern-
ment to0 meet the difficulties where
the Rabi crops have suffered are indi-
cated below:

BIHAR :

The Minister of Food an Agricul-
ture visited parts of the :.utdcu of
Patna, Monghyr and Bhagalpur, where
the Rabi crop, in particular wheat, had
been damaged by rust, rains and hail-
storms. The wheat grain was shrivel-
led and the yield was low. Other
districts reported to be affected gre
Santhal Parganas, Purnea, Saharsa,
Darbhanga, Muzaffarpur, Gaya, Pala-
mau and Shahabad. The normal pro-
duction of wheat in the State of Bihar
is of the order of 4 lakh tons, out of
which B0 per cent. is reported to
have been lost.

The demand of the State Govern-
ment for wheat distribution in the
affected areas has been accepted in
tull. It has been agreed that for the
three months—May to July 1957—
80,000 tons of wheat will be supplied.
Additional 15,000 tons of wheat will
be supplied for stocking so that in the
event of floods during the rainy season,
this wheat may be readily available
for meeting the emergency. Alrcady
& number of special trains have been
despatchud from the port towns where
wheat is in stock, and it is expected
that before the end of May, about
35,000 tons of wheat will reach Bihar.
I may here add that four trains have
already reached the place—that is,
about 4,000 tons.

The position will be reviewed in
July and the programme of supplies
during the subsequent months, wrill
then be decided upon. If Bihar gets
a good maize crop in August the
position is expected to ease. In order
to enable early sowing of maize, the
Btate Government bave reduced the
rate for tube-well water by 75 per
cent. The Bihar Government are
undertaking relief works to provide
employment in the scarcity affected
areas,
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UTTAR PRADESH:

The demand of the U.P. Government
for the hill districts and Eastern U.P.
where the Rabi crop has suffered, has
been accepted in full I5,000 tons of
wheat per month will be made avail-
able to the UP. Government for dis-
tribution in these areas up to the end
of September when the position will
be reviewed.

RAJASTHAN:

In Jodhpur Division, the Rabi crops
have been damaged, and the distribu-
tion of wheat is, therefore, being con-
tinued at an augumented rate in
Jodhpur. Substantial stocks of wheat
are being built up in the other Central
depots in Rajasthan.

BOMBAY:

In certain parts of Bombay, the
jowar erop was damaged. It has,
therefore, been agreed to make avail-
able adequate quantities of wheat to
the Bombay Government for distribu-
tion in the districts. This will relieve
the adjoining areas of Madhya Pra-
desh from the pressure of demand
from Bombay. The full wheat require-
ments of Bombay City, which is cor-
doned off, will continu¢ to be met by
the Government of India.

WEST BENGAL:

Although the aggregate production
of rice in West Bengal has been about
2 lakh tons more this year as com-
pared to last year, difficult conditions
continue to prevail in some districts
including Burdwan, Murshidabad,
Nadia, Hooghly and Howrah which
were affected by floods in October
last year. There has also been damage
to rabi crops in certain districts. In
addition to 3,000 tons of wheat per
month, which was being issued for
distribution in the districts, another
6,000 tons of wheat will now be sup-
plied per month to meet the additional
requirements.

Like Bombay, the full wheat re-
quirements of Calcutta, which is eor-
doned off, will continue to be met by
the Government of India. During
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April and May, 1957, 14,000 tons of
rice have been made available to the
West Bengal Government against
a total demand of 15000 ‘tons.
West Bengal Government have also
sent the estimates of their require-
ments for the rcmaining months of
the year and suitable allocation will
be made to them from time to iime.

KERLA:

In this State the rice crop this year
has been normal but owing to high
density of population and crop pattern,
large quantitics of rice and paddy are
gencrally imported every year from
Andhra and Tanjore District of
Madras. Those sources are open to
the State but the Government of
India, have, during the four months
from January to April, supplied 78,000
tons of rice for distribution through
4000 and odd fair price shops. The
State Government has reported that
the prices are showing an upward
trend and expressed a desire to op:r
more fair price shops. Discussions are
likely to be held with the representa-’
tives of the State Government shortly
and additional supplies will he given
in the light of the overall availability
of stocks.

Reports of difficulties from some
areas in Mysore and Assam have also
been received. Adequate steps are
being taken to meet the situation.

In spite of the record rice crop and
the improvement in the total produc-
tion of cereals this year as compared
to the last year, the prices continue to
be generally higher this year than
last year. It is natural for the con-
sumers, therefore, to complain of thee
high prices, but for a proper apprecia~-
tion of the situation it is very desira-
ble to have the proper perspective.
Against 100 as the price indcex for
1952-53, which is now generally taken
as the base year, the latest wholesale
price index for rice is 103, for wheat
80 and for cereals taken together
199°5. ‘This shows that the current
prices are not generally higher than
in 1952-53. 1954 and 1956 were L
ususlly low price years and a conti-
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nuance of these low prices could not
be expected.

While prices have been rising gene-
rally from the latter half of 19556 the
rate of increase in 1956-57 has been
less than in 1985-56. For example, the
rice prices increased by over 20 per
cent. from November 1953 to the
beginning of May 19856 while the
increase from November 1956 to May
1957 has been only 4 per cent. Simi-
larly, for wheat the increase was 2-7
per cent. from November to May in
1955-56 while there has been a drop
of 53 per cent. during the same
period in 1956-57. The same pattern
is seen in the case of the coarse grains
also. In other words, the prices are
steadier this year than last year. This
is an encouraging sign.

The prices of wheat have been
showing a definite decline at present.
The marketable surplus of wheat
normally is probably of the order of

3 million tons. In 1956, Govemment
+ distributed 1'2 million tons which
meant a substantial addition to the
marketable surplus. During 1857,
already about 7:5 lakh tons of wheat
have been distributed during the first
four months of January to April. The
import programme is such that Gov-
ernment would be in a position not
only to distribute all the wneat that
is needed until the next harvest but
also to build a sizeable stock.

This year the Government are in a
better position to counteract increascs
in wheat prices. The imporied wheat
will not only meet the entire demand
of the port towns of Calcutta and
Bombay but will also be distributed
in the neighbouring areas which, but
for the larger releases from the Gov-
ernment stocks, would have been com-
pelled to import wheat from the nor-
thern and other States. This will
reduce avoidable movement as also
discourage rise in prices.

It is true that after the last kharif
harvest the rice prices did not show
the usual decline and are now show-
ing increases. The fact that the rice
production iz an all-time record this
year and the rate of increase in prices
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this year 1s substantizlly lower than
the last year are solid bases for dis-
couraging any feeling of alarm. The
import programme of rice this year iz
higher than last year and by judicious
use of these imports it should be pos-
sible to avoid serious distress any-
where,

The distribution of the stocka releas—
ed by the Central Gavernment is nor-
mally done by the State Guvernmenis
through the Fair Price Shops. Their
number sometime back reached the
pecak figure of about 20,000. These
shope hawve done fairly well, yet
there is need for greater supervision
and control over them in the interest
of the consumers. The system obtain-
ing in different States is being
examined to achieve that end.

There are probably several reasons
why the prices of foodgrains are
generally higher than last year in
spite of better production. Apart from
increased consumption arising from
higher incomes, one obvious reason
may be hoarding both by traders and
producers., To discourage hoarding by
the traders, the Reserve Banx of
India, at the instance of the Govern-
ment, directed the scheduled banks
to limit advances against foodgrains.
From all accountis it seems that due
to better credit facilities avsiiable to
the farmer and increase in the prices
of cash crops, the agriculturists are
generally in a better position now than
in the past to hold on to their stocks
in order to get better pricos later in
the lean months. This improvement
in the position of the agriculturists is
no doubt welcome from one point of
view, but the mnatural <conseyuence
from the consumer’s point of view Is
that now they have to pay higher
prices. Government have been fully
allve to the complex issues which
arise out of this situation and have
taken steps from time to time to mini-
mise the difficulties of the consumers.
While Government will continue to
watch the situation and will take fur-
ther steps whenever necessary, they
have come to the conclusion that the
whole guestion requires thorough in-
vestigation and have decided to set up

*
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to matier of urgent Public

® high-powered Committee to investi-
gate fully into the causes for rise in
prices despite higher production and
to suggest immediately and from time
to time remedial measures which
would prevent speculative hoarding
and arrest undue rise in prices.

Shri 8. V. Ramaswamy: May I
submit that this statement be circula-
ted to the Members?

Shri A. P. Jain: Yes, Sir. I shall
get it circulated.

Pandit Govind Malaviya (Sultan-
pur): May I suggest that the hon.
Minister, before getting the statement
circulated to the Members, might add
a few more statistical figures to it,
regarding the total requirements for
the year in the matter of foodgrains,
etc.,, the total expected crops, the
exisling stocks and the deficit to be
made up etc., so that in the general
discussion, we may be able to make
such observations about the matter as
may be necessary?

Bhri A. P. Jain: So far as this state-
ment is concerned, I think it should be
circulated in the form in which it has
been read out. But, if any hon.
Member wants any additional infor-
mation, I will only be too glad to
supply it.

Shri Punnoose (Ambalapuzha): It
was thought necessary that a state-
ment should be made in the House in
order to allay the anxiety in the
minds of the public regarding the
food situation. Therefore, a little
clarification regarding the matter may
be helpful. I want to know one or
two small things about this.

Mr. Speaker: If any hon. Member
wants further clarification regarding
the statement that has been made, he
will kindly pass on a chit to the
Secretary here and I shall pass it on
to the Minister, or the hon. Members
can write to the hon. Minister and
ask him to issue a supplementary
statement and lay it on the Table of
the House.

8Shri Sinhasan Singh (Gorakhpur):
The hon. Minister, while reading out
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his statement, mentioned the name of
eight States where scarcity prevails.
Out of the 14 States that exist today,.
eight States are suffering from scar-
city. The figure given in respect of
total production is much higher. May
I know how the figure is so0 much
higher? States including U.P., Bihar
and Assam are all suffering from
scarcity. So, I want to know how he-
has given these figures.

Mr. Speaker: The hon. Member is
aware that no supplementary question
is allowed on the statement of this-
kind. If he wants, he can send in a
chit and get enlightenment. If he
wants enlightenment of the House, he
can send a chit to the Secretary and
an answer might be laid on the Table
of the House.

ELECTION TO COMMITTEES

INDIAN COUNCIL OF AGRICULTURAL Rz~
BEARCH

The Minister of Food and Agricul-
tare (Shri A, P. Jain): I beg to move:

“That in pursuance of Rule 2(6)
of the Rules of the Indian Cour.cil
of Agricultural Research, read
with Rule 6(2) thereof, the mem-
bers of Lok Sabha do proceed to
elect, in such manner as the
Speaker may direct, four members
from among themselves to serve
as members of the Indian Council
of Agricultural Research.”

Mr. Speaker: The question is:

“That in pursuance of Rule 2(8
of the Rules of the Indian Couuncil
of Agricultural Research, read
with Rule 8(2) thereof, the mer.-
bers of Lok Sabha do proceed to
elect, in such manner as the
Speaker may direct, four members
from among themselves to serve
as members of the Indian Councii
of Agricultural Research.”

The motion was adopted.

Mr. Speaker: The dates and other
instructions will find a place .i.n the
bulletin that will be issued this even-
ing or tomorrow.



149  Election to Committees 14 MAY 1957 Nisction to Commitiees . 10

MNATIONAL FoOoD AND AGWICULYURE
OrgAaNISATION LiamsoN CoMMITTEE

“The Deputy Minister of Food (Shri
M. V. Krishnappa): I beg to move:

“That in pursuance of Resolu-
tion No. F. 16-72/47-Policy, dated
‘the 8th November, 1948 of the
Ministry of Agriculture (now
Food and Agriculture), as amend-
ed todate, the members of Lok
Sabha do proceed to elect, in such
manner as the Speaker may
direct, four members from among
themselves to serve for a period
of three years as members of the
National Food and Agriculture
Organisation Liaison Committee.”

Mr. Speaker: The gquestion is:

“That in pursuance of Resolu-
tion No. F. 16-72/47-Policy, dated
the 8th November, 1948 of the
Ministry of Agriculture (now
Food and Agriculture), as amend-
€d todate, the members of Lok
Sabha do proceed to elect, in such
manner as the Speaker may
direct, four members from among
themselves to serve for a period
of three years as members of the
Natianal Food and Agriculture
Organisation Liaison Committee.”

The motion was adopted.

Shri T. B. Vittal Rao (Khammam):
May 1 know how many times this
committee met last year?

Mr. Speaker: I think it will be
always published in some report. But
there is no harm; the hon. Minister
will kindly enlighten us.

Shri M. V. EKrishnappa: If I remem-
ber aright, it met two times in Lhe
wyear.

Mr. Speaker: Hereafter, hon. Minis-
ters will be ready to answer some
questions regarding the use to which
such committees have been put as
briefly as possible.

Shri M. V. Krishnappa: I beg to

move:

“That in pursuance of clause (8)
of Section 4 of the Indian Oil-
seeds Committee Act, 19468 (Act §
of 1946), as amended from time
to time, the members of Lok
Sabha do proceed to elect, in
such manner as the Speaker may
direct, four members from among
themselves to serve as members
of the Indian Central Oilseeds
Committee.”

Mr. Speaker: The gquestion is:

“That in pursuance of clause (s)
of Section 4 of the Indian Oil-
sceds Committee Act, 1846 (Act 9
of 1946), as amended from time
to time, the memberz of Lok
Sabha do proceed to elect, in
such manner as the Speaker may
direct, four members from among
themselves to serve as members
of the Indian Central Oilseeds
Committee."

The motion was adopted.
Inpian CenTrRAL ToBacco CoMMITTEE

Shri M. V. Krishnappa: I beg to
move:

“That in pursuance of clause
(7-9) of paragraph 3 of the late
Department of Education, Health
and Lands Resolution No. F. 40-
26/44-A, dated the 10th April,
1945, as amended by Ministry of
Food and Agriculture Resolution
No. F. 12-41/53-Com-II, dated the
22nd January, 1055 and Ministry
of Agriculture Resolutions No.
6-146/56-Com. IlI, dated the 26th
October, 1956 and 22nd March,
1957, the members of Lok Sabha
do proceed to elect, in such man-
ner as the Speaker may direct,
two members from among them-
selves, to serve as members of the
Indian Central Tobacco Commit-
tea "

Mr. SBpeaker: The question is:

‘“*That in pursuance of clause
(7-9) of paragraph 3 of the Iate



ts1 Raitway Budget—1957-58 14 MAY 1957 Railway Budgeti—1957-58  y52

Department of Education, Health
and Lands Resolution No. F. 40-
26/44-A, dated the 10th April,
1945, as amended by Ministry of
Food and Agriculture Resolution
No. F. 12-41/53-Com-11, dated the
22nd January, 1855 and Ministry
of Agriculture Resolutions No.
6-146/56-Com. II, dated the 26th
October, 1856 and 22nd March,
1957, the members of Lok Sabha
do proceed to elect, 1n such man-
ner ns  the Speaker may direet,
two memberz from among them-
selves, to serve as members of the
Indian Central Tobacco Commit-
tee.”

The motion was adopted.

RAILWAY BUDGET-—1957-58

Mr. Speaker: The hon. the Railway
Minister will now present the Budget

The Minister of Railways (Shri
Jagiivan Ram): Mr. Speaker, Sir,
I rise to present the statement of re-
ceipts and expenditure of the Railways
for the year 1857-58,

The estimates of expenditure for the
current financial year already present-
ed by me on 19th March 1857 to the
then Lok Sabha for a ‘vote on account’
remain  practically the same, except
for a few minor alterations which
have |been made in individual
demands. These alterations are
brought out briefly in the Supplement
to the Explanatory Memorandum on
the Budget and in detail in the expla-
natory notes in the Demand Book. On
the earnings side, however, 1 have
certain new proposals to make for the
consideration of the House, and these
affect the financial picture substanti-
ally.

The Honourable Members are aware
that the Ministry of Railways had
originally prepared their Second Five
Year Plan for an estimated outlay of
Rs. 1,480 crores. That was considered
as the minimum required for the crea-
tion of the necessary extra rail trans-
port capacity for goods and passenger
traffic. An increase of 30 per cent. in

passenger services, and an additional
60* 8 million tons in goods traffic over
that gencrated by the end of the First
Five Ycear Plan, making a- total of
180°8 million tons was thought neces-
sary in heeping with the targets fiwed
for other developmental projects and
schemes 1in the General Plan. The
Railway Plan also provided for the
construction of 3,000 miles of new
lines. Due to the limited oversll
financial resources of Government,
however, the Railways were allotted
only Rs. 1.125 crores of which Rs. ¥75
crores were to be found by them ower
the Plan period from their own re-
sources To conform to the reduced
allotmont, the scope of the Railway
Plan haa recessarily to be cut down
and, after oliminating most of the
new line: except  those  essentially
required for the projecied expansion
in steel and coal production, it was
found possitle to cater within the
funds allotied for an incrcase of opnly
15 per cent. in passcnger traffic and
a total of 162 million tons in goods
traffic. The reduction in the target of
passenger ‘ransport capucity restriet-
ed the possibility of any substantial
relief of the over-crowding in our
passenger irains during the period of
the Plan. While the prospect of the
contmuance of the present state of
over-crowding was undesirable, the
enforced reduction of the provision
for extra poods transport from 180-8
million turns to 182 million tons was
much more serious from the point of
view of the countrv’'s developng
economy. After reserving capacity for
25 million tons on account of coal and
other raw materials required for the
new steel plants and expansion of the
existing ones, 6 million tons more
coal for other consumers and 4 million
tons morce for cement, a very meagre
marginm was left for the increase in
the general merchandise traffic in-
cluding increasses in trade and the
output of all other industries and
agriculture.

The experience of the first year of
the Sccond Five Year Plan has madc
it abundantly clear that the demamds
on rail transport during the Plan
period are likely to exceed even the
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original estimate of 180'8 million tons.
It is, therefore, manifest that the
allotment of Rs. 1,125 crores, which
includes financial provision for carry-
ing only an additional 42 million tons
of traffic, will be quite inadequate. To
«ater for a higher volume of traffic »
syhstantial expansion of the Railway
Plan has become 1nescapable, and
such an expansion must be planned
straightaway as the execution of the
line capacity and  signalling works
essential for moving the higher quan-
tum of traffic will take their own time.
On a rough basis it is anticipated that
an additional amount of over Rs. 100
crores at the present price levels will
be required to carry 180:8 million
tons. Apart from the demands of the
larger quantum of traffic which the
Railways must carry as the Plan deve-
lops, the rise in the cost of labour and
essential materials like steel, cement
ete., since the Plan was prepared, has
already made the allotment of
Rs. 1,125 crores insufficient for creat-
ing capacity even for the increase
of 15 per cent. in passenger transport,
and 42 million tons of goods traffic,
and it is estimated that achieving the
physical targets originally included in
the Rs. 1,125 crores Plan will itself
require an extra amount of about
Rs. 100 crores.

The two items of extra expenditure
jumt mentioned add up to well over
Rs. 200 crores. As my predcecessor,
Shri Lal Bahadur Shastri explained
in February 1956 when proposing the
present 6] per cent. supplementary
charge on goouds and parcels freight,
the Railway revenue resources, coms=
puted on the basic level of fares and
freights in force were estimated to
amount during the Plan perind to
only about Rs. 325 crores includirg
the contribution of Rs. 225 crores
through the Depreciation Reserve
Fund, the expenditure on open line
revenue works, interest on Railway
fund balances and Revenue surpluses,
leaving a gap of Rs. 50 crores to be
filled in order to make up the Railway
contribution of Rs. 375 crores envi-
saged in the Plan. On present estima-

tes it seems that the Revenue surpluses
at the basic fare and freight rates may
be somewhat higher and that the levy
of the supplementary charge of 63 por
cent. would  bring in about Rs. 71
crores extra over the Plan period. It
is, however, quite clear that, on the
basis of the present supplementary
charge of 6} per cent. on gooda and
parcels freight, the resources that will
be left over after filling the initial gap
of Rs. 50 crores will not amount to
more than a small proportion of the
extra amount of over Rs. 200 crores
which has to be found if the Railways
are to cope with the anticipated
demand of goods transport by 1960-61.
There is now universal recognition of
the fact that transport capacity can-
not lag behind other developmenis
envisaged in the Plan and that the
very success of the Plan would depend
on the timely creation of the addi-
tional transport capacity. It is, there-
fore, essential that the necessary
wherewithal to meet the extra ex-
penditure has to be found as early as
possible.

In March last, in presenting the
Budget, 1 stated that the report of
the Freight Structure Enquiry Com-
mittee was expected shortly and that
when the budget was again presented
in the new House, it would be possible
to give an indication of the recommen-
dations of the Committee and the
effect of the implementation of those
recommendations. I regret to say that
it has not becen possible for me to do
so, The report in 1ts final and com-
plete form was received only recently.
The task assigned to the Committee
was a difficult{ one and I would, on be-
half of the Government, rXpress our
deep gratitude to Shri Ramaswami
Mudaliar and his colleagues on the
Committee for the thorough manner
in which thcy have dealt with  this
intricate subject in their report. While
the recommendations of the Commit-
tee envisage an appreciable rise in
the general level of freight rates,
various aspects dealt with in the re-
port have far reaching implications
and the recommendations, particularly
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those ralated to the augmentation of
freight rates. call for a detailed study.
It is anticipated that a  complete
examination of the recommendations
and the preparatory work like the
amendment of the Goods Tariff and
the preparation of mileage tables
which must precede the introduction
of the new freight rates are not likely
to be completed until the end of the
<current calendar year. As we are
already well into the sacomd year -of
the Plan, the augmentation of re-
sources to meet the extra expenditure
on rolling stock and works can brook
nio further delay; otherwise the Rail-
ways may be too late in creating the
capacity required to carry the addi-
tional traffic load which, it is quite
certain now, will devolve on the Rail-
ways during the Plan peried.

It is proposed, therefore, te enhance,
nes from the lst July 1957, the supple-
mentary charge on goods and parcels
traffic from 6} per cent. to 124 per
cent.,, certaim commodities Tbeing
exempt as at present. I have not made
any changes in the passenger fares as
my colleague, the Finance Minister, is
considering this matter.

Consequent on the increase of the
supplementary charge it is estimated
that the additional earnings will be
obout Rs 113 crores for goods traffic
and Rs. 1:2 crores for parcels traffic
per year But since the increasc is
to take effect only from the 1st of
July, the extra earnings for this finan-
cial year are expected to be only
about Rs. B} crores. It is hoped that
towards the end of the current year
1t will be possible to introduce a selec-
tive variation in freight for goods tra-
flic based on the recommendations of
the Freight Structure Enquiry CTom-
mittee and withdraw the flat supple-
mentary charge.

Taking the increase in parcel and
goods earnings into account, the total
surplus for the current financial year
is now estimated at Rs. 30'83 crores,
which will be credited to the Develop-
ment Fund.

Although the wiew has been e=
pressed both in this House and else-
where, that concessions for passenger
traffic should be reduced or withdruwn
in the context of the prevailing over-
crowding and the need to enhsance
earnings, I do not at the moment pro-
pose to cancel any of the existing
concessions. In fact, I propose extend-
ing the concession of a single tickct to
cover a blind passenger and his atten-
dant, which applies at present only
to blind persons under the care of
recognised  institutions, to all blind
persons. A similar concession is being
extended to patients suffering from
tuberculosis for their journeys for
admission to and on discharge from
hospitals and sanatoria, Both these
concession will, of course, be subject
to production of appropriate certi-
ficates to avoid misuse.

I am sure the House would be in-
terested to know the progress already
made in the implementation of the
Railway plan of Rs. 1,125 crores, and
I would invite the attention of the
Honourable Members to the intro-
ductory section of the White Paper on
the Railway Budget for 1957-58, which
gives the details of the progress made
in the year 1956-57 and that pro-
grammed in the current financial
year. Put briefly, a sum of Rs. 183
crores had been provided in the
Budget for 1956-57 for expenditure on
Works, Plant and Machinery, and
Rolling Stock, against which the Rail-
ways, final estimates in the last week
of the year amounted to Rs. 178 crores,
the shortfall being almost entirely on
the Works side. The revised estimate
of expenditure on civil engineering
works in 1956-57 was nearly Rs. 11'8
crores less than the original estimate
of Rs. 8816 crores, and the final
estimates fell short even of the revised
cstimates by nearly Rs. 6°6 crores
While this last surrender of funds was
partly because the on-account pay-
ment proposed to be made for the
purchase of the Bombay Government
plant in the Chola Powerhouse could
not maicrialise due to the negotiations
not having reached any finality, it
has become apparent from an analysis
of the civil engineering expenditure
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greater portion of the shartfall was
due to the shortage of materials, parti-
cularly permanent way  items like
rails, slcepers and fittings and signal
and interlocking stores and equipment.
It will be appreciated, however, that
some time is required to gear up the
construction organisation to the desir-
ed tempo and it was not posaible to do
s0 in the very first year of the Plan.
However, all the factors contributing
to the shortfall have been carefully
examined and are being further tackl-
"ed with a view to ensure better pro-
gress in this and the coming year to-
wards full implementation of the Plan,

Considering the acute shortage of
essential materials, particularly steel
required for permanent-way, bridge
girders, cement etc., the progress
made on new constructions has been
quite satisfactory and the projects
have been executed with commend-
able despatch. During the year 1956-
57, the 24 mile long Champa-Korba
and 26 mile long Fatehpur-Churu
branch lines were opencd to traffic,
as also the 37 mile long Ernakulam-
Kottayam section of the Quilon-
Ernakulam link, making an aggregate
of 87 miles of new railway lines. The
construction of eight other projects
totalling 525 miles is in Progress.
Recently, a link between Chandrapura
and Muri, a distance of approximately
43 miles, has been sanctioned and the
work is expected to get into full swing
immediately after the monsoon. The
T mile link between Gandhidham and
New Kandla which was opened for
goods traffic last year has now been
opened to all traffic. ‘Work is also in
progress on early 700 miles of doubl-
ings, of which about 370 miles are
on the South-Eastern Railway, 116
miles on the Western Railway and
78 miles on the Southern Railway.
At the close of the last flnancial year
more than 1,50,000 raen were working
on the wvarious projects.

Approved surveys totalled 2,800
miles during 18568-57, of which the
fleld work on nearly 2,000 miles
is still in progress. Of the sur-
veys sanctioned in 1955-58 or which

were already in progress, those for the
Meadhopur-Kathua, Baraseti-Hasnabad
and the Mangalore-Hassan lines
and for the avoiding lines in the Delhi
area have been completed. Surveys
for the Guna-Ujjain portion of the
Gwalior-Ujjain and the Nizamabad-
Ramagundam, Muzaffarpur-Darbhan-
ga, Robertsganj-Garhwa Road, Ram-
pur-Haldwani, Bhaili-Bhadran and
Sojitra-Dholka and Kadur-Chikma-
glur-Sakhleshpur projects are nearing
completion. Those for the Sambalpur~
Titilagarh, Sitamarhi-Sonbarsa,
Bangalore-Salem, Trivandrum-Tinne-
vclly-Cape Comorin, Vellore-Conjee-
varam, Kotah-Chitorgarh, Udaipur-
Himmatnagar, Satna-Rewa-Govind-
garh, Nipani-Sakleshwar-Ghataprabha
and Bukhtiarpur-Rajgir projects and
the branch lines in the Karanpura and
Kathara coalfields are still in progress.

The proposal for a second road-
cum-rail bridge over the Jamuna at
Delhi, with an avoiding line between
Tughlakabad and Ghaziabad is under
detailed examination and the survey
of the railway alignment is expected
to be completed shortly, Model experi-
ments are also being canducted by the
Central Water and Power Research
Station at Poona on the suitability of
the site proposed for the bridge. Ap-
proval was also given to surveys for
the conversion of the Kurduwadi=-
Miraj Narrow Gauge and the Poomna-
Miraj-Kolhapur Metre Gauge sections
to Broad Gauge. An urgent recon-
naissance survey was also conducted
of the Juldhaka and Torsa River
crossings on  an alternative Assame
Link route.

The  Honourable Members will
observe from the details that I have
just given that surveys of a large
mileage have already been completed
and those of other lines aggregating
again to a considerable mileage are
also in  progress. When all these
survey reports are received and exa-
mined, some of the lines might be
eliminated on financial and other
considerations. But even in regard to
the rest, I see no prospect of their con-
struction being taken in hand during
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the Second Plan period due to shart-
age not anly of funds but of materials
alse. In these circumstances there can
ba no point in undertaking any fresh
surveys, thereby dissipating our man-
power, which is so urgently required
for speeding up approved Plan pro-
Jects. It will not, therefore, be pru-
dent to sanction any new surveys dur=
ing the year 1957-58, unless they are
«connected with an approved develop-
ment project or required urgently on
operational grounds or an  strategic
<considerations.

Of the twelve dismantled lines the
restoration of which was approved by
the Central Board of Transport, eleven
had been restored by 1955, and appro-
val was accorded in 1856-57 to  the
restoration of the Rohtak-Gohana
portion of the Rohtak-Panipat Link,
the only remaining line. Owing to
the limitation of funds in the Second
Five Year plan it has not been possi-
ble to consider the restoration of
more lines.

The House is already aware of
Government's anxiety to stabilise and
strengthen the railway route to Assam.
In 1947 the railway connection to
Assam was cut off and the Govern-
ment took immediate action to re-
establish it along the narrow strip
of Indian territory through  the
Northern Districts of Bengal by cons-
tructing three new railway links to
Jjoin the old railway sections in this
area. The old portions Bagrakote to
Mal and eastward to Madarihat were
built early in the century as branch
lines by the ex-B.D. Railway, mainly
to serve tea gardens. Before embark-
ing upon any large scale measures to
strengthen the old 1lines for present
day requirements, Government ap-
pointed a Committee of experts +to
suggest measures for stabilizing the
Assam Rail Link route. Their report
has now been received and i3 being
studied. In the meantime all possfble
measures have been teken 1o keep the
Yines of communication intact. A wery
senjor and officer has
been posted with special staff to assist
in maintenance work during the com-
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route as soon as the working season
lzemns,

Honourable Members will have seen
a reference in the White Paper
presented in March last to the electri-
fication of certain sections of the
Indian Railways during the Secomd
Five Year Plan. There is a provision
of Rs. 80 crores in the Plan for the
clectrification of about 800 miles of
the Indian Railways, the sections in-
cluded in the Plan being the Calcutta
suburban area and the main line sec-
tions from Burdwan to Gomoh on the
Eastern Railway, Igatpuri to Bhusaval
on the Central Railway and Tamba-
ram to Villupuram on the Southern
Railway. The necessity has since be-
come apparent of extending electrifi-
cation to the sections from Gomoh io
Moghalsarai, Asansol to Rourkela, and
Rajkharswan to Barajamda, involving
an additional mileage of about 500.
The Plan was formulated on the as-
sumption that the electrification Would
be on the direct current system adopt-
ed on the existing electrified sections
near Bombay and Madras. In view,
however, of the successful operation of
electrification on the single phase
alternating current system on the
French National Railways, followed
by the reported decision of many other
advanced countries to adopt this
system, investigations were made of
its feasibility for main lines in India.
These investigations were consider-
ably facilitated by the kind loan by
the French National Railways of the
services of their electrical engineer-
ing experts. 1 take this opportunity
to express the gratitude of the Gov=
ernment of India to the Government
of France and to the French Railway
authorities for this valuable assistance.
It has now been decided to adopt this
system for main line electrification on
Indian Railways also, due to it3 ope-
rating and financial advantages owver
the direct current system, and the
technical details of this system are
now under investigation.

As in previous years, sustained
efforts will continue in the current
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vision of Rs. 2'98 crores hau Deem

made for the purpose. A survey has

now been completed of the amenities.
available at all stations and the externt
to which they will bave to be suppie-
mented to reach the minimum stand-
ards of amenities pwrescribed for such
stations. I need hardly mention that
the full implementation af these
measures will take time, depending
upon the availability of materials.

As already stated, acute shortage of
canstruction materials of all descri-
ptions, and more speciafly, steel,
cement, pipes and signaling equip-
ment, prevailed during 1856-47. I
mentioned last March th#t steps were
being taken in conjunction with other
Ministries for improving the procure-
ment of rails, sleepers etc. It has sub-
sequently been decided that the Minis-
try of Railways should take over the
procurement of the specialised rail-
way items of steel requirements, and
a mission is being sent out to Europe
and other countries to expedite the
procurement of rails, sleepers etc., the
shortage of which is seriously hamper-
ing the implementation of the Railway
Plan. The procurement of wooden
sleepers has been considerably pro-
moted by exploiting the usage of a
greater variety of new species with
and without treatment, by the relaxa-
tion of specifications, by increased
supplies from the Andamans and by
initiating measures for exploring the
possibilities of the import of timber
sleepers from Burma, Australia,
Thailand, Malava, + Indonesia and
Brazil. In spile of all these efforts,
wooden sleepers can meet only about
one-third of our total requiremeni of
sleepers, and the Railways have,
therefore, been forced to usze metal
sleepcers which also cannot be procur-
ed in sufficient quantities. It is pro-
posed now to use concrete sleepers
also, in big yards to start with.

The House must be aware that the
Government of India have approached
the World Bank for a loan to help
feance the Railway Plan, and that,
following the conversatioms 1in

Washington last winter between the
World Berrk and a mxission of Railway
officers, a team of experts was sent out
by the World Bank to study conditions.
on Indian Railways on the spot. The
tearn has submitted its report to the
World Bank, and & mission including:
two M:embers of the Railway Board
is £ to Washington immedi-
atel:y to finalise the loan negotiations.
It is hoped that the loen will provide
substartial relief from. the foreign ex-
change difficulties Besetting the Rail-
way Plan.

During. the year under review there
was serious damage due to abnormal
floods, especially on the Northern,
Nartheastern, Central and Southern.
Railways. There were two cases of
unfortunate accidents to trains carry-
ing passengers at railway bridges due
to the bridge approaches being washed
away by high and unprecedented
floods one  near Ariyalur on the
Southern Railway and the second near
Mahbubnagar on the Ceniral Railway.
Commissions of Enquiry were ap-
pointed to investigate into the causes
of these accidents. The Commissions'
reports have been received and .very
carefully studied and the conclusions
of the Ministry thereon are embodied
in the Notifications which have been
published for general information.

Turning now to other aspects of
railway administration, I had occasion
to montion in my reply to the Budget
discussions in March that two or three
alternative proposals were being cone
sidered for the introduction for rail-
way siaff of the pension system  of
retirement bencfits in place of the
existing provident fund-cum-gratuity
system. I am now in a position to say
that definite proposals have since been
formulated which I intend discussing
in the near future with the represen-
tatives of organised labour.

Another matter mentioned during
the March Scssion was the improve-
ment of the channels of promotion of
members of the Class IV staff in their
own clasgs and into the Class IIX
Service. A committee has since beem
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appointed to review the channels of
promotion of these staff, with Shri
G.D. Tapase as Chairman, and a
number of senior officers representing
the Railway and Posts and Telegraphs
Departments and the Planning Com-
mission and two  representatives of
labour as members. The committiee is
expected to start work immediately.

The gquestion of improved housing
and other amenities for Railway staff
has been in the forefront, both in the
first and in the second Five Year
Plans, A little over 40,000 staff quar-
ters were built during the first Five
Year Plan. About 15,000 quarters
were built last year, 15,000 gquarters
more are again programmed for the
current year and it is anMcipated that
at the end of the second Five Ycar
Plan 64,500 new quarters will have
been added to the number at the com-
mencement of the Plan. The policy is
to provide quarters not only for esscn.
tial staff, who are liable to be called
out for duty at any time of the day or
night and, therefore, required to live
near the places of their work, but
also to other staff in areas where
housing is difficult due to lack of
private enterprise. In addition %]
building new quarters, improvements
to coxisting quarters have been under-
taken on a large scale, such as by
substitution of better types of quarters
for the old and provision of amenities
like water-borne sanitation and elec-
trification.

Though education is the responsi-
bility of State Governments, Railway
Administrations have, in the interest
of the children of staff at stations
where eduecational facilities were in-
sdequate, opened a number of schools
which are being maintained entirely
from railway revenues. The necessity
for the expansion of these facilities
has formed the subject of discussion
between the National Federation of
Indian Railwaymen and the Railway
Board, and a survey of large colonies
has just been completed for the pur-
pose of estimating the additional num-
ber of primary schools that should be
opened to cater for the needs of the
children of railway employees. Nego-

tiations with local bodies and State
Governments are at present being
conducted to settle the terms an which
the primary schools that are required
will be opened.

In addition to the opening of pri-
mary schools in large railway colonies
where educational facilities do nol
cxist, it seems desirable that some
provision should also be made for
meeting the educational needs of the
children of railway employees station-
cd at outlying places which have no
schools in the neighbourhood and
where the number of children of
railway staff does not justify the open-
ing of schools by or with the assistance
of the Railway  Administrations. I
have decided tentatively that,
to  start with, one residen-
tial schoo! with primary as well a=s
secondary classes should be opened in
each linguistic area to cater for the
needs of employees posted  oudside
their own linguistic areas or at sations
where adequate educational facilties
do nuot exist or cannot be provided.
My intention js that such scheols
should be constructed and run om &n
austerity basis. An investigation into

this problem is  being commemeced
forthwith
In hisx  speech introducing the

Budget for 1956-57 my — predecessor
Shri Lal Bahadur Shastri mentismed
the appointed of an officer in the Hail-
way Board’s Office to review the exist-
ing medical arrangements on Railways
and o plan for future expansion. I
am glad to say that this review has
bee 1 completed and the: plans for fu-
Gre cxpansier of medical faciliies
on Hailwavs have been drawn up. An
indiciat e, of the proposed expansion
m sume directions has already  been
given .n the White Paper.

T woyld like to refer in partfcular
to the facilitie= for the treatment of
Railwavmen suffering from T.B. In
faekling thee discase carly  dinpnosis
and {rcatmen{ are cxtremely impor-
tant. To enable incipient T.B. infec-
t.ons 1o be detected and treated in the
initial stages of the disease, it has
been planned (o set up BO Chest
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Clinjes, and of these 33 are already
in operation. We are at the same time
doing all we can to augment the
facilities for the treatment of advanc-
ed T B. patients in sanatoria. M
predecessor stated in February 19858
that 220 beds had been reserved for
Railway employees in different Sana-
torin. As has been mentioned in the
‘White Paper, this figure has now gone
up to 646 beds sanctioned, which we
propose te increase by March 1981 to
about 1350,

In the past the medical facilitias
provided on Railways concentrated
mainly on the curative  aspects of
medicine. According to modem con-
cepts the preventive aspect of medi-
cine is equally important. This has
been recognised on Railways by the
decision to convert existing dispen-
saries into health units and to build
new ones. The necessity for devoting
whole time attention at the senior
officers’ level Lo health work has been
recognised by the creation of a post of
District Medical Officer of Health at
the headquarters of each Railway.

The proposal to which a reference
was made while presenting the Budget
in February 1956 for the &ssociation of
surgeons and physicians of repute with
the headguarters hospitals of Railways
is materialising. Arrangements are
about to be completed for such
specialists to be attached to the
Northern Railway Central  Hospital
recently opcned in Delhi.

The House is aware of the pre-
eminent position which the Railways
occupied in the field of sports and
athletics in the years gone by. For a
few years during and after the war
they were unable to devote much
time and attention to such activities,
but within the last four years they have
on the inspiration of my predecessor,
Shri Lal Bahadur Shastri, entered the
field again, and I am glad to say they
have restored their old traditions by
winning the National Championships
in Weight-lifting and Hockey. The
championship in Hockey has been won
after 27 years. More recently, the

Central Railway won the Invitation
Gold Cup, for which teams of all-
India repute compete by inwvitation.
In the field of athletics railwaymen
have set up and improved upon all-
India records and they have also re-
presented the country in international
games. On my suggestion, the Rail-
ways organised during Railway Week
this year, exhibitions of photography,
painting and handicrafts and also
staged cultural programmes of drama,
dance and music, in which a large
number of artists drawn from améng
railwaymen and their families all over
the country participated. 1 was greatly
impressed - by the wealth of talent
among railwaymen and I expect such
a cultural meet will hereafter be an
annual event. .

Thus it will be seen that every en-
deavour is being made within the
existing limitation of funds and other
resources to  ameliorate the living
conditions of the railway employees
in all possible ways. In doing so, we
have to bear in mind the general
standard prevalent in our country and
work with this background. It must
not be forgotten that we have under-
taken a stupendous task in trying to
raise the economic standard of millions
of people as quickly as possible. This
task can be successful only if all
sections of our people give of their

best, always bearing  in mind
the interests of the country
above those of any particular

gorup, section or state. The achieve-
ments of the Railways during the First
Five Year Plan and the dedicated work
which has enabled Railwaymen to
record striking improvements in Rail-
way operation leave no room for
doubt that, in this critical period in
the economic evolution of new India,
Railwaymen will be second to none in
their devotion to duty and their apirit
of sacrifice, I do not want to miss this
opportunity to express my thankful-
ness to all railwaymen. 1 have full
confidence that they will render even
a better account of themselves in the
fulfilment of the still bigger tasks
lying ahead of them,
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Shrl Perose Gandhi (Rai Bareli):
Before you take up the next item, may
I ask the Minister of Railways one
question? When he presented 1he
Budget on the last occasion, I had
requested that Volume II of the Rail-
way Board's report should be provid-
ed to all Members, in addition tc
Volume I which used to be provided.
I just went into the Lobby and found
that this year, after my regquest and
after his assurance that he would con-
sider the matter, both the Volumes
are missing.

Shri Jagjivan Ram: I shall check up,
but my information is that the vol-
umes have been placed in the Library.

Some Hon. Members: They are not
there.

Shri Ferose Gandhi: They should
not only be placed in the Library but
they should be given to us, one copy
each.

8hri Jagjivan Ram: I shall send the
copies to the Lok Sabha Secretariat.

Shri Feroze Gandhi: We used to get
them every year. Last year, we got
Volume I. I requested the Minister
to provide us with Volume II. And
he said he would consider the matter,
and as a result of the consideration,
both the volumes hawve disappeared.

Shri Jagjivan Ram: What I said was
that I would send the volumes to the
office, and they will distribute it...

Pandit Thakur Das Bhargava: They
shrould be circulated to hon. Members.

The Minister of Home Affairy
(Pandit G. B. Pant): One copy to
Shri Feroze Gandhi.

Shri Jagjivan Ram: ..and I shall
send one copy to Shri Feroze Gandhi.

Shrl Ferose Gandhi: I have got it.

Pandit Thakur Das Bhargava: They
should be circulated to all hon. Mem-
bers.

Mr. Speaker: Hon, Members will
notice that there are as many as 750
Members of Parlimment in both the

Houses. All hon. Members do not
read all the books that are sent to.
them. Therefore, those who are in-
terested—o! course, all are interest-
ed—may apply to the office, and 1
shall arrange to get as many copids
as are necessary.

Shri Ferose Gandhi: Thank you.

Mr. Speaker: The Minister will try
to provide the BSecretariat with as
many copies as are necessary. [ shall
have them placed in the Notice Office.
To send them to every hon. Member
may not be necessary.

BUSINESS OF THE HOUSE

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha):
May I request the House to git till six
o'clock every day?

Mr, Speaker: This Session is of
short duration, and the work is heavy.
Therefore, the Minister of Parliament-
ary Affairs suggests that the House
may sit every day, from today on-
wards, till six o'clock.

Dr. Ram Subhag Singh (Sasaram):
There is no lunch-hour and there is
no break.

Mr. Speaker: Hon. Members are
going away for lunch. Therefore, we
shall sit till six o'clock every day, till
the 31st inst.

MOTION ON ADDRESS BY THE
PRESIDENT

Mr. Speaker: The House will now
take up the debate on the President's
Address.

Before I call upon 8Shri Thirumal
Rao to move his Motion of Thanks to
the President, I have to announce that
under rule 21, 1 have fixed that the
time-limit for speeches shall ordinari-
ly be 15 minutes, with the exception
of leaders of various Groups, for
whom 30 minutes will be allowed, if
necessary.
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The Prime Minister, who, I think,
will reply to the debate, on behalf of
Government, may intervene or reply
at a later stage, and take the neces-
sary time.

8Shri Thirumal Rao (Kakinada): Sir,
I beg to move:

“That the Members of Lok
Sabha assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he has
been pleased to deliver to both the
Houses of Parliament assembled
together on the 13th May, 1957.”

I would like to express the sense of
satisfaction of this House generally,
and of myself personally, on the re-
election of the President and the Vice-
President for a second term. Both of
them have shed lustre on their high
offices, one as a great karmayogi and
a fellow-builder of independent India
along with Mahatma Gandhi, and the
other as a great philosopher who
interpreted the great truths of our
culture and philosophy in a language
intelligible to the countries of the
West. The country has voted in an
overwhelming manner its confidence
in the present leadership as represent-
ed by the President, the Vice-Presi-
dent, and the Prime Minister of India

In a parliamentary set-up, a general
election is considered to be the elec-
tion of the Prime Minister of the
country, and the country has in no
uncertain a manner declared once
again its implicit faith and confidence
in the leadership of the Prime Minis-
ter by voting him back to power for
another lease of five years.

Shri A. K. Gopalan (Kasergod):
May I make one submission? Some
amendments to the motion are also
there. They have to be formal'y
moved, after the motion is moved.
But the hon. Member is speaking on
the motion now.

Mr. Speaker: The practice i= that
the Mover of a motion moves  his
motion and makes his speech; then, it
is seconded. Thereafter, whoever
wante to move his amendment may do
so, 1 shall call the hon. Members one
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by one, and they may signify whether
they want to move their amendments.
Then, the amendments will be treated
as moved. Then, the general discus-
sion will follow.

Shri Thirumal Rao may now
cantinue.

Shri Thirumal Rae: The measure of
confidence reposed iz also a measure
of the high esteem in which all our
leaders are held in the country and
also outside.

This sovereign Parliament is enter-
ing into the second phase of its exist-
ence as the second parliament under
the Indian Republic. And I think it
is time that we should have a brief
retrospect of the achievements of this
Parliament during the first five years
of its existence. N

We have passed through a decade
of our existence as an independent
nation. After the general elections in
1952, we have implemented the pro-
visions of our Constitution based on
adult franchise. This Parliament was
clecied on that basis with an extensive
wvoting strength of 17 crores of people,
which number swelled to 18 crores in
this election. As a result of that
election, the leadership of the country
has been clothed with constitutional
authority. What has been achieved
during the first five years of the
existence of this Parliament is some-
thing which is remarkable in the
history of responsible recpresentative
government in the world.

But we¢ need not be complacent; we
need not be proud of what we have
achieved. We must be conscious of
what is possible under conditions that
have obtained in this country wunder
wise and old Jeadership. The amount
of legislation that has been placed on
the statute-book is prodigious. Matters
which have been hanging fire for a
long time, as for instance, the legisla-
tion with regard to the social customs
and relations in Indian soclety, the
property of women, marital relations
etc—which have been hanging fire
from nearly 1846—have been finally
decided by the First Parliament of
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Indin in a manner that has been
acceptable to the vast majority of the
people.

Again, as for the question of un-
touchability, the abolition of untouch-
ability has been placed on a statutory
basis, making it an offence to observe
untouchability. And that has besn
achieved as the most important item
in our social programme.

A number of other pieces of legisla-
tion have also been passed during the
first five years. The ideal of a society
based on the socialistic pattern has
been accepted. To implement that
ideal legislatively, the First Parlia-
ment had taken steps to nationalise
the Imperial Bank, to nationalise the
insurance business in this country, and
also to place on a sound footing the
economy of the country with a view
to eliminate inordinate inequalities
between the rich and the poor.

We are now entering on the second
phase. I do not want to give a
detailed picture of the First Five Year
Plan and its working. That Plan has
shown us the way by voting an
expenditure of Rs. 3,101 crores, most
of which was completely spent and
absorbed. The country and Govern-
ment have mobilised the expert
opinion of a number of economists
and leaders of public opinion, and
expericnced administrators in  the
shape of the Planning Commission
and all their advisers, and have evolv-
ed a Plan. The first seven ycars have
been one contihuous activity intellec-
tually, to evolve a Plan intended for
about thirty years 1o come.

From the figures, we have seen that
the planned national income at the
end of the period 1931-56 is shown to
be Rs. 10,800 crores. For a country
steeped in poverty, whose optimum
level of subsistence is the lowost in
the world, so to say, it is necéssary
that it has to be lifted up en masse to
a level of average contentment and
stability, economically. More than

that, we have to evolve a long-range
Plan,

The Planning Commission have
decided that they will'“carry on the
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planning up to 1971-76. By 1971-76,
their investments would come to a
total. of Ra. 27,270 crores, when the -
per capita income which at the end
of the period 1951-56 has been Rs. 281
is expected to rise to Rs. 546. In order *
to achieve this, we have to go on
expanding our investments at the rate
of Rs. 6,200 crores under the Second
Five Year PHln, Rs. 9,900 crores under
the Third Five Year Plan, Rs. 14,800 -
crores in the Fourth Five Year Plan,
and Rs. 27,700 crores by the time we
reach the ‘end of the Fifth Five Year
Plan. This is a very bold thing indeed,
which only men of great imagination
and foresight and experience can
think of evolving and then working
out on a practical basis through the
agency of Government and with the
co-operation of the public.

That is what is being achieved. But
we are now passing through a very
difficult period. As has been said, the
assumption of this Plan is mainly bas-
ed on agricultural production in this
country. Even when we see the econo-
mic development of the United States
of America, all their industrial pros-
perity is based on a continuous and
continued sustenance of purchasing
power derived from agricultural pro-
duction. The economy of the (Inited
States has been largely—70 per cent
uf 1t is sclf-contained and they have
got a very small margin of exports—
dependent on their agricultural pro-
duction. That is the basis on which
we have also to depend in this coun-
try, because the basis of our wvery
economic system is agricullure.

In the First Plan, we made a provi-
sion for agriculturce and community
development of Rs. 357 crores and
irrigation and power, Rs. 601 crores
In the Second Plan, we have made a
provision of Rs. 568 crores for agricul-
ture and Rs. 913 crores for irrigation
and power. In the Second Plan, the
emphasis has been shifted to industrial
development. The income derived
from agricultural activitics is always
less than that derived from industrial
activity. Therefore, the emphasis has
been rightly shifted from agricultural
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development to industrial develop-
ment. We have seen in the Second
Plan a provision of Rs. 890 crores for
industry and mining. A concomitant
and ancillary activity which develops
imdustry ®nd on which industry
depends is transport and communica-
tions. About Rs. 1,385 crores are
provided for this purpose.

The magnitude of this task is only
being felt just now in the second year
of the Plan. We are up against so
many. shortages. Yesterday and today
we have been having a discussion
about the food situation in the country.
No doubt, prices are rising, 1 come
fromn a surplus aream situated between
two river basins, the Godavari and
the Krishna, where we see an artifi-
cial rise in food prices. What is the
reason? We have released large
quantities of money by way of deve-
lopment programmes, river valley
programmes and so many other con-
structional activities, and that money
is in circulation. We bave developed
a large industrial potential about the
cities by our starting huge works. All
this increases the numbers in indus-
trial labour and they are receiving
a little more money. There is bound
to be inflation in prices. How to curb
it?

Here, 1 want to allay the panic that
is being created that there is food
scarcity and deaths by starvation and
lack of food. That is not the -case.
Poverty is always there, and the main
problem of the Second Five Year
Plan is to tackle this question of
poverty as far as possible.

But with regard to  agricultural
conditions in my part of the country,
I may say this. Take the low income
groups. For instance, take a family
of four people. These four people go
to work and earn Rs. 1-8 each a day.
If a family earng Rs. 250 per month,
they spend Ra. 150 en their food. Now
you see the cinemas working at full
speed; you see the transport system
working at full speed. People work-
ing in the rural side are taking to
transport. A man who -earns Rs. 1-8
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a day does not want to walk - but
wants to get into a bus to go a distance
of two miles. S0 also you find that
fine cloth is wused by the lower
classes. It is we, the upper classes,
who have set the example. Whenever
the women members dress themselves
in fine cloths, the lower class people,
the maid-servants, also dress them-
selves in fine cloths. As I have already
said, the cinemas are working at full
speed, and lower class people, men
and women, dressed in fine cloths go
there; they travel by bus; they go on
pilgrimages to wvarious places with
the surplus money that they have. I
am not saying for a moment that they
are living in a condition where milk
and honey flow. But when~a little
moncy comes into their hands, they
imitate the upper classes and want to
spend a little more on luxuries.

We also see from the statistics fur-
nished by the Food Minister that large
numbers of people depend on coarse
grains. But people eating coarse
grains hitherto are trying to imitate
the upper classes and geoing for the
finer qualities of rice and wheat. This
is the position.

With regard to the smaller agricul-
turists, my hon. friend, Shri A. P.
Jain, has told us just now that they
are able to hold on and are not com-
pelled to sell the little produce that
comes Ifrom the fleld. Let me give
an example. Take a 10-acre plot in
my district, which is a deltaic distriet.
On the average, a man produces 30
maunds an acre. He produces 300
maunds. He will also have one or
two acres under sugarcane which
gives him Rs. 500 an acre. On the
sugarcane, he makes a profit of Fe.
1,000. He takes a loan from a bank
on the security of the paddy and
waits for a rise in prices. I Thave
calculated that on this score Ra. 33
crores are now filnanced by banks as
paddy loans. At the rate of Rs 500
a ton, about 8 lakhs tons of paddy ore
locked up in this manner. Thiz creates
an artificial scarcity. The man who
keeps this under lock and key tells
you openly that he iz not going i»
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release it, unless the price of paddy
goes up to Rs. 830 a bag or Rs. 15 a
maund. That i actually what is
happening in a particutar part of ‘he
country. If my speech is published
in the vernacular Press in my consti-
tuency, all those small landlords will
rise against me and say: “This man
who has taken our votes is fighting
against high prices. It is today that
we are receiving a little higher price.
Where were these legislators when
the price of rice had fallen to Rs, 3
a maund and when we sufferrd the
vicissitudes and wvagaries of climate?
Today we are having a little monev.
What are we to do?”

Therefore, this is a problem which
has to be dealt with care by Govern-
ment. You cannot displeacs one
section of the population They are
just now tasting a little rise in prices.
On the other hand, you cannct also
displease the large section of landless
population who depend fur their very
£eXistence on daily wage apbd are,
therefore, concerned with the cost of
foodgrains.

I do not want to deal with high
finance and other problems concern-
ing the huge deficit, for which the
Prime Minister has appointed an
expert in our Finance Ministry. More-
over, other Members of the House are
competent to advise him on these
matters, as to how to bridge the gap
with regard to external finance or
investments and also how tu finance
the Scecond Five Year Pian inside the
country.

With regard to the Second Five
Year Plan, I want to lay eraphasis on
the development of transpourt. We
have got for a coastline of 3,400 miles
only four or five well-developed ports,
like Calcutta, Visakhapatnam, Madras,
Bombay, Cochin and now Kandla.
These are hardly enough. Thern is a
large number of minor ports which
deserve to be developed into major
ports, Also, the four-fold system of
road transport, canal transport. rail
iransport and sea transport, has tc
be co-ordinated and a concerted plan
developed in the country. We have
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recently read that the north and
south of India are to be connected by
canals. There is a canal system now
which can easily be connected on the
east coast up to Calcutta-—the famous
Buckingham canal which is 400 muiles
long. So also the road system must
come to the aid of the gencral com-
munications system in the country,
because the railways cannot fully
cater for the needs of the rising tempo
of industrial development in the
country.

There is another important aspect
of development to which [ would like
to refer-—the issue of reorganisation
of States which was faced by the last
Parliament. It was to the credit of
the late Sardar Vallabhbhai Patel ta
have united India under one Constitu-
tion and one flag, eliminating &1l the
ruling princes and making India a
nation. Now, it has been given to the
Home Minister, Shri Pant to face all
the great difficulties that are inherent
in the reorganisation of the States
We are not completely out of the
difficulties of the aftermath of the
legislation that has been passed by
the last Parliament. But, for my part,
I should like to express our sense of
gratitude and gratefulness that the
Andhra arca has been united into one
and Andhra Pradesh has been formed.
The justification for the Andhra State
has been found in the results that
have been achieved there. I am not
laying any emphasis on the linguistic
aspect of it because we do not want
to use an argument which has proved
useful in the past. Wilhin two years
of the formation of the Andhra State
we have been able to organise the
Nagarjuna Sagar Project and it is
being implemented. The intensity
with which a particular state which
has got a sort of emotional integration
and ideology binding it togciher will
work can be experienced from this

With regard to the great difficulties
that Punjab has presented, it 13 an
achievement of the last Government
and Parliament that they were able
to organise the State of Punjab- into
a unified province, though stili certain
murmurs and dissentient voicez are-
heard.
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With regard to Bombay and Gujarat
it i=s a difficult problem. It is not a
solution that can be imposed by any-
body from .outside. The Gujaratis
want a Maha Gujarat and the Maha-
rashtrians want a Brihan Maharash-
tra; but both of them want Bombay.
That is the .bone.of contention, Both
of them claim to have succceded in
the elections on this issue. It is for
both of them to unite and decide. JFut,
as far as, 1 think, the Central Govern-
ment and this Parliament is concern-
ed, the verdict of Parliament is there
and it cannot’ be undone except by
Parliament itself.

Sir, I do not want to take much of
your time. But I wantel to refer
briefly to one or two points refcerred
to by the President in his speech, with
regard to our foreign policy. With
regard to Kashmir, we needl not go
too far into the matter. Pakistan
leadership has been 1wrymg to use
Kashmir as a sort of peg to hang on
its Government from time to time. It
is the last resort of the Prime Minister
of Pakistan, I think, to prolong his
life for a short while by diverting the
attention of the whole Pakistani
people to India. They are not able to
draw up a Constitution; they are not
able to achieve stable government and
they go on slinging mud at the
neighbouring country, India. The
recent report of Jarring is self-evident.
He has come and seen things for him-
self. He has seon that the set-uvp that
has been created by tae power blocs
of the West and the East is responsi-
ble for all these troubles there. Now,
since Pakistan has detinitely allied
itself to the purse sinngs of the
United States and the iwestern powers,
it has created another frcsh problem
for this country becausa of the NATO
and Baghdad Pacts whereby military
material is being pumped into Pakis-
tan as a set-off against India's
stability.

With regard to the stopping of the
nuclear tests, our country has been
one of the first to raise its moral
protest against the continuance of
these nuclear tests. Our Prime Minis-
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ter has announced to the world that
it is disastrous to humanity if these
tests are continued. World public
opinion has gradually veered round.
In England, the Labour Party 1is
against it. The former Prime Minister
of England, Mr. Attlee has pronounced
against it and public opinion in many
countries, and Japan particularly, is
against it. We are sure that with the
leadership which our Prime Minister
commands, with the prestige he com-
mands in the world today, if we
persist in this that nuclear tests should
be stopped and nuclear weapons
should be banned permanently from
modern warfare, then there iz a
chance of saving humanily from the
disastrous effccts of these things.

I do not want to take muich time of
the House because this is @ formal
motion of thanks where more contro-
versial aspects will be deait with by
other Members of the House. I amf
thankful for the opportunity you
have given me of moving a motion of
thanks. In this connection, I should
like to place on record also our grati-
tude to Providence that our Prime
Minister was saved from a very
serious accident in January last. If
we understand things properly or in
a proper sctting, the difference
between life and death, between
being and not being is so thin that we
cannot realise it until the thing over-
takes us. It is providenual that the
leadership of this country is kept In
safe hands for another period of
political activity.

Mr. Speaker: Shri Mathura Prasad
Misra will now second the motion.

Before the hon. Member starts 1
would like to make an announcement.
I find there are as many
as 50 or 680 amendmente, I
1 would therefore request hon. Mem-
bers who wish to move their armend-
ments to please hand in at the Table
within 15 minutes a slip intimating
the number of the amendments which
they would like to move. I wonld
look into all of them and suck of them
as are in order would be ireated as
having been moved.



ot wo we fw  (dqETw)
sy AEEw, ¥ fgwr =i fasmer
Tr AT F WY weorw el Yuy fear &
IAHT  FHGA ¥q ue wfr mefy

feeay foay | i wY gy w7 gfmr &
HYE T OAT Ty A4 ¥ wgi o gaAAT
Z® a7 gmAr g AT q€r
awT AT AW & AW A 9™ AR
F o fagr 31 w7 A o wg

Tqy T AT FJATT FATSY 2, afew
Wi ¥7 gfar 1 2«3 ga & g
xgar wrgaT g fr gfar & waer wr
w7 wArey W wiaer w1
arg 9% fie o & T fegmam wr
e " fggerw v ogarar
gl aF %A a1 faw= grr &

ag A 0T TET TATT AT § IAY
AfF 48 WSZ @ | AN qwy qalv
= ara ag § 5 fegemw &1 gaw
qgrgATE oA e v w ¥ ag
FFErE gNT | a8 A &Y A gg
3 fF ga AT w1 gr 3g AT 3 fw
Fwr #1 ag TR faSr 9 e fw
¥ wr =ifgr @, frad Tar fee of
s qie aat & 95 JfeT wavge Are
ATE T2 T IH AT BT AHIT ¥ TG
*gAT w1z g i g 2w w1 eavdear
1 WIT g7 Fw F AT ¥ 9949
TE T NEQT wHS &7 3 AT §A
|THAAT FIX IFAEY & 49 7 |-
e ofew sATgTaTw g€ &1 a3
W wg am g fw fas |ear 7 2
# wrandr fgarg, Wit foa qear0 F
T WO IO GIAATF W I AT

14 MAY 1087 Address by the President t8o

w1 A Weqr ey T gavew ¥ /W
g9 wifes grmr & ant ¥ A &
am @ §, Wy wwrc ghrar § O
aqT W1 wAleaT KA w7 WY g,
IEr  Fear oY feT 3w w1 e /I
AT w7 qrer fxar aar oy e
Igw  wrATEE 9 |

g A €@ FELTE® W AANT
frwar ¢ fw gasr ool & o7 &
T A fad 1 g AW & A
oY gardr Hexpfr § A $73 WA WH
o AT ¢ Ia% qIAT ML IIF §
o1 77 e @ wigg, AF€ O
[AZ A & T 7 2O A A W/T
aqa

7 T ¥4f § I gaq A¥ OF W
gaX § ag ug g% 2 f& aor wizga
. gAraa’ & NF T W FATA AW
ATFY, EreEAr A} srefriar ¥
TEY TC OTT aFaT A7 WU F | WY
Fway wg fe wra & gfar &
w7 fw ags W ¥ WOWEA
s AT &Y eamdtaar 9T wgfeat
5 @Y & IT AT AT avAr ar TE
§. 9% awa g8 famm § gvd smarn
7 fad gt fog afes aqer wfe ¥
aiyaA g AT TN TIRTE
AT WIETT § arq7 WIAY JIAAT K
QU 73 F wrd § oft o gF@T wedr
I9FT IqT JLILE X @4 AFEAA
frar & 1 gy ugafa X FR
F gz wraT ¢ fw gard gad AT &
7T F a9 TE wfsvEwt § 9T
IAF AT FEEIT qHEAAT HTAL
sl & | IR PrIT 4T g FAU
& § 1 9gdl Fraer 6T gE 1
aar ® Hr OF agw AT E WK a5
T § AT FF SERAT TAAN FF THTA F
o fasarq AfF @ <1 W W



181 Motion .- on

[+t wwe To firay]

w a9T 7 g o 45 § o fr gEdy
Frorat #fT s & faeare A w0
T Tfy w7 & oY e oo & 7w e 7
g™ fgger 7 qrndt § i faearw
T w9 R o & waeai 7 oA
freamw wff s 9 1 AfeT mmw
T amy g€ e et 7 o1 sz
®T AT FOTO eqTA oY & W1 S99
®r YT f3Ar ¥ 1 FEIL ATHA qA-
whIT #1 g fEd fafaga € w4
*r wfsamgai € | Tg TP ¥ §
e g wfsargar woeit a2) § fo =%
FTTY ZHHT WA GVAT BT £G Frav
FLAT AT | IA AAT HT o€ATA R
fe oy N wwnfy § aroiaE g,
T gW g gern grm o Sfee
g Aty F ¥ awmgd d wav
f& 9a®T garqr 7 W afew ww g ww
FTEY & FT A1 QU Ay wmw A
gfy &' @¥ JY SET FFET FF ) "5-
FIC AT AT FL, T FT WL A AT FT
g & 2 ¥ ag g7 FiEamgt & Feoo
qrg 7 g7 afew W7 AF | AW I AL
oeT T % ogw g T gr oafew
W &1 & | gA W AT ghfa
w1 Te A Sl & dvw AT ww
-

13-46 Hgs.

[SARDAR HUKAM SINGH $n the Chair]
afs gq W7 ALY AFT AT FART AIT
gqqA ST F TET TEAT E1h, @A Ty
O AET § 9¥T AT g 1 afg
EAHRT W F N IQEET AT AR
I AR KT AT 9T s7r AEY A7 Wifgd
ot fr saresife srie w1 wg fear w3
Ry & AT B AHAT ATRI E | Ao
e A gER S &) oo wAga
AT T ITHY ¢F TG OF 7F 7 G0y
fir gaeT st sTiy ST e g )

14 MAY 1987 Address by the President 8=

AT RN frr F sy wgAT &1 A7
T FAT AT gl 3y & srar vy
YT T WIS ISET § IANT EW
wnry w1 § | Sfew 3w aamY §
f& Ta¥ @rg arq gAST FTZF AET
¥ AT wAT F | g IfE A ATy
ofr &7 Faf ¥ gfT &Y g1 gL
TAH TAT 7 o gra § ag vy av §
f faary &1 €Y% o fo gard wdx
IAERT HCA § IART AT TR AT A0CET |
qg A W Foarq g & e
Y M AT T v F§ 1 A
fadza w7 =g g fF 9F ;Aa 7
e f& g9 T 1 F=rAT =Ry & 99
Taq gy wig wraeas & e Bor &
JEAIRR AT FIT | A T FT TEAT
FETT § | OF AR H GIHETL KT AE
graar arfgr a1 fF fre=r & oms
grzm az& qArdr A7 ar fF 9w w1
o UF A AT LTTIMAT ATAT ATH |
T v grEa 97 1 wT w9y aq fwar
nar fwxaq 0F WIEHT & 3279 & 4
MarsrMeEIUAE@AT T AT H
TRwAT § % a<wrT w7 g feew &7
At ®1 Ay arfzg 1 wag w5
fas=t w1 ATFT T@ A1 97 IF IF I
0T OEEIT WEE IAM L 4 B
2 fo wwrdAT &1 wwvw § Sfew 99 7w
SO g AAAT R oWTT A% W &
T ZRFT TTH ATE ATAAT FT I 4T
s wrfEw o0 oww g Y W
oY &1 7 *=7 & fir feegears w1 whnae
A ara 97 fd v Fvar & i Ay gl
FrAr AEA LA At w4

fegearT w1 Wt g7 gfrar W
afeer €7 aw ) i s & I
ferparr & sy wRX dwrdfa
FroT BT £ § ATAE | XA AETT
ORI & HIL QW AT AET aThee



qr dw ggd a4 e feafa
& w1t F o7 awaew famr , F 9w W
AT ORI | X ST § W
wraT E 6 g 3o F &9 ;7 J3rame
¥ Y & AT q@T, Ffew T ¥ Ay
& a9 ag Y At g fw oafa
UK AT T AT Age iy R
S® T 1 FH S weEr e
wifis w<F & fog foadt sirear uwix
fagomar & o w1 e s i,
| W AT Y gY T W EH =T AT
¥ oo wrH AT E | &Y 9T 98
fegeams &1 A TAffe o mar
qr, ¥ Ig Fr fod g wrar 0§
Fawar 2 o a7 T & gF e §
fodt W& W g qgwr wfgd Wk
9 WL 1T B T 740 AT Afgg
fr arqfes Fh—aromatfes wdfi—
®1 wafaw fear sma | fgrgema ot ar
w99 E T 9T q9AT AU 0 %W
e # 7g ArawEs g fE su g
e £ difovg feer ) 9ra 9 ==
T ¥ =aEwqr Y g qfew 7
AN FI Fr e AT &Y qifew
fafessy 0 SRy IEd wEET E
AT A4 ag gt =rfgn fs oot feam
s 7 @ fog & g w=y darAre
W ¥ fod e oy 7 @Y —ax
™ ¥ fog § a0 qwy qfw & sfaw
wHAT § R Faew ag ¢ fw oo
U AT oex § wex g vy S )
qg ¢% g § e xw dw § =g Taamn
WYafreor Y amw, agi w1 e WTNTX
@ gultaR @ @i Wk

14 MAY 1067 Address by the President

84

Far w1 Q@ ATy 1F F ot wr
TGA TTH AAT, qGA O qGW AW
AT frare § 7% T 3T & QIO wATT
T grm 1 gRfad  ag wa WY aga
F&d § fe @Ay § 947 S FEEQT
qHA—AgI—mr w0 & "g-
o FOA1 g F memre o ear A Ay
T avw wr AT 7

aTH ZTATT AT F Aw-AFT Iofeay
g4 & Wv IR IO ¥W A, AW
fgen ot oy frafswxy aga af
qiraT & q3r3acd, 5T ¥ Aqq7 g
fis e #owre A2V FE0 THEEA
Iq FT qFEAT ¥ ¥ 47 A 374
frg &, & 1% & A 3 A7 ¥ A=
Tl qEaT g gy |

a1 5 oerifa wiam 4 I
fear &, o7 a7 & srqnfos e
oYaaTHl &1 Fgiiaa fwar Tar g,
agi @ at FT JemaT AL 74T ®T wIaqT
gedtg Sfawa afaw gar 31 T aawar
g v w=qfdt sravzs o aiqarfas
fawra granET ®Y 39 I F fAafr
¥ OF Agd AFT ANT WA FEA Y |
574 fa> &, wF 97 Faq 77 w30
sme ofar & &7 & a1 w1 Ry
g ga "wim” wex aga frr ad
e ¥, S fod) go SogeE =
¥ o § A AT BT XG0 F A0 H
wg SreaT £ e dR AN §F ag¥e,
SATAT WA~ T, Tl
T AT T X W T2 e
s ¥ AT 3 Adt a9 gwa 9 fr 3w
¥ 01 ¥ 919 Troew T N7 g
wEE T AT, S oty ¥ guer
wie] 9 fiF ™ wWE 1 ArH qgr
s fawmy w1 «SA AN AN GE
gATR ATET §F q0 BT T HHE SE6Y
§, W g T AT F IT HAT WA )



}85‘ Motion on
o Ho ﬁw]
'!“T'R rw @ ged gfeaat &
wTcor A #7 IzravT wies g, o« fis
W Al § agarm wa gt

g9 €1 weafrdr Artwzw W
RS TAMT § WIT §F 0 F w94y
ATt amw FaT A, w4ify waR
ol ag Ao aed A gf, @
2 a6 A4 T AT A g qFH
Y £, & IRy sardAaT 97 To-
X FALH ¥ IrAw 9 I9 ¥ gforty-
awT i gfrar § gorlaer WY st
SIAdT WA T q¥ w4t | xaAr a0
Tifaey ¥7 TORTC & FIC & 1 g
qATA H & F FTAL & 7 TF G
F1 Tdr 99 TAEARS 7 9Tg 9T Far
¥ SEITEA F Qv ara B a7 AhorAt
WTYRT FT sqTT Iar gt 4T, foraen
fe ot atfegd av 1 v oweA 3w A
dzta1T A a7 W FfoT w7 @ §
T A Ty, A o wiEtd agd
a7 &, IT FOwA ¥ g At
wifw & FrAT Srfed, IaAr /A9 A
W A fasm 7 39 Tw A
qay  af gusar graal wF & Afed
qrAT  FRTT AAT §AST TEITE AT wAT
aw A8 ¥9aA 919 §, 74 T H A1ewH
wtw AT 3rF & W gw? AT &
I AT #E A ATA—amT
wrgfree far—sga & fo gz @t o
Ry AT 2 ww A wEA §
9 IR N ¥ Al F g F 97
AT TE FFAEAT FT WA T OpT
ST &, AT T AEAT HY ST6T F HAY
T R 11T @ AT grardl & O 91y
o w7 § 1w g ag @
oy & fs w9 T A T AnT AW aw
HIEQH &T qATH I @A, 4 a% fw
& WTTHY WY TGF H) AT AAT W
aw T wgfew Sr—war qry
Hfy ST fawresTo B1—F q@ &

14 MAY 1967 mumm_

ATHTT 9T THT, W Ty I WY gy &
frd, 7t & fod urefrdf o gew
f—wgrIT e A yeor @,
Pezere wtc sty o aft W @
FfFT T FY A XF e wT AT FAT
¥ iy 22 2 7 22 QY AR AT POTT
T AEIA AT WA, € A T A1
U Wawm g v s Qe AT AF @
g wafy o AuT §waT IT @ 4T
IMH EAR AW AT N W1 @
i ToFeT BT 1 X & fad Saa #
sgst et A4 &, faed fw groET
QAT §F T97 £ WT & | AR &7
g Fr w@r ¥ fw ofew swamgeETs
dgE, At Tg v v qfcart fadre=
¥ fa0at 4, o o9 ¥ ande DX o7
w1 gw oAy § fa gurd e
#t g7 AT gReET #T aOH A
2 wad F uafy & awer ¥ o
HEAGU  FAOT AT ATEAT § |

wregfd A EE A W9H ymw &
o W w8l § —

VG ArTET WY ATy e @,
X #ET H gEIY WA
gRqa:  aga Jar T4 8,
oy, ooty fgat & gfer &
gaT gfagm W gregol
aar fasawgi ) 2@y g9 W
fesdt o e & TEY w9
53 | g @rarg w1 faeyw
& fir dare W & gAY Wy
T OZ 9THTF 49 W7 ST
oo &

gaiafa wdiw @ WE €
ofs §& gsaw 7 § ag 5¢ 5 AT
stfgf g ety & ...



187 Motion on
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But neither our national interests
nor our history and traditions, nor
our convictions chart any other course
for us. Happily for us, this is the
common aim and the firm desire of
all our people.
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Mr, Chalrman: Motion moved:

“That the Members of Lok
Sabha assembled in this session
are deeply grateful to the Presi-
dent for the Address which he
has been pleased to deliver to both
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the Houses of Parliament assembl-

ed together on the 13th May.

1957."

As has already been announced by
the Speaker, Members may kindly
give intimation to the Table of the
particular amendments they are keen
to move. I will announce the num-
bers of those amendments and they
will be treated as moved subject to
their otherwise being admissible. We
may now proceed with the debate on
the President’s Address.

14 hrs,

Shri S. A. Dange: Sir, the amend-
ments are already there hefore you
and, therefore, I will offer my remarks
on the President’s Address and the
elaborate commentary as it has been
given to us by the Congress Party.

On reading the Address, what
strikes me first is, it seems there is an
attempt to hide from the country the
real state of affairs as they exist under
the present Government, and I will
substantiate that statement from offi-
cial records and not from the news-
papers of the Communist Party.

On the eve of the election we were
told many thingz about the achicve-
ments of the Five Year Plan. One of
the achievements was taat food pro-
duction had increased and there was
almost prosperity in the country. The
Congress Party went round asking
for votes on the hasis of those
achievements. Well, the vote was
given on the basis of achievements,
but the vwvoters have now to
learn. two months  after the
vote was given, that the achievernent
is starvation and deaths in public
maidans in Bengal. The achieve-
ments, two months after the vote was
given, are shown to be starvation and
high pricess How is it that the
achievements were so nice as to
secure a majority two months ago and
the achievements are turning out to
be such disasters two months after?
Were the achievements falseiy paint-
ed or, is the present picture falsely
painted? Well, it is for the Congress
Party to answer the public and
answer the Parliament.
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[Shri 8. A. Dange]

What I want to submit is that even
now there is an attempt to hide the
real picture. The Presiden tal
Address says:

‘“While food production Hhas
increased, and the increases have
been maintained,”

8o, the country has to learn that food
production has increased and the
Increases have been maintained. Then
the Address goes on to say:

. ...except for the results of
natural calamities, more especially
in certain parts of Bihar and the
sastern districts of Uttar Pradesh,
we have a considerable way to go
before our country becomes fully
self-sufficient in food."

8o, except for natural calamities In
certain parts of Bihar and Uttar Pra-
desh, the food production has increas-
ed, and people who have the illusion
that they are really starving should
not carry that illusion snd should not
die, because we are assured that food
production has increased. Then, in
the same paragraph it is said:

“Intensive efforts have increas-
eod food production and improved
crop prospects. “Except in the
case of some of the coarse grains
adversely affected....”

everything is all right. So, naturally,
those people who eat coarse grains,
those coarse people, may die coarsely.
But, as my friend Shri Thirumal Rno
stated, many people are now eating
rice and wheat and are wvery pros-
perous going to cinemas, riding on
buses and all that; so they need not
feel bad about this failure in coarse
grains, because rice and wheat are
available in ample quantities. This is
the picture I get from the President's
Address. The Address says that food
production is increasing, things are
going on nicely and except for a few
calamities everything is O.K.

Even in pointing out the calamities
I am very sorry to say that the Pre-
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sident’s Address is parochial enough.
1 do say that deliberately. The Pre-
sident is the President of the Repub-
He. When he mentioned these cala-
mities only yesterday, it was Bihar
and certain parts of U.P. more espe-
cially., But, when we come to the
statement of the Food Minister how
many States have been listed? He
mentions not only Bihar and U.P,
thanks to the Food Minister, he men-
tions Rajasthan, Bombay, West Bengal
and some other parts also.

The Deputy Minister of Food (Bhri
M. V. Krishnappa): That was not
about calamities but supply of food-

grains.

An Hon. Member: He ;'mlntion-d
eight States.

Shri S. A. Dange: Let us not count
them. What is more important is........

Shri Shree Narayan Das (Darbhan-
ga): May I just point out, Sir, that
when the hon. Member is speaking
he should remember that the speech
delivered by the President was not
prepared personally by the President
but by the Government. Therefore,
we should........ (Interruption).

Mr. Chairman: Order, order. Let us
hear the hon. Member.

Shri Shree Narayan Das: There-
fore, what I want to say is this. The
hon. Member referred to the fact that
Bihar has been mentioned in the Pre-
sident's Address, as if it was parochia-
lism on the part of the President.

Mr. Chatrman: The hon. Member
had made it clear that he did not
mean anything personally to the Pre-
sident. These are the wviews of the
Government that are expressed by
the President in the name of the Pre-
sident. Therefore, anything that is
criticised here is the poliey of
Government or the views of the Gov-
ernment. The hon. Member who is
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speaking knows it and I suppose all
the bon. Members know it. Therefore,
the hon. Member has the right to cri-
ticise the views.

Shri 8. A. Dange: In fact, I would
have thought that it was human for
the President to remember Bihar.
But it is certainly not correct on the
part of the Government of India, of
the whole country, to mention only
Bihar and Uttar Pradesh and to show
that the position is very nice. I am
glad to note that the Government of
India as a whole has become parochi-
al and mentions only Bihar and
Uttar Pradesh.

Mr. Chafrman: I thought that the
hon. Member did not mean the Presi-

dent personally.

Shrli §, A. Dange: No. I am not
geferring to the President; and having
aid this, I proceed to........

Shri M. V. Krishnappa: In the state-
ment of the Food Minister, the Minis-
ter has specifically mentioned “des-
truction of crops in Bihar and Uttar
Pradesh”. In Bombay and Kerala, it
they did not mention destruction of
crops, it has been mentioned that sup-
plies of foodgrains have been sent
there, That is the point. The des-
truction and calamities have oeccurred
only in Bihar and in the eastern parts
of Uttar Pradesh.

Mr. Chairman: That explanation
shall have to be given when the time
for reply comes.

Shri 8. A. Dange: I have only to
request that the interruption time is
not calculated in the 30 minutes given
to me. Otherwise, I do not mind the
interruptions. .As many hon. Members
as possible can interrupt me if the
Chair allows.

Well, in West Bengal, it is flood
that is mentioned, and I thought flood
is disaster and natural calamity.
Lesving that point aside, what I was
out was that the picture is
painted in such a way as

0 erosts complacency in the minds of
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the public and not to allow the Oppo-
sition perties in the country to chal-
lenge the Government’s methods of
governing the country and looking
after its welfare.

For example, in the month of March
the picture is presented in what way?
In the month of May, the picture is
presented in what way? According
to the white paper on the Budget
presented in the month of March,
agricultural production declined and
foodgrains had already declined in the
previous year. So, Government was
aware that food production was dec-
lining even on last yvear's figures. It
had declined from 68 million tons to
66 million tons, Government was
aware, that something was happening
amiss and something was going
wrong. In 1953-54, the production was
68 million tons, and in 1954-55, it was
665 million tons. In 1955-56, it was
634 million tons. This is the figure
taken from the White Paper given by
the Government only in the month of
March. So, production is declining.
This is the picture that the hon. Min-
ister of Finance was pleased to give.

Now, when this decline was being
conceded, was it not natural for the
Government to take steps to see that
ample stocks were kept? Not only
that. The Government should have
rushed the grains in time to areas
where there was disaster. I am not
blaming the Government for the flood.
Certainly, it is not in their hands.
But there is no reason why they
should not have taken action earlier.
My quarrel is, it takes starvation
deaths to move the Government and
to make them rush the stocks, It
takes demonstrations, it takes the
peasants to go round and surround
the courts and granaries in order to
tell the Government that the situa-
tion is serious and that relief ought
to be rushed. My quarrel is not that
production has fallen due to natural
calamities. I cannot gquarrel with
Government on that score nor can I’
blame the Ministers on the other gide,
But my blame or complaint on this
question is, why did not they rush in
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any foodgrains earlier again, why
should they wait until somebody
among the public dies? But then, the
death among the public is not im-
portant for the hon. Ministers.
Such deaths are not of public impor-
tance; only deaths in private are of
public importance to them. That is
another matter. But then, why is it
that these deaths are necessary to
move the Government? Therefore,
my comment is that this democracy
functions only when the democrats
die in streets in public, and even
then, if a man dies of starvation, the
Ministers might say, “Oh, it is not
owing to starvation; it is just stoppage
of the heart”. This sort of approach
is an anti-democratic approach and
this approach is very well brought out
in the President’s Adress.

I want to say that food production
is painted in such a way as to create
complacency in the public mind.
Of course, people are givep warnings,
that there should be mno hoarding.
It is very strange to find sermons
made to the people that they should
not hoard or indulge in wasteful ex-
penditure. Can an agricultural
labourer hoard? Can 40 per cent. of
the population in this country hoard?
Can anybody tell me that any agri-
cultural labourer who is unemployed
or who gets about a rupee a day can
hoard sackfuls of grain? Who can
tell me that the middle-class people,
living in small tenements, can have
tons of wheat or hoard up lots of
grains and cause prices to go high?
Who are the people that the Govern-
ment refer to, to whom they say “‘vou
should not hoard”? Let them say
that the speculators must not hoard,
and the Government knows that specu-
lators are hoarding. But what is
Government doing? The Government
say that the banks should not give
advances on speculation. The Fi-
nance Minister says, “we are putting
resiraints on the advances for specu-
lation.” Why only restraint? Why
not abolish speculation on foodgrains?
¥Why not they stop advancing money
for speculative purposes? There are
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any number of gentlemen in tha Con-
gress Party who, within ten minutes
in the Grain Merchants' Association
or in the stock exchange in Bombay,
can find out on a badla day where
speculative advances are being made
and where advances are being really
made for honest trade’ purposes.
They know it, and I can tell them
that if they do not know it, “plaase
come to the bullion exchange, please
come to the stock exchange, please
come to the Grain Merchants' Asso-
ciation”, and we will tell you how
speculative advances are made to food
hoarders and grain merchants who
have nothing to do with trade as
such. Therefore, why only restraint
on speculation? That is my second
question. Why not abolish this spe-
culation? Why not they stop it alto-
gether? When certain monopoly rings
got into trouble on the cotton ex<,
change some months back, Govern- °
ment took the step to stop the cotton
exchange and stopped the transaction
in cotton exchange. If they could
stop transactions on the cotton ex-
change because certain merchants
were in trouble, because certain deal-
ers could not meet thelr commitments
on the badla day, why not the Gov-
ernment do it with regard to food-
grains also?

Therefore, we say that the Presi-
dent’s Address is a homily to the
wrong section of the people. It should
not be addressed to the people in
general. It should be addressed to
the hoarders in particular, because
the majority of the people are not
hoarding or indulging in wastetul
spending. Wasteful spending, not
done by millions but a handful of
rich in the country cannot cause a
crigis of food in the country, when
especially the Government claims
that food production has increased.
Therefore, I say that the picture
painted by the Government is not
true and the slogans are not correct.
Therefore, the solution also will not
xedw if the same policy is pur-
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Take, for example, the way in
which things are painted, mark the
words even. The White Paper says:
“The fall was due to less favourable
weather conditions.” That was in
March. In May, it has become natu-
ral calamities. From “Less favour-
able”, it has become ‘“calamity” in
two months, and this is a very rapid
progress in the thinking of the minis-
terial benches. But now did they find
it that *‘less favourable weather” had
really become a “natural calamity”
within two months? It is for the
simple reason that during these two
months, the peasants started sur-
rounding the granaries; the peasants
started demonstrating. People began
to go to the courts and demand relief
from the Government. Therefore, it
was found that “it is not less favour-
able weather but it is a real cala-
mity'’. True, it is all a real calamity.
But what is the solution proposed?
The solution proposed in Punjab,
I learn, is that the fair price shops are
being stopped and are proposed to be
stopped from 15th May. Why? I
venture to state that food is being
made a point in power politics. I
would request the Government not to
treat this item at least in the life of
the people as an instrument of power
politics.

Shri €. D. Pande (Naini Tal):
Neither political capital put of it for a
party.

Shri S. A, Dange: Surely, but do
not make food capital out of it. Politi-
cal does not starve anybody, but food
capital does.

There is a report in the Statesman
to which I shall draw attention. It is
said that the prices are falling in
Punjab, this has got to be stopped by
closing the shops. Another reason for
their closure, which the Government
will be reluctant to admit is that Sar-
dar Pratap Singh Kairon's ministry,
with its obvious bias in favour of the
peasants—(I want to correct him and
say “in favour of rich speculating
capitalists') perhaps is anxious
to avoid any fall in their
profits.” Here iz a suggestion—I do
rot say it is & fact, though it may be—
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that food is being made a point in
power politics. To sum up on food-—the
picture presented by the address i
not correct; it does not reflect reality.
Secondly, the slogans are not such as
would lead to the correction of the
situation, because it only speaks of
hoarding done by the people, whereas
hoarding is done only by the specula-
tors.

Thirdly, the restraint proposed on
cxpansionist tendencies in bank ad-
vances should not remain at the level
of restraint, but should go over to a
complete stoppage of advances for
speculation from the Reserve Bank of
India.

Then, the question would be, what
should we do? What we should do is
that, insiead of putting the peasants
who demonstrate for supplies in pri-
sons, better look after their demands
quickly. Let us have fair price shops,
as many as possible, and not sudden-
ly stop them, because somewhere a
little price fall has taken place.

Of course, there is the usual gques-
tion of land reforms. We have heard
of them for the last five years and
we shall be hearing of them for the
next five years. Bhoodan is one, and
God bless Vinobaji if he succeeds
under the present system in carrying
them out. So far as ceiling is con-
cerned, the ceiling is still in the realm
of theory. They do not know exactly
where the ceiling is and where the
floor is: perhaps they will know it
when the floor slips from under their
feet next time. Therefore, I need not
talk about agrarian reforms. Unless
and until the peasants force the Gov-
ernment in each area to carry out the
reforms, I am sure none of the pro-
mises will be carried out as they are
given either in the Five Year Plan or
the election promises of the ruling
party. I would simply say, please for
God’'s sake, carry out the reforms
quickly; let the peasant have his land
and let us fix the ceiling. And, tem-
porarily, at least until the difficulty
is tided over, let us completely sus-
pend land revenue and -rent collec-
tions where scarcity is prevailing.
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An Hon. Member: That has been
done.

Shri 8. A, Dange: Only in parts.

The second point to which I want
to refer is, how about the second Five
Year Plan, which is supposed to re-
build the country into socialism. We
are told that they are in financial diffi-
culty and in balance of payment diffi-
culty. On that I would say that in the
President’s address, a very welcome
note is given, namely, that in spite of
the difficulties, the working of the Plan
will not be halted and that it will not
be delayed, though there are demands
thet the Plan should be spread over
from 5 years to 7 years and that cer-
tain schemes should be cut down. I
welcome it as a good feature that
those gentlemen who want cutting
down of the Plan are not going to be
given gquarter in the policy of the
Government of India. That is a wel-
come feature but only saying that is
not enough. It speaks of difficulties,
but how are the difficulties in balance
of payment going to be resolved? I
do not want discuss that point in de-
tail now; I will do it at the proper
time in the proper place. But, 1
would say plainly one thing that is
indicated in the White Paper is that
the private sector's investments are
uncontrolled. How is it that
the White Paper itself SAYS
that the precise figures of private
investment and precise figures of
advances are not available? No pre-
cise figures of anything are available,
most probably, in any case, of what
is happening in the realm of the pri-
vate sector.

The Finance Minister laid down a
certain plan in  which a certain
amount was to be invested in the pri-
vate to make a statement that he does
not know how suddenly a larger in-
vestment took place in the private
sector—a wonderful method of con-
ducting the finances of the country.
It he does not know it, may I tell
him a few things? There is difficulty
in balance of payments which are
affected by the export trade also, In
the export trade, quotas for exports are
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usually given, but some guota holdere
instead of exporting that commodity,
sell the gquotas in the .markeét to
somebody at higher prices. 1 would
like to know from whichever Minis-
ter is concerned with this why this is
taking place. There is 8 licensing
committee, a quota committee and any
number of secretaries. Quotas are
given to A, B or C for exporting
manganese or tea. Instead of export-
ing it and earning foreign exchange,
he goes to the market and says, “We
are not able to use this quota and so
we will sell it to anybody who wants
to buy it”. There was a regular ad-
vertisement in the Times of India by
a well-known firmi which says, *“We
have got quota; we cannot use it and
we are prepared to sell it.” Does the
hon. Minister know of this advertise-
ment? If he does not, I will procure
it for him. That firm was honest
enough to advertise, but does the hon.
Minister know how many people are
conducting unadvertised sales of
quotas?

The Minister of Industry (Shri
Manubhai Shah): Will you give their
names?

Shri 5. A. Dange: 1 will give, if
your secretary does not help. There-
fore, so far as the Five Year Plan is
concerned, please have a proper eye
on the private sector. I do not want
the private industries to be stopped:
I do not mean that they should not
be given finances, but I do not want
them to run away with the allocations
in such a way as to disturb the whole
relation of economy between the pri-
vate and public sectors. It is frankly
admitted by the Finance Minister in
his White Paper that he does not
know how it happened. If he does
not know, what is he therefor? The
job should be given to somebody who
knows how to do it

I need not deal with the gquestions
of imports at length here, as to what
imports are going to be cut out and
what exports are going to be allowed.
Here we have developed a practice to.
accept all principles in  words and
violate them in practice. There iw
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quarrel over the definition of ‘luxury’
and ‘mecessity’. There is some change
in that line of luxury imports for
improving the filnances of the second
Five Year Plan. But, because the
Plan is being disturbed, I do not want
them to attack the standards of the
working class, its wages etc. For ex-
ample, it takes the Government of
India months and months to decide
whether retrenchment compensation,
which is excluded by the Supreme
Court, should be restored or not. By
that time, a foreign railway company
—the Parsi Light Railway Company—
has run away with Rs. 30 lakhs; that
is how our capital is wvanishing. If
you allow a foreign company to run
away with Rs. 30 lakhs to England,
you will certainly run short of capi-
tal and accumulations. Why does this
happen? In certain lines, our invest-
ment in foreign countries also has got
to be checked. All this is happening
because the Ministries are not wvigi-
lant. I do not charge them just now
of completely lacking in principles,
because the principles are stated in
the programme and certainly, I must
say that thev accept the principles;
only the urinciples are not being
translated into practice.

Th+ third subject I should like to
meation is the guestion of the States.
V.e are told that this is a democracy.
If you accept it is a democracy, please
accept the verdict of democracy, of
the people of Bombay State and
Maharashtra to form a separate Maha-
rashtra State and a Gujarati State.
Call a round table conference
as soon as possible. We are told, like
the Englishmen who told us before
that because the Hindus and Muslims
quarrelled, we could not have swaraj,
that since the Gujaratis and Maha-
rashtrians quarrel over Bombay, you
cannot have a Maharashtra State or a
Gujarati State. They are trying to
carry out certain lessons of the past in
practice today; but that practice is
dangerous. No amount of shooting is
going to stop the Maharashtrians from
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because of the work they have done,
but that is not going to stop the Maha-
rashtrian people from getting their
Maharashtra State and that is not
also going to stop the Gujarati people
from getting their Gujarati State.
Therefore, we have given the vote;
the vote is the verdict of Maharash-
tra and Bombay. Please respect the
vote and respect democracy. If de-
mocracy is not respected, but is sup-
pressed by bayonets, the answer will
also be in some stronger terms. In
this country bayonets are met by
peaceful satyagraha. And if democ-
racy's verdict is not going to be obey-
ed, then satyagrapha, political gene-
ral strike and hartals will again be
launched in Maharashtra and Bombay
City in order to tell you once more
of the mind of the people. Seeing
the elections in Bombay—municipal
elections, legislative elections—with
folded hands, we appel to you: see
what is there; see what the people
are thinking and concede what they
require; stop the quarrels. If the
Gujarati and Maharashirians guarrel
over Bombay-—1 am not sure they are
quarrelling, they are not—help them
to come to an amicable settlement.
Have a round table conference, study
each other's difficulties, the Gujaratis®
difficulties, the difficulties of the
Maharashtrians or of Karwaris; study
them, argue with them. Let us give
and take and obey the verdict of de-
mocracy. That would be my prayer
to the ruling circles here. For God's
sake do not neglect this vote; do not
neglect to read the signs, and just
say we are in a majority and we shall
carry on with that majority as we
like. Many majorities have crumbled
in the past and this majority will not
be an exception to that. Therefore,
on this guestion I am only submitting
& prayer through you, Sir, to the rul-
ing circles: Call a round table con-
ference. Let the two interests, if they
are guarrelling meet and help in the
solution of the quarrel. What the
Ministers are doing is to intensify
the quarrels. That is what I dislike.
Therefore, I request that they should
immediately take this matter in hand
and try to resolve the problem of
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{8hri 8. A. Dange]
Mgharashtra and Gujarat, because
theirs is the only problem left in the
whole country in reorganisation of
states.

When all others have got their
beautiful States carved out according
to their satisfaction, I would ask you
gentlemen on the other side why you
should deny that pleasure and that
right to us. Just because we have
committed the sin of rearing a beauti-
ful Bombay amidst us? Why should
you make us gquarrel? Why should
you not concede the demand of the
people? All the people of India have
got their own States. They are now
speaking in their own languages, in
Tamil, in Malayalam, in Bengali or
Hindi, in their own States. Please
allow us to do that and have our own
Marathi State and Maha Gujarat
State, and ] am sufe it will not be a
distraction from the unity of the
country, but will strengthen the unity
of the country, of which you and we,
both of us, are proud.

Mr. Chairman: The hon. Member's
time is up.

Shri S. A. Dange: The last point I
wish to make is with regard to hyd-
rogen bomb tests. We all are agreed
that these tests must be stopped. We
are all agreed on the efforts that the
Prime Minister is making in persuad-
ing other countries to stop these
tests, and abolish the atom bomb for
ever. But I should like one point to
be noted. It is not true that all the
three atom powers that is the United
States, the Soviet Union and the
United Kingdom continue to adhere
to a policy of tests and not agreed to
stoppage of tests. The Soviet Union
has already agreed that it is prepared
to stop the tests. The other
two have not agreed. I only want
to mention that. (Fnterruption) It
you dislike that agreement you may
8say S0.

Shri M. P. Mishra: They agree and
they wxplode!

14 MAY 1957 Address by the Prasident 203

Shri §. A. Dange: Thank God the
Soviet explode at least in their ewn
country; they do not explode in some
other people’s country. That at least
you should know.

Now we agree with the Prime Minia-
ter in his efforts to persuade all these
people to stop their tests. But I want
to strike a little, what I may call,
a jarring note. It is not necessary for
the Prime Minister in order to per-.
suade the Government of Great Bri-
tain to stop the tests to be a Member
of the Commonwealth. My Prime
Minister has stated many a time that
if we are there we can persuade and
do many good things. The good
things we have seen so far is the bom-
bing of Egypt, the denial of self-
government to Malaya and massacre
in Cyprus and my Prime Minister has
not been able to stop the amiable
gentlemen of the Commonwealth from
doing these things. Therefore, the
question is: is it necessary to conti-
nue any longer in such a Common-
wealth, when we know that they do
not hear our good advice and in fact
persist in their policies of massacres
and invasions. Therefore, I would
tell the Prime Minister through—I
would certainly wish him bon voyage
when he gocs out and I would cer-
tainly like him to be safe in his
vovages—that I would not like him to
attend these Commonwealth Prime
Ministers Conferences. Personal safe
journeys, ves, but let him not under-
take these journeys for Common-
wealth Conferences, because they are
conferences in which we sit in a ring
of imperialists. If it is a ring of the
Bandung nations, or United Nations,
where everbody sits and talks, then
we should have no objection. But
there is no reason why we should
specialise ourselves in sitting in a
Commeonwealth which Mmassacres
Cyprus, Egypt, Malaya and so0 on.
Therefore, my submission is all suc-
cess to his efforts for peace; all success
to his efforts to stop the H bomb; byt
in order to carry those efforts we
should not be in the Commonwealth;
we should quit the Commonwealth.
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These are all the points which for
the present I wish to submit.

Shri Heda (Nizamabad): Mr. Chair-
man, 8ir, 1 would like to touch on two
or three points, but before I do that
I would like to refer to one point just
now made by my hon. friend Mr.
Dange. He said that the verdict of
the people of Maharashtra and Bom-
bay has been given in favour of Maha-
rashtra with Bombay, and, therefore,
his demand is that Government should
accept that verdict and immediately
take steps to have a separate Maha
Gujeral State and Maharashtra with
Bombay. The point is it was on the
advice of the country and not on the
advice even of Members of Parliament
from those particular regions this
House had accepted this bilingual for-
mula.

Shri S. A. Dange: For giving that
advice they were all defeated.

An Hon, Member: The House can
change it.

Mr. Chairman: Will these running
commentaries go on?

Shri Heda: Of course, many were
firm in their conviction that Bombay
should go to Maharashtra. But we
conceded to the general wish of the
country that the formula of a
bilingual State should be tried. There-
fore my humble appeal to my hoo.
friend Mr. Dange and other people be-
longing to the Samyukta Maharash-
tra Samiti is that they should give
scope and chance for this bilingual
State to work. If it does not work,
then alone should they think of revis-
ing this decision. But if they go on
harping from the beginning and not
allow the formula to work, then I
would say that in this great demo-
cracy they will be indulging in some
undemocratic tactics. Therefore, the
threat of general beycott, hartal and
eatyagraha, at the very outset of the
second Parliament is uncalled for. I
hope that they will take these factors
into consideration and give a chance
ta those who are  working this for-
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Now I come to the othver points that
I desire to make. The country has
seen a great reform recently; that was
the introduction of the decimal coin-
age. All of us are very happy that the
naya paise have come into force and
people all over the country are very
jubilant over it. But our Posts and
Telegraphs Department have adopted
a policy, a sort of callous policy, as a
result of which there is general con-
demnation of the introduction of naya
paise. The official calculator had
given us that two annas mean twelve
naye paise. But the Postal Depart-
ment overnight changed the price of
the envelope to thirteen naye paise,
and that created complications. No
doubt they would have lost some reve-
nue-—they say they might have lost a
few lakhs of rupees. But what we
would have lost in the sale of mostal
envelopes might have been gained, if
not fully at leust substantially, in the
sale of post cards. The post card
according to the old rate was nine pies,
and according to the calculator it was
five nave paise. I therefore think that
the action of the Posts and Telegraphs
Department in changing the postal
rates by taking advantage of the in-
troduction of such a big reform, was
not discreet. And I hope that what
they have done will be undone by
some other measures.

Another complication that has been
created after this introduction is this,
So far as the one anna and two anna
coins were concerned, there was not
much difficulty. People could readily
accept six naye paise for one anna.
and even twleve naye paise for two
annas. But the difficulty arose when
you had to give two naye paise for
one quarter anna coin and three naye
paisc for a two quarter anna or half
anna coin. I think if the Government
had used some imagination and with-
drawn this quarter anna coin oui. of
circulation, much difficulty would
have been avoided. The half anna
coin, the one anna coin and the two
anna coin do not present any diffi-
culty; the greatest difficulty “hat has
been presented is by the quarter enna
coin, and I suggest to the Govern-
ment that they should consider this
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[Shri Heda)
suggestion and withdraw the quarter
anna coin from circulation as early as
possible,

At the same time I may state that
the one naya paisa coin was not put
into the market to the extent that was
needed. There were, rather, wvery
few of them. Moreover, as was ex-
presgsed in this House and also in the
other House, the size of the one naya
paisa is so small that it rather slips
If the old device—] mean of making
a big hole in the centre— had been
mdopted, the size would have been
bigger, and this one naya paisa would
not have slipped and it would have
become more popular, Even now, nc:
much is lost, and T hope that they will
use that device. The objection from
the Government to adopting that de-
vice was that the naya paisa in that
case would be used for some other
purposes. But nothing is lost if people
put the one naya paisa for some other
industrial use. What Government will
have to do would that be they will
have to mint more of these coins, and
the Government would have in fact
been benefited by starting a  smail
industry.

Now, I come to food production. I
come from an area which is tradi-
tionally surplus in food. Telengana
and the rest of Andhra Pradesh are
& very rich area so far as food pro-
duction is concerned. We have been
told in the President’s Address that
about 25 per cent. of food production
has been achieved. That increase is
there in the course of the last five
years. In the course of the last five
years, 1 think the population would
have increased hardly five to seven
per cent, or at the most eight per
cent. Therefore, in spite of a few
culamities here and there this year
and even to some extent last year,
when we find that there is a tendency
of food prices rising, ane begins +to
wonder, particularly when the food
prices rise in a city like Hyderabad
which is surrounded by about one
hundred miles to the north and to the
west und by about four to five hund-
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red miles to the east and south-sast
by areas which are surplus in food
production. And even in such a city
recourse had to be taken for the in-
troduction of a good number of fair
price shops. Ewven after the introduc-
tion of the fair price shops, for the
first month or two the prices did not
behave properly. These are matters
that the Government should look into.

1 do not say that the figures as given
by the Department, in the statement
of the Food Minister, are not correct.
But the thing is that we must feel
them. 1 feel that the representatives
of the people, whether in Parliament
or in the State Assemblies, should
be associated in some procedure, at
some stage or other, by which they
can verify the figures that have been
obtained. I have toured in my own
constituency and there is no doubt
that I have found out that good re-
forms have taken place. For instance,
better agricultural implements have
been used; the Japanese method of
rice cultivation has been used exten-
sively. Even then, when people are
told that the food production is 26
per cent. more, 1 see from their faces
that they do not believe in those
figures. Therefore, I think it will have
a very nice psychological effect if the
people’s representatives in the Parlis-
ment as well as in the Assemblies are
associated in the process of taking thig
census so far as food production is
concerned.

The third point, which I think is
again a universal one, is we are see-
ing that bureaucracy is working to its
full, and in spite of the advent of free-
dom for the last ten vears we notice
very little change in their attitude.
Even now, you make any representa-
tion, it is not loolked into properly.
The result is that we have to approach
the higher-ups sometimes even the
Ministers, and it is only after their en-
dorsements that matters are looked in-
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sense but to interpret the rules or the
Jetter of the rules in such a way as to
delay the process of getting the deci-
sion. And many times, the delays are
8o dangerous that they defeat the
wvery purpose. We have to evolve
some method by which early justice
and early remedies would be possible.

I have seen in many offices a sen-
tence put on the walls, a sentence by
our Prime Minister. The sentence is
that he is not interested in explana-
tions; he is interested in getting things
done. Therefore, we have to see that
the things are done very early.

1 will, just as an example of this
bureaucratic working, mention one
case which pertains to a Member of
this Parliament. About seven years
back he and a few other Members of
Parliament had obtained one bunga-
low, what is called an M.P.'s bunga-
low. And after the next elections, the
others opted out for the State Assem-
blies and he was the sole occupant of
the bungalow. The deposit for the
water and electricity charges in the
New Delhi Municipal Committee was
in the name of one of the other Mem-
bers. So he wrote once, and again,
that the deposit may be transferred
to his name and that he was prepar-
ed to get the assent of the other Mem-
ber in whose name the deposit lay.
There was no reply. About three
years passed in this way. And one
day he received a letter in which they
said, that “their Supervisor has found
out that somebody is occupying this
bungalow and using the water and
electricity unauthorisedly” and there-
fore he should furnish the deposit
early. The Member replied back that
it was he who was insisting on this
for the last two or three years, and
he referred to the correspondence. To
cut the story short, there was a
demand for a fresh deposit. He atat-
ed that instead of the other Member
taking his deposit back and his put-
ting it in again, it would be better
it there was only a book entry and the
deposit transferred. But, the muni-
cipality did not accept. That Mem-
ber of Parliament took the help of the
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Lok Sabha Secretariat, It is grati-
fying to note that the Lok Sabha Sec-
retariat sympathetically intervened
and they approached the New Delhi
Municipality with a request that that
course may be adopted. That Member
of Parliament had suggested another
way out aiso. He said that he would
not pay about two or three months'
bills and that these bills may be ad-
justed from the former deposit and
that he would pay a new deposit.
Even that was not accepted. One fine
morning, his water and electricity
connections were cut off. He had to
make a new deposit. My only pur-
pusce in giving this example was to
show that the commonsense that one
man's deposit could, with his consent,
have been casily transferred, without
any difficulty, to another man was not
used and, they insisted on the letter of
the rule. The letter of the rule did
not permit a book tramsfer. In these
days when we insist on banking and
other advanced methods of money
transactions, such a course could have
been adopted. Therefore, I think the
Government have to tackle with this
bureaucracy and bureaucratic proce-
dure as a national problem and I think
it is national problem No. I, I hope
that these suggestions would be look-
ed into by the Government.

Shri U. C. Patnalk (Ganjam): Mr,
Chairman, in moving amendment
No. 37, I beg to point out that Defence
is a very important subject. It talces
nearly 50 per cent. of our Budget and
it affords scope for training our youth
in various ways. From that point
of view, I beg to submit that Defence
should have been given some consi-
deration in the President's Address,
particularly because, the President
happens not only to be the head af
our civil administration under article
53 (1) of the Constitution, but also the
Supreme Commander of our Defence
forces, under clause (2) of the same
article. Apart from the fact that the
President is the Supreme Commander
of our Defence forces, it is absolutely
necessary that Defence should be
given a high priority in the present
set-up. Our Defence forces should
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have a sort of an sssurance from the
President as well az from the Gov-
ernment that they are protected in
these days of nuclear warfare, It is
also neceasary, that the President
should have given us an assurance that
in the event of a war, we have got
proper defence arrangements and pro-
per training and equipment for our
defence,

In this connection, I would congra-
tulate our Government and our Prime
Minister on ensuring the best defence
in modern warfare, namely, mainte-
nance of international peace. Be-
cause, today, the best defence in a war
of the atomic age, is peace and
avoidance of war itself. Apart from
the attempt, that is being made in the
international sphere to avoid war,
when we are maintaining a heavy
machinery, though it is only to meet
war with conventional weapons, we
have to see that we have the best
arrangement for defence on the one
hand, and that our expenditure on
defence ensures to the benefit of our
social, economic and political rebuild-
ing of our nation. From both these
points of view, we have to examine
the guestion of defence and see if
there is scope for utilising the defence
machinery for ensuring better defence
and at the same time for ensuring
better development programmes and
projects.

With these two considerations in
view, we have been suggesting for the
last so many years that there should
be some change here and there in the
defence organisation to ensure better
defence in an emergency and better
nation-building programme during
peace time. Of course, some of these
suggestions have been accepted. We
have an expanded National Volunteer
Force now. We have also a sort of a
nucleus reserve being bulit up. But,
that progress that should be made in
view of the urgency of the times is
not being made. We submit that our
defence organisation should be pre-
pared at least for a war with conven-
tional weapons, if not for a war with
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nuclear weapons. From that point of
view, we have been suggesting . num-
ber of things in the interests of the
defence organisation. We have been
suggesting from here that there should
be scope for extension of Reserve
units. You know that we have not
even bulit up reserves to the extent
of 1/9th or 1/10th of standing colour
units. That is a way of minimising
defence expenditure. In our country,
we had nominal reserves. Of course,
in 1919 the Mestonian Comrmission re-
ported against our system of reserves.
Still that was continued by the Bri-
tishers. There has been very little
change even after attainment of In-
dependence. We want that the re-
serves should be such that they may
be capable of expansion during emer-
gencies with one month’s training.

Similarly, we have another sugges-
tion with regard to reduction of the
defence expenditure. We have in this
country a duplicate officer system,
namely the Junior Commissioned Offi-
cer. You, Sir, from this side of the
House had moved last year a Resolu-
tion about the Junior <Commissioned
Officer cadre. It was a duplication
introduced in this country by the Bri-
tishers, because the British officers in
charge of platoons, companies or bat-
talions did not know the language of
the country, they had the system of
Viceroy's Commissioned Officers.
After the attainment of Independence,
after the departure of the Viceroy, we
have simply re-named it Junior Com-
missioned Officers and we have been
carrying on. At the platoon level, at
the company level, at the battalion
level, you have a Non-Commissioned
Officer, you have a Junior Commis-
sioned Officer and you have an Ofi-
cer. Today, when the Viceroy has
departed, it would have been easy to
reduce the defence expenditure by re-
planning in respect of the Junior Com-
missioned Officers’ organisation or the
V.C.Os.' organisation. We have not
done that. These are suggestions
made from time to time with m view
to improve the defence organisation
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amd minimise the cost. It is unfortu-
nate that many of them have not been
considered by the deparment con-
cerned.

Then again I refer to the Ordnance
factories. We have been referring
here several times to them as to how
there is so much spare capacity for
work, how so much could be done
and so on. The Public Accounts Com-
mittee and the Estimates Committee
have recommended a thorough over-
haul of these ordnance organizations.
Even that has not been attended to.
It has been pointed out recently by
the Estimates Committee how even
the Baldev Singh Committee report is
not being implemented properly.

Now we have got depots with very
valuable material. Sometimes we are
ordering some material from Western
countries. Still we do net know what
is the material in our depots. There
has been no plan. Things are not pro-
perly kept; there is no coverage; there
are no test tracks, no horse standing
ground with the result that things
are lying in the open without proper
care and still we are going in for
things from other countries.

Similarly in the matter of vehicles.
We have got very valuable wehicles;
I would not like to go into detail,
because I had an opportunity of see-
ing as a Member of some Committee
or other but there are wvery wvaluable
vehicles imported costing hundreds of
crores and still they are lying uncared
for and in the open air.

Then in our country we have the
Military Engineering Service. They do
not do any engineering work. They
are there only serving as a iiaison bet-
ween the Ministry and the contractors.
So our Military Engineering Service
is entirely dependent upon the con-
tractors for 98 per cent. of the Military
Engineering works. We have been
pointing out in this House several
times that these Military Engineering
works can be undertaken by the
ME.S. itself and not only the M. E.
works but also the civilian works
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could be taken up on contract basis
as they do in other countries, through
MES. You may be aware that in
America the Alabama Dam was com-
pleted by Military engineers, but here
in our country we have a dearth of
engineering staff. We have no techni-
cal personnel for our bhig projects
and yet our MES. organisation is
there only to serve as a liaison
between the department and the con-
tractors,

Then I wish to say something about
the educational corps. In every other
country education is being given the
highest priority in the Defence organi-
zation, because after 3 to 5 years of
gservice people have to go back and
they have to be absorbed into civilian
life. For =bsorption into civilian life
there is special training. In the Army,
Navy or Air Force services there are
E.V.T. courses and so many other
courses, in order to train these person-
nel and make them fit for civilian
life. Here in our country we have not
got that educational system. We had
during the British rule a small educa-
tional corps. At that time the Bri-
tishers found—it was during the
Second World War—that from the
army point of view some education
should be given to the people and they
recruited some professors as Lieute-
nant Colonels. That was the highest
grade to which they could recruit pro-
fessors; they got a number of profes-
sors recruited as Lieutenant Colonels
and thev started the Army Educa-
tional Corps. At present the Army
Fducational Corps has become less in
its standards than were reguired by
the Britishers and now you have got
the Army Educational Corps being rup
by people who do not possess the
necessary qualifications to run it. The
idea of having the Army Educational
Corps and vocational training is that
as soon as u man finishes his short
term service during the period of his
reserves liability as well as later on
he gets himself absorbed in the
nation’s development drive; he joins
different vocations and he is fit for
work. - In the United Kingdom on
whose pattern we are said to have
built our army, the teachers’ training
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diploma given by the army is consi-
dered suitable for civilian lite for
one toe become a teacher. Similarly
in various other vocations a certificate
of proficiency and the diplomas given
by the army organization are consi-
dered to be on a par with similar dip-
lomas and degrees given by universi-
ties and civilian education courses,
Here in our country, we have not yet
got that system. It is for our plan-
ners to consider why they should
not utilize the large personnel of youth
organizations for their adult education,
for their technological drive etc. It is
for our planners to consider these
matters, It is not merely for the
defence personnel; it is not merely for
the defence organization and I res-
pectfully submit that our defence or-
ganization has not been brought up in
those traditions of thinking in terms
of developing national reserves.

25 hrs.

Recently, our delegation has been to
China and one very great thing was
their efficacy in integrating defence
organization with education and with
production drive in the sphere of in-
dustries and agriculture. I think these
are items which our planners and the
Planning Commission should take into
consideration. In China they have
started the army weducation drive in
1949; they have started with a labour
drive; they have started with a grow
more food drive. There the grow more
food drive is successful whereas our
grow more food drive started by
General Cariappa when he was the
C.-in-C. has been given up. In their
grow more food drive there is provi-
sion as to what part of the income
is to be spent on a particular thing,
what part goes to the regimental
funds, and what part goes to the offi-
cers’ mess. Here the difficulty was
that when General Cariappa started
the grow more food drive audit took
objection as to where the money is to
come from. Their objection was that
the grow more food produce could not
be sold because there is no provision
for it in any of the acts and rules. The
result was that the army grow more
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food drive came to an smd, wheress
our delegation while in China was
very happy to note that the army is
doing quite a lot of grow more food
work. The army is being given train-
ing in engineering, in technologies so
that the army personnel as soon as
they are released from their service,
i.e., 3 years in the army, 4 years in
the navy and 5 years in the air force
they go back and help the country in
the development drive. In fact we
have given certain reports; 1 was
asked to prepare a report on defence
of China; I would be placing a copy
on the Table of the House and I have
submitted it to the hon. Mr. Spesaker.
Other Members have also submitted
reports on various aspects of Chinese
administration. I am not .comparing
our country with China; I am not
comparing our Government with the
Chinese Government. What I am sub-
mitting is that if there is something to
learn from another country, let us do
it and what we have learnt from China
is that they are utilising this defence
organization and these defence forces
for expanding education in their ceun-
try and for developing their indus.
tries. They have not the technical
personnel for carryving out their pro-
jects but our committee consisting of
Mr. Kunwar Sen and K. T.. Rao had
been to see their projects and they
have seen that a great deal of enthu-
sjasm was forthcoming and much work
is being done. That is a very import-
ant thing that has got to be done here
also so far as we can do it.

I do concede that there is a sort of
administration there, that is they have
conscription, but ours is a democratic
set up and we cannot do it but whaz-
ever can be done should be done and
these are the things which we have
been pressing from this House for
five years now. We had recently been
to another country, where we have
seen that it is actually being dome.
And what we submit to our Govern-
ment and to Chairman of the Plan-
ning Commission, and our Defence
Minister is only what has been tried
elsewhere.” Why should we not try
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# here, so far as it is practicable,
within our limited scope?

My next point is in regard to tha re-
fabilitation of ex-servicemen. In
other countries, and particularly in
the country that we had recently been
ta, there is a big organisation for the
rehabilitation of ex-servicemen. There
is a co-ordination between their Cen-
- tral Government, their State Govern-
ments, their Defence Departments and
the municipal administrations to see
that everybody who is pensioned out
from the Army, or who is discharged
from the Army, or the Navy or the
Air Force, for the matter of that, is
absorbed in civilian life. Before re-
tirement or before discharge, the
character-roll of the person, his quali-
fications, the special training that he
had undergone etc. will be circulated
to all necessary places, and till the
man gets employment in civilian life,
he gets his milifary salary. That is
how every ex-serviceman gets absorb-
ed in those countries.

But, here we have not got the train-
ing to fit a man for subsequent absorp-
tion in civilian life, nor is there a pro-
per machinery for this puropse, ex-
<cept the District Soldiers’ Board and
the DSSA Board etc. Excepting for
these machinery, we have no other
machinery to see that these ex-service-
men are properly rehabilitated.
People who have been commanding
thousands of men, people who know
how to command and how to get work
done, as soon as they go out of the
Army, Navy or Air Force, have nothing
but starvation. That is another aspect
that we have got to consider, and we
have to see that something is done to
see that these people are properly re-
habilitated,

We know that our Prime Minister
is trying his best to maintain interna-
tional peace, and I concede that that is
the best defence in the atomic age.
But so long as we maintain a defence
force which consumes 50 per cent, of
our General Budget, we have got to
wee that we get the maximum out of
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it, and we utilise it for various pur-
poses; we have to see that we enthuse
our youths, we give them new hopes,
and we give them a new aspiration.
I would submit that if there is any
appeal, there is nothing which appeals
to youth more than the opportunity
or the scope for defending his coun-
try. During British rule, we were
denied that hope, and even after
British rule, people Teel that they have
no hand in the defence of the country.
That is an important aspect that has
to be taken note of on the one side.

On the other side, we have got to
see that the efforts of all the non-
official bodies like the National Rifle
Association, the Scouts’ organisation,
the seva dals etc. are proptrly co-
ordinated.

I would deal with only one point
more, and then I woild conclude, and
that is in regard to the Military In-
telligence Organisation. I would sub-
mit that this is an organisation that
has got to be reorganised and deve-
loped. I had once the good fortune
to meet an officer of that organisation.
He was telling the guard and every-
body else that he was an officer of the
Military Intelligence Organisation and
so on.

Mr. Chairman: Is the hon. Member
sure that he was really a member of
that Intelligence Organisation?

Shri U. C. Patnaik: Yes. He had
his name also on his suit-case, along
with the name of his regiment and so
on. So, he did not leave any difficulty
about that.

I would submit that our military in-
telligence set-up should be organised
and developed, because today a War
is fought not merely witi weapons,
whether nuclear or conventional, but
more on the psychological level,
through infiltration, sabotage and
other things. So, we have got to
have an Intelligence Organisation well
integrated not only inter s¢ but also
with its counterpart on the civilian
side, in order that we mav have every
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information about sabotage, infiliration
and other fifth columnist activities in-
side our country and also abroad. I
would, therefore, submit that the Min-
ister of Defence zhould. be associated
with the Ministry of Home Affairs and
the Intelligence Departments of the
States, in order to make this Organisa-
tion very sound.

Shri Brajeshwar Prasad (Gaya): I,
along with all the Members of this
House, suffer from fear.

Shri 8. N. Dwivedy (Kendrapara):
Fear of the Prime Minister?

Shri Brajeshwar Prasad: I am of
the opinion that this country is likely
to be invaded by Pakistan. It was a
sheer accident that Marshal Zhukov
was here in the month of January.

" People were under the impression
rightly or wrongly that Pakistan would
invade this country on the 26th Jan-
uary. Marshal Zhukov's presence had
a salutary effect.

I have been suggesting on the floor
of this House for the last seven or
eigth years that there should be a
military alliance between India, China
and Russia. The question of Kashmir
was always present in my mind when
I made this suggestion on the floor
of this House. We are responsible to
the country, and we shall be held res-
ponsible to the country, and we shall
be held responsible before the bar of
public opinion if anything untoward
happens. I speak with a full sense of
responsibility when I say that a mili-
tary imbalance has been created after
Partition, and we have done nothing
to restore the balance.

The balance can be restored only by
taking military aid from Russia. A
military alliance should be formed
with China and Russia. I am in
favour ¢f borrowing nuclear weapons
from Russia.

Shri C. D. Pande: And dollars from
Ameriea, .

Bhri Brajeshwar PFrasid:- I am not
4n favour at all of taking any aid from
America.
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Shri C. D, Pande; We are.

lh!ilnjeahwum ‘!uuw
be, but I am not. '

Mr. Chatrman: That is the hnt‘l-t)'
of the democracy, namely that 'we have
to hear other views, however unplea-
sant they may be.

Shri C. D. Pande: I am in favour
of dollars from America.

Mr. Chalrman: But lset us hear the
hon. Member,

Shri Brajeshwar Prasad: Wea should
take military aid, and especially
nuclear weapons, from Russia. I do
not know how far my information is
correct, I have been told, and I have
gathered from the newspapers also
that Pakistan has been supplied or is
going to be supplied with nuclear wea-
pons,

An hon. Member: They shall not
be able to use it.

Shri Brajeshwar Prasad: When 1
suggest a military alliance betwsen
India, China and Russia, I know that
military alliances in Europe have not
led to fruitful results. But when I
suggest a military alliance, 1 always
have the goal of a world federation in
view. A militray alliance between
India, China and Russia, will pave the
way for the political integration of the
whole of the Afro-Eurasian land-mass.

I am in favour of a joint defence
council being formed at the present
moment—as soon as  possible,—
between China, Russia and India. X
mean & joint defence council consist.
ing of the representatives of India,
China and Russia.

S8hri B. 8. Murthy (Eakinada—Re-
served—Sch. Castes): There are two

i
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three sentinels of humanity in

#amersl and of tha coloured race in
wﬂmha- Nehru, Mwso and Khrush-
chey, should meet as early as possible,
If an alliance is openly arrived at,
there will be no war between India
and Pakistan. Both India and Pakis-
tan will continue to exist as sovereign
entities till a world federation comes
into being. But if there is no open
alliance between India, China and
Russia, war may break out and Russia
may invade Pakistan and finish
Pakistan,

8hri C. D. Pande: That is very nice!

Shri Brajeshwar Prasad: 1 do not
want the liguidation of Pakistan.

8hri C. D. Pande: Why not?

Bhri Brajeshwar Prasad: If Pakistan
is liquidated, from Constantinople to
Rawalpindi, all the regions will pass
within the Soviet orbit of influence.
If America had given a public warn-
ing to Germany in 1914, the first world
war would never have broken out; if
in 1939, President Roosevelt had warn-
ed Hitler—if a public warning had
been given—the second world war
would never have broken out. A
military alliance between India, China
and Russia is in the nature of a public
warning to all war-mongers and to all
imperialists who are trying' to sub-
jugate the whole of the Middle East.

Shri Bhattacharya (West Dinajpur):
Is the hon. Member sure that China
and Russia will agree?

Bhri C. D. Pande: The best thing
is for Marshal Zhukov to take up per-
manent residence in Delhi!

Shri Brajeshwar Prasad: I have said
that there should be a military alliance
leading to the establishment of a
federal union. Only a federal union
an prevent war; no amount of diplo-
macy in the United Nations Organisa-
tions or anywhere else on earth can
Prevent war. War is a neceasary con-
comitant of the institution of the
mation state. It cannot be prevented
by .any other mechanism. If a war
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breaks out, this whole planet will be
shattered to pieces.

There it another alternative. The
whole of the Afro-Asian land mass
will emerge as one political unit under
the joint leadership of India, China
and Russia. I am also in favour of
a military alliance between Indis,
China and Russia because I appre-
hend that these three countries will
fight amongst themselves either today
or tOmorrow. :

When I suggest a military alliance,
I always have a federal end in view.
The nations of Western Europe in par-
ticular fought amongst themselves.
The result was disaster. Where is
England now? What has become of
the French Empire? Germany has
been divided into two. Nation states
are gangsters. They fight; it is in
their nature to fight. All the condi-
tions are well set for a fight between
India, China and Russia in Asia. Thess
nations must come together if Asia is
to be saved from the catastrophe that
has overtaken Europe.

Shri S. N, Dwivedy: It is very good
to hear this from a Congress Party
Member.

Shri Brajeshwar Prasad: You are a
new Member; or else you would noé
have made this remark.

Mr. Chairman: The old Member
shall continue to address the Chair.

Shri Brajeshwar Prasad: I am sorry
for this lapse.

The Baghdad Pact iz bound to be
liquidated. Will it be liquidated by
war or by diplomatic methods? When
I say ‘diplomatic methods’, I mean a
military alliance between India, China
and Russia. It will lead to the liqui-
dation of the Baghdad Pact by peaceful
means, without shedding one drop of .
human blood. If war breaks out, the
Baghdad Pact will be shattered to
pieces and the whole of the Middle
East may pass into the Soviet orbit of
influence. A military alliance between
India, China and Russia will also pxe-
vent a political settlement betwm

-
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America and Russia. This is the
greatest denger, the greatest menace
of the age; if America and Russia come
to a political settlement, the uncom-
mitted nations of Asia will be divided
into two spheres of influence—Russian
and American. A political settlement
is always based on give and take. If
we are under the impression that a
political settlement between Russia
and America will be on some altruis-
tic basis, we are living in a fool's para-
_ dise. The whole of South-East Asia
will pass into the American orbit of
Influence if a political settlement is
arrived at between America and
Russia. The Middle East may go to
Russia, This alone can be the basis
of understanding between Russia and
America. I cannot think of any other
basis of a political settlement between
the two.

I give a public warning that this
political settlement between Russia
and America must be prevented at
all costs. Hence 1 suggest that India,
China and Russia should come to a
settlement, & military alliance. If they
come to a political settlement or some
military understanding, it will not lie
in the power of America to dominate
South-East Asia. The balance of power
will be shifted? (An Hon. Member:
Where?).

Shri C. D. Pande: Sumatra!
Shri Brajeshwar Prasad: The hon.
Member's uderstanding of foreign

politics seems to be very crude and
elementary.

Mr. Chairman: Even if that be the
case, the hon. Member has to listen to
him.

Bhri Brajeshwar Prasad: One last
point, and I will conclude. I have
held the view since long, since the day
I advoeated on the floor of the House
that there should be a military alliance
between India, China and Russia, that
there is no basis of agreement or
understanding between India and
America. The interests of India and
America run poles apart. America is

to the political integration
of the old world, and political integra-
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tion of the old world, preferably on the
basis of federalism, is the only solu-
tion of all the problems of Asia, Africa
and Europe.

America has established her own
hegemony over the new waorld, but
she is opposed to the political integra-
tion of the old world. Twice within
my own lifetime, she went to war to
prevent Germany which had nearly
succeeded in establishing her hege-
mony over Europe. There was one
nation in Asia. Now she has become
weak ag a result of the two atom
bombs dropped over Hiroshima and
Nagasaki—I am referring to Japan.
Japan tried to consolidate South-East
Asia. She was wiped out by America.

Now President Nasser is trying to
stabilise the Middle East. He thinks
in terms of an Arab State. The Eng-
lish and the French were made to in-
vade Egypt. By backdoor and shame-
less methods, Jordan has been brought
under American control.

The interests of India and America
can never meet. They are antagonis-
tic. Unless the old world is integrated
into a political unit, there cannot be
any basis of settlement between
America on the one side and the old
world on the other. I have done.

Shri M. R. Masanl (Ranchi-—East):
Mr. Chairman, Sir, I am afraid it is
a hard and thankless task to invite the
House to turn its attention to a matter-
of-fact, rather mundane subject after
the most fascinating and speculative
tour of the world upon which the pre-
vious speaker invited the House to
embark.

I speak in support of my amend-
ment, No. B, drawing attention to two
Ordinances which have been referred
to in the speech of the President.
Many years ago, more years than I
care to remember, when I was a stu-
dent, I sat at the feet of Prof. Laski—
I know many other Members in this
House must also have shared that very
stimulating experience inctuding the
present Defence Minister who is not in
his place. Prof. Laski went to Moscow
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and made a speech, which greatly up-
set the British public. Discussing the
English gquality of sportsmanship, of
playing cricket, Prof, Laski made an
observation, perhaps an unfair one,
that the British surely played the
game according to rules but that when
they lost the game they changed the
rules! .

I must, confess that when I read.
within a period of one week, two Or-
dinances being enacted reversing the
judgments of the High Court of Bom-
bay and the Supreme Court of this
country, I was irresistibly reminded
of Prof. Laski’s commentry on English
sportsmanship. In raising today this
issue of the Ordinance-making power,
I realise I am not doing anything wvery
original. In the days when we parti-
cipated in the Civil Disobedience cam-
paigns, we referred to this practice as
‘Ordinance Raj’. And, as recently as
February 16, 1954, this House had a
serious and worthwhile discussion in
a situation somewhat similar to the
present—only, on that occasion seven
Ordinances had been enacted, not two.
Dr. Krishnaswami and an hon. Mem-
ber who occupied the seat from which
I am speaking made a very useful con-
tribution by drawing attention to the
way in which this power was being
exercised by the Executive. This led
to an excellent debate and also to a
very sound proposition being adum-
brated by the Speaker of the House,
your distinguished predecessor, to
whom reference was made only two
days ago. The Speaker, the late Shri
Mavalankar, then said that * it would
be recognised that that is not a demo-
cratic way of doing things”—referring
‘to the enactment of the Ordinances—
and “it is only in exceptional circum-
stances that Government might issue
Ordinances. They can, only if they
must” I feel that the enactment of
these laxt two Ordinances should not
be allowed to pass altogether without
protest because such a protest may,
perhaps, have the helpful result of
preventing this lapse becoming a bad
habit which an Executive endowed
with powers in any part of the world
is inclined to develop. The hon.
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Speaker had mmxid that ths power
should be used very sparingly, but
there is a tendency to use this power
rather generously, forgetting that the
purpose of this clause in the Constitu-
tion is to deal with an emergency.

I do not wish to enter into the merits
or demerits of either the Ordinances
or the judgments of the courts to
nullifty which these Ordinances were
passed. For that, there will be an-
other occasion when hon. Members
will have their say. But I do wish to
raise the general issue which is of a
historic nature. It was as far back as
1389 when the British House of Com-
mons petitioned King Richard II to ab-
stain from using his power of passing
Ordinances and by the 15th century
this power of executive legislation had
lapsed and had become obsolete. In
our own country, this power is a relic
of the Government of India Aect, 1835,
And when it was sought to perpetuate
this power, Dr. Ambedkar—who was
then piloting the Constitution—made
a statement that the emergency power
in our own new Constitution of the
Republic of India was similar to the
power of the Crown to make a procla-
mation of emergency under the Em-
ergency Powers Act of 1920 in Eng-
land. One has only to recall these
things to realise how lightly now we
are getting into the habit of resorting
to the use of administrative law. The
distinction seems to be  overlooked
between a real emergency and ad-
ministrative convenience.

I am not for a moment denying the
good intentions or the good faith of
those who have enacted thess Ordi-
nances or who have advised the Presi-
dent to take this step. They undoub-
tedly wanted to do something which
in their view was in the national in-
terest or the public interest. But I
do suggest that everything in the pub-
lic interest is not a legitimate occasion
for the enactment of an Ordinance. It
may be that the courts of law, in this
particular case, misunderstood the in-
tention of the Legislature, as was sug-
gested in the case of the Industrial
Disputes Act, or it may not be so. It



Indutanceé Corporation Act was
defective and needed to be
fmproved. But surely the only body
which has the power to put these
matters right is this House itself. This
¥louse was due to meet in a few days’
or a few weeks' time. I do submit
that the correct, the properly democra-
tic course would have been to wait
for this new Parliament to assemble,
to put the problem before them and
meanwhile at least to "“play cricket”
and obey the decisions of the highest
organs of our judiciary, respect Yor
which we all wish to see enhanced and
develgped. Otherwise the danger is
that the Government becomes the
Judge in its own cause as I think has
heppened in the case of the Life
Insurance Ordinance.

Before leaving Bombay, 1 had occa-
sion to attend at their invitation a
meeting of the trade union represent-
ing the insurance workers. They pro-
tested against the use of this Ordi-
nance I can testify to the great bitter-
nessg that was felt by a large number
of democratic trade unionists affiliated
broadly though not officially, to the
INTUC and the Hind Mazdoor Union.
‘They felt that this was a very poor
return for eschewing the weapon of
the strike, for not falling into the
hands of those disruptors to whom
my hon. friend the Finance Minister
referred in a previous debate on
this matter in the House. They did
not strike. They had kept away from
disruptive agitation. They did not
want to interfere with the smooth
business of the Life Insurance Corpo-
ration and so they went to a court
of law to test the provisions of the
law. ¥For a moment, they had a hard-
won victory in the High Court of Bom-
bay. They found that the fruits of
that victory were snatched away from
them by the Executive, which, on the
ene hand, made the Ordinance and, on
the other, was the employer as the
management of the Life Insurance

c on. In other ‘words, the
Trade Unionists felt that the employer,
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when it was the Government, sat in
judgment in its own cause. I do wrigh
to stress that this is not a happy situ-
ation to arise when economic power
in a planned economy inevitably gets
concentrated in the hands of the State.

I feel, therefore, that in these two
cases the objectionable nature of the
Ordinance is heightened by the fact
that in both cases an attempt has been
made to nullify the decisions-—in ene
case of the Supreme Court of India
and in the other of the High Court of
Bombay—of courts which to the best
of their lights tried to interpret the
statutes enacted by this Parliament. I
do not deny for a moment the right
of this Parliament to amend a statute
on finding that it was not properly
carried out; but for the Executive,
between sessions of Parliament to
claim that they can interpret the law
better than the highest tribunals of
the judiciary of this country is, I
suggest, something which this House
should ponder and which should not
be allowed to pass without protest.

This, Sir, is an issue which is above
party politics; it is an issue in which
the liberties of this House, the prestige
of this House and the demoeratic liber-
ties of the people are at stake. 1 do
appeal to this House, to the Members
of this House of all parties, not to let
this matter rest and on this occasion
and on the occasion when the Ordi-
nances come before the House to stress
on Government that though we can
see their good intentions, though we
can see that they might have taken this
step with the best of motives, we do
believe that in future om such occa-
sions they should abstain from inter-
vention with the due process of law
until this House is in session and can
be seized of the matter.

Shri Dasappa (Bangalore): Sir, I
join with my hon. friends who have
expressed their gratefulness to the
President for the Address which bhe
delivered to the joint session of Par-

‘liament. I would beg of those friends

who ‘are inclined to ‘be critieal .or



-eyen hyper-critical to view the admi-
nistration as a whole. What is that
this Government has been able to
accomplish ‘during these years after
the freedom? Do they not agree that
on the whole, by and large, it has
glven a marvellous account of itself
put the prestige of the country on a
high pedestal and gained for it a very
prominent place in the comity of na-
tions today. To try to use a micro-
scope to find out where there may be
some undesirable baccilli or things of
that sort would be a great injustice to
the Government. In our search for
trees, I am afraid we may
miss the wood. If we try to
assess Socrates, say, by the bulging
eyes that he had or the upturned nose
and not by the great contribution
which he had made, we would be poor
judges of Socrates. Likewise, here in
the case of the working of this admi-
nistration during these years, if we are
not able to develop a sense of propor-
tion and realise the really substantial
and great achievements that the Gov-
ernment has to its credit, that would
be doing less than justice .to .the Gov-
ernoment.

The two aspects of our administra-
tion are the one relating to the natio-
nal activities and the other relating to
the international policy. Dealing with
the international policy pursued by
this country, ably piloted by the Prime
Minister, one is very happy to see that
there is so little room for difference
among the different sections and the
different parties in the land. That
indeed augurs well for the future of
this country.

It may be that the other side and
this side are at various with regard to
come domestic matters. But, on the
whole we find that we are in agree-
ment so far as our foreign policy is
concerned. In some of amendments
aent up in connection with this Ad-
dress, there are references to Kashmir
and Goa. There are fears that there
is no Immediate possibility of a settle-
ment in the case of Kashmir, The
question here is whether the Kashmir
issue should be allowed to go on un-
salved as it is or whether there should
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be an effort made to give a quietus to
the whole dispute so that there is a
settlement once ' and for all. I am
pretty sure that those who handle
these affairs would, if possible, like
to have the issue settled once for all
and not allow it to hang over. But
the question is: how is it possible?
Has any person inclined to be critical
any solution for that? It is not so
easy to have a solution. No doubt, if
proper diplomatic efforts are made
and we are able to win over some of
the powers which are befriending
Pakistan, it may be possible to have a
final solution. 1 think that we may
leave that question at that.

Likewise, take the question of Goa.
Any way, that is not a matter which
bristles with any inconvenient diffi-
culties for India as a whole. Even
there, it may be possible for us through
diplomatic channels to get an early
solution. Let us hope that this is
possible.

The President has referred at great
length to the happy solution of
the Suez Canal dispute. The situation
has eased a great deal though other
disputes have crept in the Middle East
or the Western Asia. In regard to
this particular issue, I think the part
played by India has been exceptionally
successful. You will find a reference
to this fact in the UK. Parliament by
the Labour leaders that the Govern-
ment could have done equally well or
even better if they had not adopted the
wrong policy at the beginning but ad-
opted the policy which they had done
today. That, I think, was the stand
taken up by the Government of India
and I ask whether there could be any-
body who could differ with that. I
think it is a matter of special gratifi-
cation to us that in the whole world
there is nobody other than our able,
beloved and trusted Prime Minister
whose aid could be sought to bring
about a solution for these problems in
the Middle East. That, I think, is a
positive achievement for this great
country on which we can well eon-
gratulate ourselves and congratulate
the Prime Minister. Whether it is the
Russian bloc or whether if is the
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Western democracies, you see that the
one man who could be summoned to
play the role of a good samaritan is
our Prime Minister. That is a thing
which my friends opposite may kindly
bear in mind when they deal with this
question.

I would now come to matters nearer
home. Here, I would say that it would
be a wrong assessment if we think
that the Union Government is held
responsible for everything that
goes on in India. We have a federal
Government. Certain subjects are
more or less exclusively within the
‘jurisdiction of the States and those
are subjects which vitally concern the
day-to-day life of the masses. So,
we must keep a correct sense of pro-
portion while criticising the actions
of the Government. Everything
hangs round the implementation of
the Second Plan. I am glad to note
that the Second Plan has restored the
balance between attention to indus-
tries and attention to agriculture.

One of the criticisms levelled
against the First Plan was shat it
hardly concerned itself with the deve-
lopment of industries. But, then
there were the special problems, The
food problem was very acute. Matural-
ly, attention was diverted to
grow more food and have more multi-
purpose projects, Now that we have,
more or less, been able to solve it to
the general satisfaction, it was time
for us to turn to industries. I am
glad that greater emphasis is laid on
industries, not only heavy industries
but also small-scale and cottage indus-

Therefore, I think that the econo-
mic policy laid down by the Govern-
ment is a thing which is worthy of
acceptance by his House and there is
nothing wvery much for us to find
fault with it. I may with the permis-
sion of the Minister concerned, say
that I am not one of those who believe
in water-tight compartments of pub-
lic and private sector. The question
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is, how to develop the ecomomy of
the country. It does not matter
whether it iz the Govesnment that
does it, or it is the private sector
that does it. 'Where, for instancs,
the private enterprise is not suffl-
ciently active and forthcoming, I
think there is a duty cast on the Gov-
ernment to sponsor those industries

.and build up the economy of the

country. And, when I say “Govern-~
ment”, I do not confine it only to
the Central Government. I see nc
reason why the partmership of the
State Governments should not be
sought and their co-operation taken
along with the public if necessary.
We must see that the States are also
enabled to sponsor and build up cer-
tain industries so that they may be
able not only to further the economy
and build it up along with the
Centre, but also to that extent lessen
the burden on the tax-payer. That
is a suggestion which 1 beg to make.

The other question is one of finance.
The President himself has beenr
pleased to say that the question of
finance is a thing which causes serious
concern. 1 have absolutely no doubt
that the hon, Finance Minister, whose
resourcefulness everybody should cer-
tainly admire, will be able to meet
the difficulty and get over the situa-
tion. 1 would, however, say that
there is one way in which the resourc-
es could be augmentead and that is
by increasing our exports. 1 am
sure the Government is doing every-
thing possible in that direction. I
am now thinking of that vast contin-
ent which, I believe, provides a very
fertile fleld for our exports, ana
that is Africa. We shall not worry
about South Africa, nor need we
worry about the northern Mediter-
ranean coactal areas, In between
there is the vast continent almos*
untapped and, I believe, if a prope:
Commission is constituted to ascertain
the possibilities and due steps are
taken, we will be able to capture =
large portion of the buainess in that
fileld. It would be wise for us not
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to tarry long in this matter and allow
other States to atep in. Then it will
present far greater difficulties.

The other thing is about invitation
to foreign investors. I am mnot one of
those who will feel shy to get ar
much foreign investment as possible
But, how will foreign Udnvestrments
pour in? Unless we create a sufii-
ciently favourable atmosphere for
those investments, I do not know
from which guarter the investments
may come.

My next suggestion is about exercis-
ing economy. I would only just in
brief indicate that there is room fer
economy, especially with regard to
the class IV category in the adminis-
trative offices. 1 am not relerring to
the executive side, but I think
India is the only country where we
have an army, an unproductive force,
in the shape of class IV servants or

- chaprasis. I do not think there is
any other country with which we can
compare ourselves. It is poasible for
us to exercise sufficient economy In
that direction and that will have a
wholesome effect.

With regard to salaries, the sug-
gestions for Pay Commissions and so
on, I would beg of the Central Gov-
ernment to have some consideration
for the scales of salaries prevailing in
the States. They are unable to pay
the same scales as given here, but
there is always a reaction in the
States when they are confronted with
the higher scales permissible in the
Central Departments.

Then I come to the question of food
prices. I only want to say one thing
in this connection. Whenever we
have to decide this rather ticklish
question, we have to take into consi-
deration the cost of production and
¥ the various items of taxation which an

agriculturist is confronted with. Then
alone will be able to do justice
to the farmers. We must give up all
hopes of having any extra production
in agriculture until and unless we
can assure the farmers a fair price.
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There is only one other matter to
which I want to refer before 1 close.
A democracy requires a certain level
of education among the voters, other-
wise there is danger ahead. It is
nearly ten years since we have had
freedom, and if you take the statis-
tics you will find that today not even
50 per cent. of the children of school-
going age are really being educated.
I am only speaking of the childrem.
That does not do us much good. L
therefore, beseech those in authority
to apply their mind to this very

urgent and very important factor and
do what best they can.

In the end 1 wouid again appeai te
the hon. Members opposite to  view
the whole question in its entirety and
not merely in parts.

Mr. Chairman: 'The following are-
the amendments which have bean
indicated by the members to be mow-

ed subject to their being otherwise
admissible:

Nos. 1 to 5, 7 to 14, 16, 20, 21 to
23, 27, 28, 31 to 35, 37, 40 to 43,
44 47 to 50.

Shri T. B. Vitial Rzo: I beg to-

move:—
(i) That at the end of the motion, .

the following be added, namely:—

“but regret that there is no
reference for undertaking legis-
lation for the amendment of the
Payment of Wages Act and the
Workmen's Compensation Act in
favour of the workers.'

(ii) That at the end of the motion, .
the following be added namely:—

“but regret that there is no
reference for initiating legislation
governing conditions of work for
workers engaged in the road
transport and construction of
buildings as indicated in the
Second Five Year Plan.”

(iii) That at the end of the motion, _
the following be added, namely:—
“but regret that there iz no
reference for the appointment of
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Wages Commission to go into the Poyjtively articulated f¢ policy
question of wages for industrial t0 prevent & ‘recrudescence of
workers.” 8URh a situstion.”
(iv) That at the end of the motion, Bhy 5 N. : 1 beg to
ithe following be added, namely:— movey:__ Diiveary . .
“but regret that there is no That at the end of the motion
reference for initiating legisla- the fojlowing be added, namelyi—
tion for welfare of the workers
employed in manganese mines as (a) “but regret that no serious
outlined in the Second Five Year notice has been taken of the
Plan." alarming rise in prices of
food-grains and scareity
Shrimati Parvathi Krishnan: I beg conditions prevailing in the
40 move— country;
That at the end of the motion, ¢ "
: . b) that the Addrees fails to sug-
rthe following be added, namely: gesl  ccme meas ts
“but regret that there is no remove disparities in income;
reference to the nationalisation of and
foreign-owned plantations in the
country " (¢) that no notice has been taken

of the abridgement of the

Shri Tangamani: 1 beg to move:— constitutional rights of the
That at the end of the motion, citizens".
:the following be added, namely:—

“but regret that there is no Shii Nath Pal: I beg to move:—
reference to renaming the State " B
of Madras as Tamil Nad in defer- .;” That at the end of the motion,
.ence to the wishes and desires of bllowing be added, namely:—
the people of the State.” “but regret that the  Address
Shri M. B. Masanl: I beg to move:— m:ke;r. no mention of the Govern-
That at the end of the motion, ut's intention to respect the

WiShes of the people of the people

the following be added, namely:— of the Marathi-speaking of

Bel

“but regret that Government gaum and Karwar to be in-
: should have resorted to the use of gmt‘;‘_d in the State of
the Ozdinance making power by nbay.
the enactment of the Life Insur- BhY Supakar: I beg to move:—
.ance Corporation (Amendment) i
-Ordinance (No. 3 of 1957) and (i) 'That at the end of the motion,
the Industrial Disputes (Amend- the following be added, namely:—
ment) Ordinance (No. 4 of 1957) "
without waiting for the new Par- but regret the failure of the

Oyernment to keep the prices of

' ”
Lameat to assemble. foogstuffs within easy reach of the

Shri Prank Anthony: I beg to COhymon man.”
HNOVE:~— -
That at the end of the motion, (ii) That at the end of the motion,
#he following be added, namely:— the f5]1owing be added, namely:—
“but regret that the Address “but regret the inability of the
does not deal adequately with the GOyernment in freeing the entire
reasans for the present unsatisfac- arty of Jammu and Eashmir State

fory food situation or with any from aggressions by Pakistan.”



»3s Motion on 14 MAY 1937 Address by the President agh

(iil) That at the end of the motion,
the following be added, namely.—

*“but regret the inability of the
Government

(e) that the Address has not
given any clear indication about
helping the growth of small-
scale cottage and small power
driven industries;

(1) that the Address has not
said anything about making
education free upto higher
secondary stage:

€g) that the Address has not
given any indication about the
unemployment problem and not
laid down any policy to solve it;

Shri Mahanty: I beg to move:—

That at the end of the motion, the
fLollowing be added, namely:—

“but regret—

(a) that the Government have
signally failed in easing the

situation and bringing food (h) that the Address has not

prices down; and

(b) that the Government have
pursued no effective policy 1o
solve the Kashmir gquestion in
accordance with the will of the
people of Kashmir as expressed
by the Constituent Assembly of
Kashmir.”

said anything about how to
gradually increase and decrease
t.-2 incomes of various citizens
of the country in a manner so
that difference of the lowest and
nighest income of the citizens
may not be more than the ratio
of 1 to 10;

Shri Braj Raj Singh: I beg.l: (i) that the Address has not

move:— :aid down any policy about the
. future of Goa and how to free
That at the end of the motion, the it:
following be added, namely:— '
“but regret— (j) that the Address has not

said anything as to how the
Government will solve the
Kashmir issue.”

(a) that the Address has not
laid down any definite policy
about the solution of the food
problem; Shri S. A. Dange: 1 beg to move:—

(b) that the Address has
fafled to enunciate a _policy of
reclaiming the fallow land
whereby the millions of un-
employed people of India might
get employment by cultivating
the land and mlso increase the
production of foodgrains;

(c) that the Address has not
laid down any policy with
regard to the stopping of the
use of English in official busi-
ness and replacing it by Hindi,
our Rashtra Bhasha, and other
State languages;

(d) that the Address has not
made 8any mention about the
removal of imperialist statues
- froam public places to museums;

(i) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
fails to take note of the unanimous
and express desire of the people
of Maharashtra to so reorganise
the State of Bombay as to form the
State of Samyukta Maharashtra
with Bombay as capital and the
State of Mahagujarat.”

(ii) That at the end of the motion,
the following be added, namely:~

“but regret that the Address
fails to promise measures to im-
prove the conditions of the
workers and employees in the
matter of wages, trade umion
rights and unemployment.”
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(iii) That at the end of the motiom,

the following be added, namely:—

*“but regret that the Address
fails to outline concrete measures
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servanis and appoinument of =
Second Pay Commission; and

(h) that the Address fails to
make any promise of education

being made free at the sacon-
dary stage and fixation of pay-
scales of teachers in order to
improve their lot.
Bhri Ehushwaqt Rai: I beg to
move:—
That at the end of the motion, the
following be added, namely:—

to correct the alarming food
‘situation.”

Shri Awasthi: I beg to move:—

That at the end of the motion,
the following be added, namely: —

‘“but regret—
(a) that no indication is given

to the immediate replacement
of English by Hindi or other
State languages for official pur-
poses;

(b) that the serious problem
of unemployment is neither
given any consideration in the
Address nor any ways and
means are suggested to eradi-
cata unemployment;

(c) that the Address fails to

any means for the

establishment of a socialistic
pattern of society;

(d) that the Address fails to
take note of the aspirations of
the people of Maharashtra and
Gujerat regarding creation of a
unilingual Marathi speaking
State;

(e) that the Address fails to
mention any definite policy as
to the manner of developing
cottage and small scale indus-
tries;

(f) that the Address makes
no mention of the reclamation
of land for achieving self-suffici-
ency in the matter of food pro-
duetion and distribution of land
to landless people be acquiring
it from those who possess more
than & certain limit and general
re-distribution of land;

(g) that the Address makes
no mention for improving the
financial condition of the people
of the lower strata of the socie-
ty and fixation of - pay-scales
of low-paid Central Governioent

“but regret that there is no
mention of—

(a) the deteriorating food
situation in the State of Uttar
Pradesh, especially in the
Eastern Districts; and

(b) the reduction of the cane
price in India specially in the
State of Uttar Pradesh which is
causing great hardship to the
cane growers”.

Shri Naushir Bharucha: I beg to

mMove —

(i) That at the end of the motion,

the following be added, namely:—

“but regret that the
Address does not take more
adequate note of the graver
repercussions of States’ reorgani-
sation beyond referring to the
‘inevitable showing down' of the
Second Five Year Plan™.

(ii) That at the end of the motion,.

the following be added, namely:—

“but regret that the Address
does not throw into bolder relief
the grave strain imposed by the
Second Five Year Plan on the
nations’ economy, both internal
and foreign exchange resources,
nor suggests practical ways of
overcoming the difficulties™.

(iii) That at the end of the motion,

the following be added, mamely:—

“but regret that the Address
does not take sufficient note of-
the grave and widespread dirsatie-
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faction felt on account of the high organisation so as to facilitate

prices of foodgrains, acarcity the subsequent absorption of

conditions in some parts of the ex-service personnel in c¢ivilian

country and the failure of the activities;

Government to make the country .

self-sufficient in the matter of _ (e) contains no proposal to

foodgrains”. improve and _reorgar';ise the
ordnance factories on lines sug-

(iv} That at the end of the motion, gested by the Estimates Com-

the following be added, namely:— mittee and the Public Accounts
“but regret that beyond a Committes;

factual mention of the Life Insur- (f) envisages no plan to

ance Corporation (Amendment) utilise the wvaluable material

Ordinance 1957, the Address does lying uncared-for in certain

not refer to the grave injustice Ordnance and vehicle depots;

done to the Life Insurance Corpo- L.

ration employees™. (g) indicates no concrete sug-
gestions for improving the or-

(v) That at the end of the motion, ganisation of Reserves and

the following be added, namely:— Auxiliaries so as to provide for

ddequate defence in emergen-

“but regret that the Address

does not refer to any concrete cles;

and effective steps the Govern- (h) contemplate no schemms
ment propose to take for procur- for making the youths defence-
ing even a temporary suspension minded, by associating the
of tests of thermo-nuclear defence machinery with wvolun-
weapons, beyond the reference to tary youth organisations e.g.
the ‘Standstill Agreement' in the rifle, shooting, scouting seva
Prime Minister's statement to the dal, flying, gliding and yatching
Lok Sabha in April, 1954". clubs;

Shri U, C. Patnaik: I beg to B N . .

eSS (i) indicates no intention to

That at the end of the motion, the provide for a sm.n.able. machinery

following be added, namely:— to ensure rehabilitation of ex-
servicemen in civilian life;

“but regret that the Address—

(8) makes no reference to the

reorganisation and modernisa-

tion of the defence forces of the

{j) contemplates no schemnre to
recrganise the recruiting
machinery and associating it
with the concerned civilian de-

Union; partments and with the general
(b) gives no assurance that public;
the defence organisation is pro- )
vided with adequate eqguipment (k) has totally ignored the
and training to protect itself vast scope for expanding the
and to defend the country in a Lok Sahayak Sena_, extending
modern war,; its activities as an inter-services
. organisation and providing for
(e) discloses no programme its follow-up work;
for integrating the defence ser-
vices with socio-economic plan- (1) has overlooked the neces-
ning so as to ensure greater sity for reviving, in an im-
efficiency at lesser cost; proved form, the Army Grow
More Food campaign;
(d) gives no indication of any ) .
proposal to expand and upgrade {m) has failed to take "stock
the educational and vocational ‘of the Ordnpnce factories and

truining courses in the defence other defence installations for
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purposes of specialised training litation poley of the Govern-
for technicians; ment”.

(iv) That at the end of the motion,
the following be added, namely:—
“but regret that the Addresa
has not referred to the failure of
the Government in finding a fabr
and just solution to the language
problem of Punjab”. ’

Shri B. C. Eambie: I beg to move:—
(i) That at the end of the motion,

(n) gives no indication of
modernising the military intel-
i services and co-ordinat-
ing them with their civilian
counterparts so as to counteract
sabotage, infiltration and other
fifth-column  activities, inside
the country, and to get neces-
sary information from outside;

(o) has failed to realise the
necessity for rationalising the

cadre of Junior Comrmissioned
Officers;

{p) does not contemplate re-
organisation of the M.E.S. and
EME. so as to undertake all
military works and, wherever
possible, civilian works analog-
ous to military activities; and

(q) has totally failed to create
the atmosphere necessary for
national defence in emergencies

tion-building activities
eace-time.”

the following be added, namely:—

“but regret to note that the
Government have failed to note in
the Address and respect the ‘will’
of the electorate of the- Marathi
speaking people which is demons-
trated in the recent general elec-
tions and also in the recent
Bombay Municipal Corporation
elections on the issue of establish-
ment of Samyukta Maharashtra
and to take immediate steps for
the establishment of Samyukta
Maharashtra”.

(ii) That at the end of the motion,
the following be added, namely:—

“but regret to note that the

snn vajpayee: I beg to movei—
(i) That at the end of the motion,

the following be added, namely:—

“but regret that the Address
has not referred to the mounting

Government have completely
neglected to take into considera-
tion the situation arising out of
the mass conversion to Buddhist

threat of Pakistan to the security
and integrity of India, including
Jammu and Kashmir”.

Faith by the former Scheduled
Castes in different parts of our
country and give new Buddhists
the protection and the educational,
economic and other facilities,
they rightfully deserve”.

(iii) That at the end of the motion
the following be added, namely:—

‘“but regret that Government

(ii) That at the end of the motion,
the following be added, namely:—

“but regret that the Address
does not make any reference to
the growing totalitarian trends in
Jammu and Kashmir which have
so glaringly manifested them- have not so far solved the problem
selves in the conduct of elections of poverty of the Bharatiy people,
there”, nor Government have suggested

such future plan for .the
(i) That at the end of the motion, sy
the following be added, namely:— eradication of poverty”.
(iv) That at the end of the motiom,
“but regret that the Address ; s !
does not make any reference to the following be added, namely:—
‘the growing disdmtent among the “but regret that the Address
displaced people about the rehabi- only exhibits Gevernment’s “lack
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of definite policy on major pro-
blwps facing our country namely
that of Kashmir, Goa, unemploy-
ment and scarcity of food”.

. Mr. Chatrman: All these amend-
"ments are before the House.

8hri Baghubir Sahai (Budaun):
Mr. Chairman, Sir, I take this oppor-
tunity to offer my humble thanks to
the President for his very mild, sober
and well-balanced Address that he
was pleased to deliver on the 18th
May to the Members of both the
Houses of Parliament. That Address
was delivered in very moderate tones
but, at the same time, he made
pointed reference to some of our
short-comings. I was astonished at
the speech of the hon. Leader of the
Opposition today when he tried to
give to this House a picture that the
Address of the President “das a
misrepresentation of facts. Far from
it, The President made, as 1 sub-
mitted, pointed reference to our
short-comings, and in the course of
what 1 am going to say I will just
point out those short-comings.

He referred to the economic situa-
tion in the country, and he said it
was a matter of great concern. The
President is the President of the
Republic. He has to speak with a
very great sense of resonsibility,

Mr. Chairman: Instead of referring
to the President. it would be better
it the reference is to the Address,

Shri Raghubir Sahai: In that
Address it was pointed out that the
Central Budget was a deficit one and
that the State budgets were also in
deficit. Some remedies were also
pointed out in the Address; for
instance, that effective economies
should be made; there should be
planned restriction of certain imports;
the export, trade should be expanded
and there should be increasing self-
suffciency in industry as well as In
agriculture; and savings should be
utﬂisec!‘ for production and there
thould"be ah gbandonment of un-
productive’ and anti-social habits of
‘hoarding and spedulation, Now, they
‘were romedies that were suggested;
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it was contended here that all these
things should have been effected by
legislation or executive action. I
submit that is not the only remedy
by which such maladies could be
remedied. I am of the opinion that &
strong public opinion iz needed to
effect all these things. I am one of
those who think that a strong public -
opinion in the country is yet needed,
That strong opinion has not been
created so far. If there had been a
strong public opinion, my submission
is that the pace of progress of the
first Five Year Plan would have been
greater,

I would not pooh-pook or deprecate -
the progress that has so far been
made, but what I say is, greater
progress should have been made. The
country realises that we are in the
second year of the second Five Year
Plan. That is running smoothly, but
my contention is that progress should
have been greater. The cause of less
progress is that public opinion is not
with us. I doubt if plan-mindedness
has been crea‘ed all over the country,
Despite the very comprehensiveness
of the Plan itself, it has not
been brought home to every one in
the country.

Take the case of wurban areas.
Where is that enthusiasm for running
the Five Year Plan? It is not so bad
as people think it to be. But we have
not tried to create public opinion for
it. Now, what is the cause for this
lack of public opinion?

An Hon. Member:
publicity.

Shri Raghubir Sahai: There are -
real causes that ought to be consider-
ed. They were not able to create
public opinion, because, there is still
corruption in the services; there is
still inefficiency in the administration;
there is still delay in the execution of
works and carrying out of orders.
There is also a sense of insecurity
in the minds of the people, both
urban as well as rural. Until and’
unless we tackle those problems, .
despite the good wishes and inten-
tions of the Government, we may
not be able to achieve the end:

Want of
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{Shri Raghubir Sahai]
we have in wview. I know and
1 realise that the Government is
-conscious of every one of these evils.
"But what I wish to point out is that
.more attention should be paid to the
-eradication of these evils.

Sir, in the President's Address
-reference has been made to the food
‘situation in the country. Well, we
might paint it in any manner we like,
“The hon. Leader of the Opposition
said that the attention of the Govern-
ment can only be drawn when
democrats die on the streets. Maybe,
in his opinion, it may be so, but the
dood situation is really such as to
engage  the attention of every
responsible person in this country.
We know that a good deal of attention
has been paid to the problem of
raising the production of foodgrains
in the country, but we find that the
prices do not show a tendency of
falling, and so long as the prices
-remain what they are, they are bound
to produce discontent in the people,
Think of the condition of an ordinary
‘person or a middle-class person
purchasing wheat at the rate of two
‘seers and eight chatanks per rupee.
This is a horrible state of affairs. The
prices should fall down to a reason-
able extent.

.16 hrs. :

It brings us to the conclusion that
it prices should fall, production should
-increase. So, what is at the root of
“this? Where is the obstruction?
“Which is the bottle-neck? 1 say, in
my humbie opinion, production is not
increasing, because many of our
schemes of irrigation that were
sanctioned three years back in the
~Comumunity Project areas have mnot
‘been carried out. I know of such
instances in the Community Project
mrea of Usawan in my State. I
presume there may be other instances
«lsewhere in the country as well
Projects of bunds, projects of sinking
-wells, tube-wells, etc., sanctioned long
-ago and for which money had been
mllotted, have not been executed.
*Why? They should be executed with
ahe least delay.

14 MAY 1007 Address by she President - 246

Again, production of foodgrains can
only increase when we place all the
necessary material for raizing food-
grains in the hands of the cultivator,
I was going through the report sub-
mitted by some of our friends who
had gone to China. They point out
that it was an equitable distributiomn
of fertilisers, good seed, good imple-
ments, etc.,, that were responsible for
raising the production of foodgrains
in that country. We should see that
in every area where foodgrains are
raised, ferlilisers in requisite quanti-
ties, good seed, good implements, etc,,
are made available to the cultivators.

Then, we should give all possible
facilities for the agriculturists to sink
their own tube-wells or {rrigation
wells. The difficulty is, money is nét
with them. Then, there is shortage
of cement and bricks, Well, they
cannot sink wells without all these
requisites. We should see that all
these essential articles are placed in
their hands and the difficulties in the
way of execution of these projects
removed.

Then there is another point. Where
is the requisite personnel that should
be available to these cultivators?
There is a limited community project
staff and a limited N E.S. staff, so that
every cultivator cannot take the
fullest benefit out of them. So, I
would invite the attention of the
Government to this matter and
request that they should particularly
see to it that all these facilitres are
placed at the disposal of the culti-
vators.

In the address, I find that a refer-
ence has been made that the com-
munity development blocks have made
great strides, I congratulate all those
who are responsible for the great
strides, but I expected greater strides.
My complamt is that greater stirides
have not been made. I say that
greater sirides have not been ‘made
because of the lack of imagination on
the part of many of those who
charge of those blocks. They
know where to start and
end; they did not know

5325
gedy
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allocate priorities. Where it was a
question of tackling the needs of
irrigation first or taking up the
improvement of communications first,
they began at the wrong end and
started more schools. I 8o no* want
that those who are in charge of the
community development or N.E.S.
blocks should lack imagination. Every
block, whether community project or
N.ES, has got its differcnt problems.
Every problem should be studied first
and then regular work should be
s'arted.

I wish that, as is contemplated in
the second Five Year Plan, the com-
munity development blocks should
spread all over the country covering
every village, bu: there should not be
lack of imagination on the part of
those who run them.

Shri Goray (Poona): I am grateful
for the oppeortunity that I am getting
to addresg this House for the first
time. But I am not happy to find that
in the Presidential Address, there is
no mention of the problem of Goa. 1
want to refresh the memory of this
House by referring to the Presidential
addresses in the years, 1955, 1956 and
even the address delivered a couple
of months back, in March, 1857. In
each of these addresses, we find that
the President has mentioned the
problem of Goa in unequivocal terms.

If you turn to the  Presidential
Address delivered in 1955 you will
find that he had said:

“My Government hope that the
problem of Goa will be solved
peacefully ™

That hope was belied and a very
grim s‘ruggle was launched by the
Goans themselves. That struggle
found its reflection in the Presiden‘ial
Address of 1956. There you find that
these s'rong words were used:

“The Portuguese Government
have made no response and have
peraisted in their methods of
colonialism suppression and

_ terror™
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Let us now see the address delivered
in March, 1957. There we find the
words,

“. ..the unhappy colonial out-
post of the Portuguese Govern-
ment, where every kind of liberty
is suppressed and economic
stagnation prevails. I: is the firm
policy of my Government that
Goa should become free from
colonial domination and should
share in t‘he freedom of the rest
of India.”

In the light of these utierances, it is
really surprising that in this address,
there is no mention whatever of Goa.
It is worthwhile remcembering that
because the Indian Government had
taken up a cer’ain attitude about Goa,
certain  incidents have taken place.
For the last two years I was in a Goan
prison. 1 have not got a complete
picture of wha' happencd outside,
but when I came out and tried to
study wha: had happened, I found
that during these two years, not only
‘he Goans, but Indians from all parts
of this country had made the highest
sacrifices, so that Goa might be
liberated. It is one thing to fight
under the imperialism of the Bri'ish
brand, but it is altoge her a different
thing to wage a struggle of freedom
under a rule like thai of the
Portuguese. Perhaps it is known here
that even to unfurl a plan of indepen-
dence in Goa exposes you to such
repression that hundreds of Goans
have been sentenced to {erms ranging
from 10 to 20 years for this small
offecnce. Not only that; you are
brutally beaten. In addi‘ion, when
the sentence is finished, vour civie
rights are ‘aken away from you for
10 to 15 years, That means & young
man, after spending 20 years in a
Goan prison, will almost have no
oppor.unity to live as a free citizen
again.

Fortunately for us, in this House on
the Congress benches, there is a brave
lady who  dared the Portuguese
authorities and exposed herself to
bullets. We congratula‘e her, but at
the same time, we must remember that
these are the sacrifices which our
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citizens have made. What was our
attitude? At that time, we found

that the Government encouraged such
things. They were happy and proud
that Goan and Indian citizens were
sacrificing everything for the libera-
tion of Goa. As late as March, 1057,
we find the President saying that Goua
must become part and parcel of India,
But now af‘er two months, we find
suddenly that all mention of Goa is
dropped. I am really surprised and
I am very sorry about it. What will
the Goan people think? Those who
are in prison and those who arec out-
side are keenly wa’ching what is
happening in the Indian territory. If
you say a word of encouragement,
they dcrive immense pride from 1.
They call themselves Indians, They
say, we want to merge ourselves with
India and share ‘he happiness and
sorrows of our Indian brethren, But
here, when we meet in this Parliament,.
we find that no mention whatever is
being made of their sacrifices and of
their unflinching struggle for freedom.
Sir, does it mean that we have chang-
ed our policy towards Goa? One of my
friends, an hon. Member from Mysore,
just now said that we have been very
eminently successful in our foreign
policy. I admit that we have been
very successful so far as other
countrins were concerned; but when it
rame to us., whether it was the ques-
tion of solving the problem of Kash-

mir, or settling our differences with

Ceylon, or of solving the problem of

Goa, 1 think not even the hon. Mem-

ber from Mysore will say that we

have been successful. The lacuna is

very obvious and we find that nearer

our home we come, the less success-

ful we are.

Let us try to understand what the
Portuguese Government is. I do not
know, 8ir, how many hon. Members
care to read the utterances of their
Prime Minister Dr. Salazaar. But
when I was in Goa 1 had the oppor-
tunity of studying his speeches and I
must say that that he has been very
frank in his utterances. He has left no
room for any doubts. He has told us
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that there are only three courses open
so far as relations between India and
Goa are concerned. One is, he says, let
the Indian nation consider us as a good
neighbour and behave with us as a
good ncighbour. The other is, he says,
you go to war with us. He has openly
said that. He said that wec know very
well that if India were to declare war
against us we have no chance of sur-
vival. But still, remembering the great
saints of our country and the great
I'vroes of our country we shall fight
to the last man. Or, he says, there is a
third course, and that is you complete-
ly neglect us; you just think that we
do not cxist at all. These three cours-
es, Sir, he has suggested and_ I sup-
pose we have not given sufficient
thought to it. We have rejected all of
them. We have a sort of a cavalier
policy towards this guestion of Goa.
We say that this is our country; this
is our territory. The President of the
Congress said that so long as the
Portuguese are there we will consider
this as a continuous aggression. Now
if this is a continuous aggression, I
do not know how you can neglect %o
tuke note of it and just drop all refer-
ences to it. Therefore, I want to draw
the attention of this House that wre
must not leave the Goans in the lurch.

An Hon. Member: What should we
do?

Shri Goray: There are about three
hundred prisoners still rotting in Goan
jails, including about a dozen women
who have been sentenced to twenty
years' of imprisonment.

Now, Sir, the guestion is what
should we do? I say: act as any Gov-
ernment will act under such circum-
stances. We have got the army; we
have got all the resources.

Acharya Kripalani {Sitamarhi):
But no guts!

Shri Goray: If you think that this
territory is yours, and the Portuguese
are there as aggressors, well, it is the
duty of every Government to repel
the aggressors. Supposing that you do
not want to do that: if you do not
want to take the extreme step, if you
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think that the world forces are not in
your favour, if you think that it will
be too hazardous, if you have come
to the conclusion that for the next
five or ten years you are not going to
do anything, then I say, be bold
enough and tell the Goan people that
we are not going to do anything for
you; if you want to fight for your
freedom, do it on your own strengih:
do not expect anything from us.

Acharya Kripalani: They should
have known it by this time.

Shri Goray: That will be a bold
and frank policy.

Having dealt with this question, I
would like to deal with the problem
which was mentioned by my hon.
friend Shri Dange. I would only
plead before this House that the peo-
ple of Maharashtra and Bombay have
democratically expressed their wish in
a most definite and decisive manner.
Sir, I would plead with this House: do
not drive three hundred and a half
crores of people, your brother citizens
of India into an impossible position.
The Maharashtrian people are not ash-
ing anything which you have not
given to other people. Do not say that
ithey have been the victims of lingual-
ism. If you look at the new map of
India you will find that the new map
of India is based on nothing else but
language. Only two provinces have
been left out: that is Gujerat and
Maharashtra, and if they ask that they
should be given what has been given
to others, I would plead with all the
Members of this House, whether they
belong to the Opposition or to the
Government benches, “Be large-heart-
ed; be ready to give to Maharashira
and to Gujerat what you have given
t0 yourself.” Do not have linguistic
provinces for every other linguustic
group and when it comes to Gujerat
and Maharashtra impose a bilingual
State on them.

Sir, 1 do not want to hold out any
threats. That is not the way I speak. I
would not say that I am going to do
this or going to do that. But I will
say in this House, which is a demo-
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cratic House; please look at our ques-
tion more sympathetically. Do not
consider that this is only a bogey
raised by the communists or socialists
or by any other party because it is
&nti-national, but it is a genuine
demand of the people. The people
have shown their will. They have
given their verdict and as a demo-
cratic organisation and as the repre-
sentatives of the people you should
be willing to be guided by their ver-
dict.

Shri Mahendra Pratap (Mathura):
Sir, I thought I was going to speax
tomorrow. I was just writing you a
alip. There are very few persons to
hear me speak. But as you have kind-
ly called me, 1 shall do my duty.

T may begin by saving generally
that I am very sorry to see that the
v'hole structure of the Government is
the same which the British made for
themselves and not for the country
and the whole Government is run just
cn the lines that it was run under the
British. We see the same collector, the
same bada sahib the same captian the
same policeman and the same thane-
dar, who yesterday were giving thra-
shings to our Congress brethren. To-
day, of course, they salute congress-
men but they continue to thrash the
people all the same. So, I say that this
systemm of Government should be
overhauled.

I have seen some revolutions
abhroad. I was that day at Budapest
when the revolution of 1918 broke
out. I saw with my own eyes people
being killed and I had to run from the
place where firing was taking place. I
was in Munich when the revolution in
Germany broke out.I came down to
the hotel porter and asked him, “What
is it?” He said, “It is only the little
boys doing some mischief, you go and
sleep”. But the next day what did I
see? All the kings had run away, the
whole government was changed, and it
was a red revolutionary government.
Those things I have seen. I have seen
things in Moscow; I was in Orel; 1
went. through the fighting lines. i
have seen something of revolutions.
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1 was for five years in all China. And
most of my friends there who were
then only small people are today in
the government. I had the occasion to
speak from the same platform as
Madame Sun Yat Sen in 1825. 1
mean to say this is only a preface that
I know a bit of revolutions. They
overhauled the whole machinery.
That is the point. But here our Gov-
ernment just took over the govern=
ment and is acting as the agent of
London, This, I think, is ts the whole
trouble.

Shri Tyagi (Dehra Dun):
uncharitable.

Shri Mahendra Pratap: I have said
in my amendment that in the Address
of our hon. President no definite pro-
mise is made to better the condition
of the people. It should have been
said 1n so many words: we would do
this, ete. I heard a great deal of “‘my
Government, my Government”. He did
not even say, “your Government”. 1
was very much astonished. I say this
with all respect to the President and
with all respeet to our Congress bre-
thren: I say that four-anna cap sits
under the canopy of two thousand
rupecs I want a change.

An Hon. Member: Four thousand
rupees,

Mr. Chalrman: Order, order, the
hon. Member ghould not get inspira-
tion from anywhere.

Bhri Mahendra Pratap: The second
thing is they are taxing and taxing
the people. Just as some cruel people
cut the hair of the sheep they are
taxing the people, and the people ask,
“Ig it our government or the govern-
ment of those who tax us?” They tax
the people and they divide the money
among themselves. And this they call
nationalisation. I say, Sir, this is ‘Gov-
ernmentisation’. And this ‘govern-
mentisation’ is in the interests of the
goverhment servants—with all respect

That is
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herassment. Now we are hsrassed
everywhere. Take octroi. What is it?
Poor people come into the tdwn and
they must pay some tax. It is harass-
ment. We go on the road, and we see
there are some barricades here and
there. Trucks are stopped and taxed.
I mean to say there is harassment at
every step, and then they tell us
“this is your National Government
I say “this is your Government,
not National Government at all”.

So I say, Sir, this system should be
changed. The Government should be
overhauled from top to botton,

An Hon. Member: How?

Shri Mahendra Pratap: Yes, it is &
good question, I will answer it. I
say that every village and every town.
should have home rule.

Now, there are people in our Con-
gress creed who say that there should
be no caste system. But there are
castes. What to do? These great
gentlemen who speak againgt castes,
they carry names which denote castes.
I am told that it is the etiquette of the
House that we cannot name someone.
So I do not name anybody. I only say
suppose there is a gentleman whose
name is Pandit Lakshman Maitra or
something. Now, you see, ‘Pandit’
shows that he is a Brahmin; Laksh-
man’ shows that he is a Hindu; and
‘Maitra’ shows that he must be a Ben-
gali. So in our names there is caste
there is religion, there is province. So
I think it is better let these castes be
organised. My friend there asked
“How?"” This is my view: let theses
castes be organised from Brahmin to
bhangi and bhangi to Brahmin. I may
tell you, Sir, that even among the
Sikhs there are castes. I happened
to be born among the Jats, and I know
we are related only to Jat Sikhs. So
I know that the Sikhs have also cast-
es which many people do not know.
I was saying once to—again, 1 skmil}
not mentign the name—but I was tell-
ing some Ministers that there are Raj-
puts and there are Jats Martial reces.
And then he said, “the Sikhs?" I said,
*¥ou don’t know then about the
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Bikhs”. Among the Bikhs there are
four important castes, the Khatri who
is the Brahmin of the Sikhs—the
Khatrl gave us ten Gurus—, then, the
Jats who are the Kshatriyas of the
Bikhs; then the Aroras who are the
Vaisyas of the Sikhs; and the Ahlu-
‘walias who are a kind of Jats. 80 I
said, “You don't know about Sikhs".

And among Muslims also there are
castes. There are Syed and Quereshis
—] know many of these names—and
the Afghans and Tughlaks. There are
80 many castes. So 1 mean to say that
it will be according to our culture,
according to things as they are, if we
organise every caste or every profes-
sion in every village and town, and let
their leaders form the village govern-
ment and the town government Do
you follow me?

Mr. Chairman: I must remind the
hon. Member that it is also an eti-
quette of this House that the Mem-
ber who is speaking must address the
Chair and not indulge in private con-
wversation.

Shri Maheadra Pratap: But this
gentleman here asked me the gques-
tion. Now I will address only the
Chair. Here is a village, for instance,
‘We do not recognise any party. We
only recognise their castes. Let the
Brahmins be organised, let the Raj-
puts be organised, let the jats or what-
ever other castes there are be organis-
ed, Their leaders should form the
Government of the village and the
town. If somebody has any other
proposal, I have no objection. But,
the rule of the collector and the
<captain, the rule of the thanedar and
the Tahsildar should end. This is
what I mean.

I have referred to three things here.
I have said here that Germany, Tur-
key and Afghanistan helped us during
the First World War and that it should
be mentioned. Our Mahatma Gandhi
was a great Mahatma and what he did,
T know. I know how the British were
‘helpful to Mashatma Gandhi’s move-
ment because they were afraid more
of us who sat in Kabul and Moscow.
“That is another thing. I only want to
say that these countries, Germany,
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Turkey and Afghanistan, helped us in
our freedom movement. After the
First World War, I was & guest of tha
Soviet Government. 1 met Comrade
Lenin and comrade Trotsky. They
were very helpful after the Second
World War. Shri Subash Chandsa
Bose walked in my footsteps. I left
India in 1914; I went to Germany; 1
did this, I did that. Exactly the same,
Shri Subash Chandra Bose did 26
years later, that is in 1940. He went to
Germany; he went to Japan. I came to
Afghanistan. That is the only differ-
ence, 1 was the First President of the
First Provisional Government of India
at Kabul. He was the Second Presi=~
dent of the Second Provisional Gov-
ernment of India at Singapore.

Mr. Chalrman: The hon. Member
will appreciate that today we are dis-
cussing the Address of the President
of the Republic of India who is there
today.

Shri Mahendra Pratap: 1 am a little
deaf. My age has made me deaf.

Mr. Chairman: I had appealed tg
the hon. Member to conflne himsel

more to the Address thas has been
presented to the House.
Shri Mahepdra Pratap: I onl;

meant that it should also have been
mentioned that Japan, Germany
and Italy helped us in the Second
World War. If there was no Subash
Chandra Bose, I think we would not
have got this Independence.

Coming to the third point,......
Mr. Chairman: Is it the last?

Shri Mahendra Pratap: Yes, 1 was
hearing many speeches about many
proposals, about military, diplomacy
and all that. I say, unless and wuntil
we have a world federation, a federa-
ted world Government, there can be
no peace on earth. I wish that our
Government adopts my plan af world
federation as its creed. Just as Soviet
Russia has its creed of Karl Marx and
communism, just as the Anglo-saxons
have gt the creed of democracy and
parliamentarianism, I wish that our
Government adopts my creed of world
federation, with unity of religions and
the economy of & joint family. Our
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President should declare: from to-
morrow every village becomes a joint
family and every city will be con-
sidered a joint family. g% vy fa=r
L AT E §9 q4F AT wrd €7 @
dEdgi s e & ww A zhe
THRLFH FEEH | AGTR AL
g N TEEM g W oA W
gL AT § o forgel™ o gqEwY
A qEr A W W gF wEEY of
AP 7 A17 X Fas1 qeAt qwd
g oY Wfaw g W wEE |
wigar € fF dgr @ AT A uweH
wwH wEal WX wg gAYl wY
a9 faa w1 T4 95

Mr. Chairman: Order, order; now
the hon. Member should finish.

Shri Mahendra Pratap: Finished.

Mr. Chairman: The hon. Member
referred to a certain amendment. He
has not given us the number of that
amendment, when hon. Members were
asked to give a list of the amendments
that they wished to move. Anyhow, 1
can allow that even now if he gives
the number of the amendment that
he wishes to move.

Shri Mahendra Pratap: The number
ot the amendment is 53.

Mr. Chairman: Amendment No. 53
would also be considered as having
been moved.

-
Amendment moved:

That at the end of the motion, the
following be added, namely:—

“but regret—

(a) that no definite promise is
made to better the condition of
the people, to stop increasing
taxes, to give swaraj to every
village and town, to add a factory,
a fleld a garden and a dairy to
every village;

(b) that no mention was
made of aid to our freedom
movement received from Gov-
ernments of Germany, Turkey
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and Afghanistan during the First
World War ,snd later from
Soviet Russia and from Japan
Germany and Italy during the
Second World War; and

(c) that the Address fails to
mention that the only remedy
of all the ills is World Federa-
tion.”

Shri M. Khuda Baksh (Murshi-
dabad): Mr. Chairman, I join my
friends in offering my humble thanks
to the President for the excellent Ad-
dress that he has made to Members
of Parliament. The Address was ex-
cellent, informative and realistic. 1
heard some one say that the Address
was misleading. I think that the Ad-
dress showed commendable ~candour
when it said:

“The ecconomie situation, more
particularly in related to the Plan,
confronts us with factors which,
while they do not warrant grave
apprehensions, are matters of seri-
ous concern....".

It is also said that the Union and
the State Government are  having
deficits in their budgets and that
owing to many factors, there are ap=-
prehensions that we may not be able
to go ahead with our Plan. Though
the Address has been optimistic and
has certainly not tried to lower down
the targets, it has also expressed ap-
prehensjon. That, I think, is certainly
not misleading the House or the
country, It is said that we do not want
to lower the targets and that the best
interests of the country will not be
served by lowering the targets, or
halting development. Our endeavour
has to be to renew our efforts to
bridge the gap and collect all the
funds that would be necessary. It is
said that there are factors both inter-
nal and external—I believe they may
be external factors—and that there
may be a diminution of the expected
forelgn aid. Things are not as they
were when these Plans were framed.
World conditions have undergone =a
change—in many places, a rapid
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change—which has affected the Plan
finances

Referring to food, the President
said that while food production has
increased, certain places in the coun-
try have been affected by floods and
other calamities and there are short-
ages. I must confess fo a feeling of
disappointment, and 1 dare say that
that feeling is shared by all hon.
Members coming from West Bengal,
that the President, while he mention-
ed the names of two other States, did
not mention the namc of my Star
~West Bengal where theie s acuee
shortage of food and where the food
situation is really distressing. Bengal
has suffered vastly by floods and our
Prime Minister undertook a strenuous
tour by helicopter to inspect the flood
affected areas. Things were bad enough
then, but, the situation has become
infinitely worse since because the
subsequent crops have also failed.
Food is being rushed to Bengal, 1
dare say, and the Union Government
and the State Government will do all
in their power to meet the shortages,
and probably there will not be the
concern that we are Jfeeling now,
eventually.

But what is more important is that
along with the food shortage, there is
a grave fodder shortage. Areas affected
by floods have lost all they had, and
in order to save their cattle, the culli.
vators had to fall upon whatever Licy
could lay their hands on, such as the
tops of sugarcane etc, and they have
somechow kept their cattle fed. This
has also resulted, if I may say so0, in
a problem of some magnitude, in that
the cultivators, having had {o cu. ul
the tops of sugarcane for feeding
their cattle, exposed their cane to a
pest known as the ‘Stem-Borer’. Wide
areas have been affected, with the
result that the recovery of sugar has
gone down to as low as eight per cent.

Our President has also told us that
his Government have initiated mea-
sures to relieve housing shortages and
promote housing standards, I can
only say that in order to achieve what
we want to, we must also be able to
attrget the private sector. In order to
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do that, we have to go through the
rent legislations obtaining in the diff-
erent parts of the country and find
out whether the return assured to
the private sector, who would invest
in the building trade, would be attrac-
tive enough, whether there are deter
rents for private capital coming into
that particular ficld of investment in
the different rent control Acts obtain-
ing in the different States of our
country.

Our President has said that our re-
lations with foreign countries continue
to be friendly. I would have said in
spite of the provocations offered by
some of our fricnds, especially by
some of our neighbours. During ques-
tion hour, what I tried to elicit from
the Prime Minister—I think I was not
able to express myself fully, or he
did not guite catch what 1 wanted to
know-—was that a committee of enquiry
has been instituted by the Govern-
ment of Pakistan. What we read in
the newspapers was that a magisterial
enquiry has been ordered. A magis-
terial enguiry is a thing entirely
different from a high level committee
of enquiry, which the Prime Minister
said, has been ordered by the Govern-
ment of Pakistan,

‘What I apprehended, and my appre-
hensions are still there, was that the
Government of Pakistan might have
ordered the magisterial enquiry sub-
sequent to the high level committee of
enquiry sct up by them, in order to
forestall the enquiry of the high level
committee, because a magisterial en-
quiry is necessarily a court enquiry,
and if a matter is referred to a magis-
trate for enquiry, it can be claimed to
sub judice; and if the matter is sub
judice, the other high level committee
which may have been appointed by
the Government of Pakistan ecannot
function. That was my apprechension
And when the Prime Minister replies
to the debate, he may condescend to
give this House fuller information on
the point, because it affects not only
the House but the entire country. The
entire country is pained to read the
news and is certainly anxious to know
what the Government of India propoee
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to do about it The most important
thing to know is whether the Govern-
ment of India are satisfied with the
steps taken by the Government of
Pakistan,

Speaking about the nuclear and
atomic . and thermo-nuclear bombs, hte
President has recalled the statement
that our beloved Prime Minister made
way back in April 1954 where he
suggested a standstill agreement; and
he has also said that opinion in favour
of that agreement is gathering in the
capitals of the world. Thig reminds
me of a Bengali saying:

“Gariber katha bashi hole mishti hot
whish means in English that the
advice of a poor mam tasies sweeter
only when it is stale.
=it worow fag (o) st
#qEEg, A7 whomey rgefa w8
7 dug wEeqt ® gew fagn 5w 7 w9
g % 77 Frator o w18 G T TE §
e & wfnmeer § 7 & a9 #
qEr F1 & A F1 #1é A9 fear mar
& 7 ag auwnar w9 § s wweET
w9 go oy oo 1 ofe e aweqy
% AT 7 *H1 *r§ a9 § a7 fas wgr §
fr 7 = %) frod emr S| &,
ORI AT § SR HATT STEet § 0
Rw ¥ fow WA §F FeaT FY g faar
w7 wwaT @, adww ofdeafa 7 faw
ST & agi Y ol ofw § w8 & d=
WA &7 ®ifee #F o gwedt §, 3w fawg
7 w1§ ana A € | & gafav ag fAas
weqr v weafa w1 wfvareo
e 7 e aReETHl F1EA FA
fog ¥k g W TS wTAT & )
werafe & wfinmaor § g i
% faan F +ft 1€ w%a off & forr &
T AT T WY gTRifad §1 @l
§, fodiwey & #w 3o € v v fal
T & W ST WY § I OT E
g dur wig et o § faw
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fardh ey fxor X < 0 @ VY PiresaTe
IR yoxTd PR S g
ary g & 1 gaArd farwre faw @R T
Y £7 gz 2w fr fow fawg & are 7
qAAY g AN gyt aww 29 &
6 97 w2aw ®, fafeq <97 w1 gzvr
AT, S ®T gEE % g wre W
vt o1y g & O £9 % fag g Ay
et & a= far omar & 1 AT
Y 5F arw & ot fr I wTow & A1
faator & forg aeafa & wfinmyor &
T 99 fagd} & wraey F UF wegT R
T YT | SfeT 3o F ATy FEAT qEAT
i mfardis Ry s T W g
TE 8

AT g AFT0 #T SHEqT §Y 7 av
T fratE | €1 ¥y qar S, O
“HIERZ T, AT (LU ¥ A7 qAT
T i w,39,3%3 fEr 0F & Frgiv
YA A AT g o § R
FTAT § | gty g ag faare & fr wwr
sfady F ST AFT7 &, AU & UEATGHE
TFEA T § TAeeT agl waqr § fee @t
afx @i v forar oo 6 ¥ €1 safer
fegrarT 7 a977 4, §1 WY ST AT IWA
# @aear F1 g F faw awmfa
% wifmeor 7 g5 7§79 w99 g
1T a7 1 Pt & wferamr & wRETT
& oF qurfer F1 ag wiuwre § fr ag
@I & ag Wi w1 fF 3w faq
Mo ¥ sraear T Jfgn ) & T WY
SAEAY qg &A1 ATfRT W W §ORTT
T ¥y qATqT ¥ A GGAG &Y AT
I F Forg Wror ofr sgarear gt =g 1
Ty Y A & frmm F @ weafa
% wfrsror 5 € S Y § 1w aAw
FET 7 gt g A £, aw aw oY
TEY &Y TwET 1 N T G T AT wrewd
grar &, woerd o *r WX & wg Ay
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wft €, fe s wrew 7 @ W 8
arfra v, oy Wt g weig A2 AT
* grr w7 9F arA #r wyfa W2
¥ &, a1 fad=r 2a= € w3y AT 6
a3 @ &, a1 au & w4 w7 yyfa 77 A
WRE TS FA S F TIN FY
safer ® s ag R & | 5w W & A
TAT A€ grar fin fgegear 7 feaer
sy g s T A AG E fF
fegw wrt ¥ wr & 1 afx g7 A%
Tt & qofay gg oatl wOWAR
a7 a o whvarew & gg gar T
v v fegrarr s 61 @ S @
& | Fawre &1 ga Y T § = T B e
@<g fa o gaen g9 & WA, frw
g AR FY | ey @r 8 AT Al
w7 o= @ Far 95 wr & o frafa
T qoF § § 9 H 48 997 AgT awar
qeF & W OFTT 7347 §, TF A
FaRF AL T AE I FTE E A
T ¥ Af & dfew & Fagr wgr
fF sagramag warg§ ar SEar
qwurg F7 & fag ag o §
f§ s w5 @19 1 afs feae
Zq @ & gfaew <& g
ar qar A iR @@ g are [gdl Jr
T & | OHY FYE Frtar A T4 Ay 70 @y
foerd for xg mrr 7 &Y 1 BT ArA aEt
F aral 70w afEEf F g ag I9 g
TART AT HY HE sgaeqr F.T A
K § ALY #Y AT | AT AN AE G qQ
AT w7 garaw whimaw 7 7 8 99
HHG A 47 A GHAT A1 gHqv fF mra
fegem #F o weay fagem s
T T g ® awA § ) fegew
1 g% w= fggem mw ® fAg
2% W WA gy SAaT ® A"
mq § 3T & aag fivsd | afc aeafr
# wiiraraw § fegeam w1 sy a0
* wrr grfr Y A wEweT fe oF wear
g et ar g
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WET T WTT FAET® EF W AN
¢ & wym S f orw e frgeITt
o oY gore iy o¥r g€ § Iy g v
SITAT &9 % g7 §AEAT o TET ET wely )
&y § ¥ www Forc yfy oo gk §,
Wt frd #r ow & agdlw g 7
0o 07 g ¥® wHy [T TES
WY AT # ZT W I aFr § Forey
AT F FORTT &1 G @ o T T )
T FY AT FEAr  fF A QW OF
fra ®1 ax g% drqr 7€ o € &
T §Y A I THA BT AT FFAT E )
ST qewTT & o d9r T F9 gar €7
o STaT gl THW IAE 99 & AcA gv
gl § 1T 1 TRat FY aaear § qg WY
g &Y 7w § 1 Afew g on W fow
o gF "l fgream aw gwar @,
fo| gl @ g w2 Y I
& Sw awEw ugyfa & afareer
q7agrd

T a<g | AT Y gHear F A
® & g A g o Tgat g f aw aw
FIFY ® ey I AT sgAeyr T A
a% aF g 57 g fregard & s
FAF WA T FY SqTeqT FL | A6 @&
TG At AE sTAEAT FIH AT q10 WA
& wiwATor § g FEr T

& fag wragdl #1 ©F weT §) gATT
T 7 U &faeT 7ug &7 O agT
a8 gegqr & s arw gaeT v Fdr
T8 & 1 Ffew gHY ff sgaear T
for 3% a= &1 ¥r€ 7T fFaa s A
AT | o qF 5 FOE sl § fag
T #rE Ifae sgaeaT 7 v aw aw
*r§ wegr fegeary A€t aw g 0
T AE FT H1E sqawqr 537 7 WAty
*® wfiraraer § #r§ @9a & &

2T w1 o7 TFAT A2 T Ay
t fr Juad ndw aroft 9T wamr A



265, Motion oft

[sfr xororwr g

q¥ @ & WY Wi st O &
g

16°58 hra.
[ParDIT THAKUR DAs BHARGAVA in the
Chair)

e & fag & sz S e
wa fggear arae A @1 I@ a9
AFT 29 F7 I Rooo WA AT &Y
wTHEAT 9T 47 | IHHT AFTHL oo
ot mmam, fRT 30 0 0 oy T Y3 iR
%00 WX ¥3 0 o FoFQT 74T | T HTAEAT
& FI wq gy Sww foar Srar &
WH Grg & AT A F aFF B 9
& == o Zag agar o &, o famre
oy ST xw oy wr & fr g wrd sy
af o, afy ST AW WTH
&< fagr srar &Y AW FT 997 F=4qr fE
fegearr 7 wr€ 7€ =myavar @ o @
& 1 gaTE HevTT W T w0 g e
Y SHTYEEl SO #F TIHAT AT
wgd € 1 dfFT waeae T #Y
THAT §W a<g Ad! gvir fw aw aow ar
ST A arg " O wegdr e
T gad a0k T dE § wieagw g
it fiF == gt &1 AifEw aw da+
T

=t QW aley (THEdE) o oaw
ot e faermr §

it wxTrfag ¢ Ffe W Faw
W g i w1 Ao EE a1 2g g
&Y ATET 0

qfuw 4o Hto wAt (379T) : 7@
a1 faw= & 1
17 hrs.

st wwern feg : 9z fRaw @
¥ AT Ford WTORT SR ST g1
ST AT g fEre S A 39 g
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d I qF AT | O ¥ o J
waroraTdt aaTw ¥ T Tl gy et
6 oF aTe oY ¥ e da §Y |l
FEET TTF %O STET EY | g el
FATH ¥ THAT HTAT & AT ORI €7 7%
&1 Srige 5 €7 7 &% § a¥ uwue
0T g2 § g7 w5 ® Fa § 1w
s o § wfus &7 %1 vz 78 gF
1fee | ¥ 9% A 7 o f e
w1 Ao oY T § w7 g grmw w6
&AL a7 fordlY 7 §a9 Rooe & SqTAT
7EY R, &Y AETHATEY AT AT AT
g g%l & | 93 ¥ whreer § fedy
UHY =T 1 forw gy T T g
* A gow fog oF waia o fear @,
Reo THIT &7 ¢

T & T § gAT AEA
29 & T 9957 AT TH 9T gEIL
g Hz § S AT A% § | IF fawag 7
T Abgaren 7 $1E e A fear Tar
g %\T gy #wedT faw o<g g wr
JrEeT 5w farr § o wirmor &
fors & frgr mmar & 1 Y § fAdqeT w30
sgm v gw wbnmee 7 gHr e
ot w1 awa ad & i Rrag ag o
& fx o= g 7 oF 7 uvwr WA
T 7EY & T 7 UF TAT Y AT AT @
g foaa e agt & FOF a9 # 7= 7
w fawarg dz7 €Y 7%

T T=&1 ® 979 | W94 HETET 9
FCTE
~it ety wrk == (Fhry) - wATaiE
ofy, Tregafa & afirareo X FaE &
T S NEATT TET AT § TER awdA
# arors % forg F weT gwrg

WA g3y § W yET @
§ s s agafa & safvaeT =
e &3d g Ao & F9T, fggRns
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® e WY wfe @ Wy @ WA I
GATE QUENT ® AT WY WA A
O T AT AT § o o Iw FEA
# $g & 97 § TMIT WAG A
AT ATEAT

gt & wfaage § ow amt
wf wf it d gy g @t §
wE@ IAR! ATC ATC AT TAT § AT
THH FTO K TF F A A AL
I # 9IT OF A qT T ST wAOSy
foraT dar 27 44 £ 1 AR ACH F ATTR
LT [TEA FT ©qTH WIK(TT FEAT A13AT
& wg gL T A TN AWEATF | & AT
ag friza &ar =g g o gard Zor
F Wy ATiAg ATy w7 0% TE Ay
a1 it &Y §F TG g wrr 7av | A
g wTAfAE ¥TE IA TATH A TFad &
Y7 2rg, far &7 mar § Wi wr
IUT HAA, AAT IIAGIA FT TATHI,
¥TT e AL & TATHT, &G TG STEAT
T FEEE AR 2T gy 1T § A T
i ag mIF I M ®E 1 TR
dx & FrarfedY &1 a2 @ a% ard
ge @ § ¢ ofr IR Qur Fr AT £ R
wrfagr & ou T F @ WH AR
urzfdi w1 TH IFT FT § I, AL
gas & &7 9gd I1 wrefaat &1 owgws
& w4 | A A qE Y @ & 6w &
T TE WG § WX wrfawal sy 3%
Ty & o 3w & Ry § for e
TaT FErUAT T AT AEG FY T
;T G | 7 W9d AT war T
£ fw agi 1 @99 ¥ Z@T gy AT A
gar wrat § 6 9% afen 1 awn 53
famr avd T w97 4y § fe 37 af@rd
W arnsl M afg i #1 wgr awE
fed et g 1§ wrEA g frdga s
gt g 6 g agi gy ag & A
weaTd  ofy § fw wren fyer asei Y
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oo AAT-E AT ITART ITE THE T QT
&F F & AT¥ § W AT oo 99 avai
frd 93UTA gnr AT IT B LIV foed
&1

1T &Y 74T §F T A o &ferm
wEgTl F wwT w1 A Tmm o g, e
;T o ﬁﬂmfazﬂtaﬂ"rmmw
& A4 A(E% 0T K F w127 A% § (A
HEFITT F TT AT AT I3 T arem
nra‘r‘u‘r-‘i’ﬂa‘cﬁ?r T £ F Fayew
AT e § i‘aratrr{ urT W AW
ar wfmmxﬁ'rm:maa
FTHATEN T KT T&7T § | SR qeq
gi@ & Fravfadt & (90 98 qF aga
g aedfT aaear 2T Y T § 1 F A
garArg  wfgsfr st w30 maq -
qr7 ¥ £ A1 w27 & 5 g wn
FI AT 0

wezfa gERT & wam F sy
GTHRAT AT & f7g TETT 7T A Py
FTIEAA FATAAT F1 5 AYTAT &
T TCRIT 975 EATX ¥9C 19 § A%
gz A E, A Fe A 3T F age feg ar
% § | T T $T AT qaWY g
Zw ferarmargnm fF o g W™ §
£AT AT I FFAT 31 A% faac
fas T™FY % 3§ F IATG FORIT BT IF
F17a 1 7w & far mafay agfaad
qgard ®r Y smaewr wE wrfyg o
FYHTT AT g FMAAT A AT w4y §,
Ffew & frazT s g § e s@
AYTT B EF THAT T TAT AT F qwA
417 % o araa § w997 fqur s @
g, ar afwrm a7 gwr fe 7w TH
F 9T ¥ @iy AT AT F AT
31 5§ 75 g REY T AT A WA
g a1, AfFw & AT & gF o9
9T IEWT AT IFET ATHS €IAT FATL
a% w7 &1 AT | gAY wwre g W
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(ot by o)

iz & WA W Ay TR | AFEw IV T
& e gTw QA g A% Q8
S5 4w ¢ fs o forew o a3
e Wt WX 99 orw F frar ot g,
Fordr Al ® AT TF TY @ T 7
7% & s ora Q& &Y ey wtq S
% forg wF™ T #Y AT 34T R
T4y §, a1 ag A A= wraw § W
Ty wAT A fon, forer < Y AT
g, s ax fagaw fem o 1 W
T AT F RGA HLE PeY oY -
7 & 9 ATHT F ¥4 WA § AR WK FaT
WTE §, @Y A9 WY AT I )

AT T g 9 I FYAIT TH AT -
giw wwen g T § N @A qE
T AT muafr f gros N &
AT AL AFT TR E | TF TH G
FeqraA a1 § W1 FE T a0s Mad a@t
& 1 1o 0T AR AgAawT AT §OT
£fF oz Tt Wi 1 SAF A
gAY & st favame sear o w@r § )
% wga & fF gwA Seavw at agiar feeg
garlt YN Al agr afw wrF agdr
or @ § & {6 o9 %1 qowa a7 §
fe IxEe I W A JroAmaT w1
FTC T AT AT TG GAT W JATH-
YA A § | 79T IR a9 §
ZR ¥ wrwET wfew @0 € 1 & JearaA
£ FOX A g v T E § A
FATHTEI 9 GATT S T g O
T g

wy § weT Y A & freg §
& WA g § | wfw aam squmt
Ay ® HAEEY pENI-WY § qW
WY F OUTAT & SUTET WATH W] FHIEA
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77 ® Ty fag e & W 9 sarT Wy
I F TNTET T {0-1R TF T F4T
A ®ET FT ar9d ag & % gAY ww
AeMTE  gEETE ( IrerEr ) g
wifid, arfie o & farl, ST o
ST AT T BEET & A% | FhE
g ag & fr 7 o % 036 | T §
R v F S —are
HUAT BT ATE

TF Az § g A & agar
g o e & w1 & /¥ S a6 anr
9 AT HEAT F FY SACqT H7 T
g | wmwfa & wwor & S oW
fow firar e & s w1 sy
frar o <@y € WY MreTI qATg A
@, a1 v & WA 7T a3 oSy
W WA gy & foe a6 1 gwdw TR
g fir e 7 $g TAEET § WINTC 9T
T 4 gl F R WA A ge
Y & § e gk agt A o sy
Y w7 o & sfY grer F %1 wo oy ok
€l os I AT et qunl
s F 1T ot wrew W e
€ e 6 &, W & Y e e
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oAy WY Aft % a¥ ugd | U
et &, W s ey stz faer 8,
*gT X NETT W7 w5 =mweqr TE BT
n€ § 1 37 qAl 7 siywiq ofrer, faana,
arfeard a7 g gfcos @ {1 @I &)
I Fat 7 grag w7 QA F1 wré
wiegy ot At raT & 1 AT FT B qATH
&Y 1T 2, &7 IF A g e g7
AT F ST 99T § | mE | T "
TR FY gHTAT F AV I F1 7AT fAwar
& =8 § ¥4fF gt v FA9 W
a1 & fog &Y saaeqr grET g, Wi
gfromy oe gar € 5 faedt srrdy
F FITH ®a I § HIT a4gT T WA
9T WIS JUEA F9d 4 | UF T% ART
9T A F1IA AT Fawar a1 fag
T &, T fAw 3T AN A A
gfrar a€r F7r 9T AFAr § 1 T8l 9%
w0 & g 7 a5t sisarg sy & smmr
FTAT SEAT & | 7 f43aT Fer Sngar g
o s gt o7 T S wATS 1 SgAEAT
I ara, A ag ags Sfwa gAr =R
aira sfgafagy v gfeadi &1 war
gl
st wndw smewt (fawEw)

sty wfwesar wdew, = g
HEAT  HHY F T & 96 AT 000
fean, 59 & w9 § § F Fav4T q&an
Re T § | GATIW w9 & FrO R
T T FT a7 O WIT  ATHIED
w1 9w g v ugefe wgkw A
O AT § xq arg 1 fa% Ag
firar & fe it oY gt W AT
e for & afr § g s Praifaa @
T T WY &, I T A=A {AA
@ A feq w0 § fear 9
frw wwaR &n § fafws waffas
qifeat & sva wq* fear |

sftarey off, & frae s g B
g wrefi dfiae € sERaTrE FeeR
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wY g sefereT g wrat av fie ag AT
T e w0 % forg gy Fraw oomd o
T FroRre F T gy fram gt
T Do 7T ATERT F g3E w1 fear )
Ty g § waard v 8 fafyw
arifaw aifed § g ayagre fsar
W & gz a@am wEar § v W
XY Yg@ AT afzdl #7790 T
g Brgeit & ware WTRT AT AgY
B yaer Faceg @ 78 & T 1 IEA
TR T gAAT A7 § sgagie faar fw
¥Y wyrorafes arfedt wY frdw ghaama’
S=T 3 sirfr gadr arfeat w v AEr @y
9 frg #1 qfrory ag gar fE A
AN F wlefafa =2f T AE A AFE)
& Whgar g fr g qw et w7 fos o
TEYfg ot #Y Had wfraTaw § wT
=tfer a7

ey wgEy A4 A99 FHadiy
m‘-‘*‘raﬁmm-ra’tarmm s g
Ewmmglw&ﬂ'wwwa'
*mwuzﬂmmgﬁra%
& } fr W wvae A wAw Aty
AN & wwEld I AT 94T ATH B
fo, 2 & dwrdr g3 w0 & for,
BT A § qmAd Y @ew 337 5 A
T A gufaie 9 # forg ey
W’éafwa’rmmg{iw
L aro § 1§ SIOET A ST
g % & ow s g o o wsmew
g1 § ag 39 W wEaAT & ¥F & e
AT i wgar § W1 g a7 fet Faaret
Y Fferat A HrweT § Aw A W ATT W
BT war § fae wr #t frdt sferarat
WWﬁfGﬁ‘ﬂﬁmfm!ﬁ’um
IM | gor w07 *1 w1 A £ i
L IgHT FAATH AT W AT FE o
WSO I8 TET H Ty & T FH0 )
& har s W §06TT 7 97 9%
st § wea wriaTy § 4% W
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[t @l w gaedl]
firg &, ¥ wed wTr feg g Sfer
WY WY IT FE F HT Y S qY
a1 78 71 F2 wwT 5w goe
FITH qHEAT STe gk & | ¥ ag g gaar
g f& <1¢ gard wfame gw e e T
®C fr 3% anaa At @ §few &
AN @ forg sy & 7 § faw AW
WET Y X FHA1 §, T0E AT A |

Tt agEd 7 wex wfeawe
‘H X A &Y =4 AT § W 5w avd o
I faar & f smar #r wfye fr ag
oo aredf & a9 1 S & qaa T"aT
g fw #ar wa forower W § g8 2@+
A wifere 7t § i Feqer sl T @
] ? g R 9 sEwe: wfw s 2w
& W FUw T & gt e €U F @A
-& 1 IRy mifaw fegfa o Ao o
@ &, WIS IEHT g faerfaw @
&l o v & 1 wreré & swrE i fow
B & T8 OF gWTT §74T 97 I9%
QT WS &Y /Y w99 1 7Y § ) Wror I
T qET A & | IEHr wwfE weny
W E | 9 9 " &9 F7 a
218 o & q T w8 € 9e aw
Fg fr @ &t &7 73, T9
grearegz @ g3 AT & 1 99 | @t
g § s wregafa wgea  aus whviTeor
Y I9ET WIH AR AT Y AT @
I ALY J9IT W9 WA wfEy
oY W1 T a¥ WHGA BT faqr Hraw
ot & gra aga su feow &t @Y
T & T gEw g Wy afoms
Free orr W T STEW &7 "eay
HT A qEgar )

T WY FAT F§ WK GO 7
T I T w47 97T e T 9y vy
T a7 fs wow SR T § gAY
HATH AT WY W wow | N
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wr$ ow 7 § fs g g7 s7 Ty
WY ff T T g § W ot e
TATHATZ T %1 WET § WET W1 A
Y & W gz wrf wgar & fv g
wre | SfFT fEaT FEIT AN G
FHTETE AE W1 o &, IR A R
frq @t g T TqTH ST o § o
F8r w7 g EY wraT & Fexw Ao Y
B XW 7T 9%, ¥ AT qfw R
JAL AT | §X £T A & (A g
A F1E S T T A T
o g & R aweary sgawar %
ST g9 W 9Ydl ®T A9 % I
faooor w99 9 frgar aff o
T TF FIE WY ATHT SUACAT §F IT H
gaToETE AE AT wEar g Ingwfa
HEEA d 9T AOAAET T TW THT
FT F1E 3t g6d 78 fedT § | W gL
& & g feadT g yfw afr g &
SIS F WY FART T € L AT
& & 9f gresy 9% TH ® FEA
FATC 4 | TR aforr g8 &Y W §
for aga & =it 7 wAtErd waT A
A F arauE A wre Jfw € Fwear
gTadi gt & WAl ATz AL gE A
& 1 o=@ ww qfr s e Faecor aff
FIAT T TF HrE A GHr TA A& &
gl & WYX fraral €7 g ad) ge}
FHEAT | WIS GATL 5T | =o - o Nfawa
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& Tt ofT werowaTs wr g A wedr fagar § aw 9
wy frmr & dffr & wrowr fadst & STFT T AW W NOE
woeTr gt g fsoww qw oW fear fs ek 2o ® fasd & wr
A @& T TH WK "ErOR Ol & A wWsE qEIA W@ W
ot wr ‘Rl od’ F A W TR HI g WY gIeqdr
“gfy W' ® AT 9T w08 *r Afy T § ag w27 gAAF A
e wreq 8 @ & ) WA w8 W & g andy @ Sfer ewar
afer g9 wtar agf A ar sragifee afoms g af gar
wFar g fF g & g &% dF wvq 724 fraTv fwar fie

2 TEF AL W qA ¥g FzAr &

T 9 F T F f& gart warT WY wiza W
g1 T I a9 g grrr fAZsY 7 ST 9K & A
fF we & F  @amorETd g &1 A ag wTE i gg weE
|/ WEd g AR ged FT fo gaar fagar & s gad
FOE Tqqr IA AW wY ¢ * ATAA IZT ® IWM 7 B
fam & om0 ww f safeE w g AT § W Y wEd Y
FAL & @wfa § 1| oT® darc adf & 1

7 ®rf faw Ay fear & wOF gra wIT ® €

& 1 wr o wTS T Tem friz o wgm fF ower gfrar

ggreemeat #t fredt & § sy g o faqz 0 &t w3 A F

= feqr w1 v @ foaer fe s #r ghra & A F 4% gk

zar =ifgn 1 afs zm = 2, T T wAQFT qz § W FEA

F wfa faar gram a7 goya: w4 iz & ) wer g 3y e

¥ ®1 @7 grvE gAr grav aET G2 & §rT g Al ger W

A v R aReEany swEg & W & =T DQAar el

¥ 3W T § FAR HAH FT 97 ward & W@ § & wIdev

frr #Y€ 3™ w29 I3M@T AT HqOAT A R UG ® &iF

TN ARG GIHFIT FT T ANa @Y

N . & s 397 '\ A & waw Fear

Teafe w@wd 4 e AR £ g fe g AR wA W qr oA

Wy dafee Aife @ ot s dfgr Fram £t gard TR A

wﬁanwwm 87 f[AT T & g @t W

fe gd dafow fify aw soer foar I3 g g T W

W gt wEew gEe I &« A F wASA Y | W T
oW fr SRy W et

sd g wiafaal &1 e § @eAra
v § o waler 7 gA6Y TIg WY
wAQeT § gaeY ag w1 ghe T Tear
ofat § ST HATET F 9 § qarfeas

3
1
gsr
¥
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| =7 wrdrer wraveddt]
gewnd wize O & Wik gaTd aeqt
wY AT * g2g *r e ¥ 2aw orar
2\ o e afx gw owwdwT ¥
i gd winfor wfafaay &1 aem s
& ot fox =q 7 gat Fre fafefaen
T & WX & AT asedan #r Aifa
WaF s g dammarg fsar
TR ®r o7 q2fqrw Afw o & 9w
&l ®1% aea qformy ofr aw A
fagar § wx Sowl qfome &Y @
ax & 99 fF FwEET & 997 F7 g7
FTA 97 ATAT AT %1 I8 g7aA7 7(9g
& T wE@r 1+ 59 TeE #yoaw
wagd 9 fr 7 gur? fax £ A< gardy
wETal w4, IT ML 7 OF gEIT
fody 7 +fr arg 7Y frar 2\ fom vy
* iz gw fady fAesr v@3 2 9z g
faaEs ageq Eroar 9T J4r
& fasge ars A% a7 2w faar fa
A=A ® TRT gewTT A1 Azfare Arfa
Fi #T AW 937 § | Ho |9 @Y
§ fx wifgeam, @vsn, @9 WR
wEwT Wit W A oY gWIY qredT
@ @ § I FAT WA T AT
faarr o @ & 1 WH FE qF
g & fr afx gt 9= WA A
qfseata § 74 al SAFT qERT Fra,
TrAT § F15 AT FAwT FETT i W
ST HA7 & ®7 § To AT I’
gEaTY FXT AT FFAL FATE TqFT FAT
wElE wRET Wd a AG A IAET
At fat amaat 1 gETR gl
agtzr | wvd gfvImo § gaer
g fear ¢ fiw gart 9@ 5 ag
ey § fafew o Tedflg afra &
AT AR AT BEATTZ AT AT R
fe agl o< 6T T fEan STt
&few § qrod T w@AT =T o o
T & GEy™ A gF WwTfor w9
F g1 wT g W ¥ gy frowd

14 MAY 1057 Address by the President 278

frere Ao fr gaT 3w o7 g
Q@ & reafar F waw e
w2 & WAy wEedl ¥ agAm gt
fF ware gTe Fregay w7 gF JTETOT
atfor et & otw & A% A9
N wr JF AT fopar At o AW
agiTzr fFar s o 1 g W
ATy HAA g Ay JEaT ufwwre
i fadT gt omt §F grod e 4
far s mwT w1 Wl awmfos
TF a7 IARY AFaATAr A | g
B FT AT AT AT T @ a0 FAT
AT SAFAT T FAH AT F FEHT
Y aF FT qTITA A FIITA ANTHE
unv a3l § s @t s g 9¢
et &1 Tgar A4 it 78 "T
|y I & f& Fwry @ oar oY
AT WX FIIET § AZ wEAUT
Fa &1 arfeen 3 w1 wrw d@fs gar ad
& TET & AT IgT 9g Ry d3faw Arfa
# gAFIAT T F 1 wAT ACTAT
Fr Fafms Aiw ffwg =7 § = gd
AT a1 9T grard F A A<
grz ZIZ TTeIl wY AT qAg OF draT
Tz &7 THAT 47 | wqla Qqra@war
Tl ¥ ¥ fe o =7 9 gwdwT
ag D af¥aET g @ 13 7 fraw
€ 9T wg Teil & mAT g W]
A &1 997g ®% @ § A gL adw
®r digar & ¢ &, a4 ¥ AT
wifd &1 ar¥ F & IFFT T F
g 33 § fs DA w9 w9 Tgt wex
g wexr @y wd o AW Farhat
g w3 §, qq wrawd o fAfow AR
fafewy *7 & ooz g€ Tt | Twd
At gz %1 frmtor fwar Har Wi gard
gaF BT Agem SEd Fav a6
N d wwwar g fF wreeed faewr F
qEAT TAINATHT T qAT WA &
gad AT 0



- v F & g e Wit f g
Cwrered o) d2ftre Aifer o g A
¥ wada ot drer € wrn @ ot
W Wy w27 o droeT awe Y W g,
oY F wgw W wd o Afae W,
&Y wigat fe wTw oW a<w A
oy ww W W A AT @ ¢
o gl axw @ 7 IS Ay A0
oy ¥ W wam Y wg oA Wy
A g § Foxdt aray, At AT,
gt TAT AT AT arEl w7 FeT
g AT B A AT gwar
SqH gt AT W FALT T
waw gl A &Y oa 2w §F Tusl 8
d@wqr 7 FgAT 1wz frdrg dawdly
ANFAT T grEEaw JroAT § L

Planning is going on and unemploy-
'ment is going on. It is a wonderful
planning that is going on in India.

w=afy AdET 7 aga & oot w7 AT
fr areafas 4 a9 wow whinmaor
# A TR WX I WX 4 9 5
fadar frar & W s gvaey ] ST B
gaNE §, 39 9 99 W g g% &
At gzed faare #3 9 § S1gm
f ot wdr amr & s ey fear
@ WX A T F shgt @y &
F6T e % fagr I w@ifE
|y oY gy F e f fee w
9 OWZ I T T Y sifaw w
FE 1

. Shri Achar (Mangalore): Sir, it
i3 with a sense of diffidence, but
with happiness, that ¥ get up today
t0 join the Mover in rendering our
heart-felt thanks to the President.
Within the limited time, I would like
to touch only a few of the topics
which are nearest to me, nearest to
me because I come from an area in
the soyth-western portion of our
gredt cquniry,
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The first topic 1 would like to deal
with is the guestion of the reorganisa-
tion of the States which the President
has referred to. I come from South
Kanara District, which originally
belonged to Madras State and now
forms part of the Mysore State. As
I said earlier, I get up with a sense
of happiness and a sense of duty also
because the people in that area are
extremely thankful for the policy
adopted by the Government and for
the formation of the new Karnataka
State. This State, which was cut up
i several divisions, in fact, in five
different Provinces, has been unified,
and I would only be voicing forth
the feelings of my entire constitu-
ency, both the southern portion of
South Kanara District and also Coorg,
when I say that the entire constitu-
ency is extremely grateful to the
President for the Address that he
has given to us.

I heard a previous speaker men-
tioning about the several grievances
with regard to the formation of the
States. No doubt in South Kanara
too we have our own problems. This
problem has been mentioned on
several occasions. I do not wish to
dilate on that subject. The problem
is there. I am referring to the pro-
blem of Kasergod. There was a dis-
pute as regards the portion to the
north of the Chandragiri river—
whether it should go to the Kerala
State or to the Karnataka State, It
is not for me today to dilate on that
subject. 1 hope this problem will be
settled to the satisfaction of both the
States by negotiation or by arbitra-
tion. I do not wish to say anything
more on that subject. All the same,
as I mentioned, I would like to
tender our heart-felt thanks with
regard to this problem of the reorga-
nisation of States which has been
settled happily. My entire constitu-
ency feels that one important pro-
blem has been solved so far as my
constituency is concerned.

The next topic I would like to deal
with is the Goan question. I am not
going to touch the entire foreign
policy. I will only touch the Goan
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problem in this respect, because it is
a problem of a country which is very
near to us. In fact, T may mention
that when this agitation started, an
all-party committee was formed in
Mangalore and I happened to be the
President of that all-party committee.
Though chronology is not the main
point here, 1 am referring to that
mspect, because, so far as this ques-
tion is concerned, there is not much
of a difference as to the point that
Goa is part and parcel of India. There
is no difference on that point. It is
part and parcel of India. Nobody
disputes that. When the previous
speaker went on dilating on the
subject that the problem has not
been solved, I put the question, “What
is your remedy?” So far, I could
make out no remedy or suggest any-
thing. The previous spcaker said that
the Government should make a clear
declaration that we are not going to
help Goa. Supposing such a state-
ment is made, will it solve the pro-
blem? Our comrades are mentioning
often that nothing is being done so
far as Goa is concerned. What is
the remedy? What is the remedy that
they are going to suggest? Even today,
I put the same question, when that
point was argued, ‘What is the
remedy that they are suggesting?” Are
they suggesting that our army should
march into Goa? Or, what is the
other scolution? Often, it was egaid
that our foreign policy is one of
neutrality. As a matter of fact, our
Prime Minister has stated several
times that to be neutral is not our
policy. I need not go into the ques-
tion in detail. But our Prime Minis-
ter has said that Goa is part and
parcel of our country and that we are
going to do whatever we can. But,
does it mean that we are going to
declare war on that point? Are we
prepared for that situation? I do not
think even our friends will support
that policy.

Then, what is the other solution?
Often, it is repeated that the Govern-
ment’s policy has mnot sueceeded.
South Africa is mentioned; Ceylon is
merrtioned. Why not they mention
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the French texritories? —We, know
Pondicherry has been taken over
without a fire and without even one
shot being fired. We have succeeded
so far as the French territories are
concerned. Why not the people who
complain wait a little bit and see
whether the present policy succeeds
or not? We are committed to the
policy of peace as has been witnessed
in our relatioms with Korea and Indo-
China. Let us wait and see whether
this policy of peace will succeed or
not. When we have succeeded so far
as the French territories are concemmn-
ed, why not they mention that?
Always, they mention only those
points on which we have not yet suc~
ceeded. - ‘

So far as Goa is concerned, natu-
rally we will have to follow a policy
which is consistent with our foreign
policy and our national policy. It ir
not only with regard to one parti-
cular item such as Goa but with
regard to all our problems, we have
to follow a policy of peace. We are
not for war, and we have tried, in
every corner of the world, for pre-
serving peace. Our President has
referred to the question of Korea and
Indo-China and our policy thereto.
So far as Goa is concerned, no policy
is suggested.

Shri Nath Pal (Rajpur): We shall
show that policy when we occupy the
Benches opposite. Of course, our
policy of peace is being worked out
in regard to Goa also and we can
expect that the Goa problem will also
be solved.

So far as France is concerned, we
have succeeded in our policy. I put
the same question: “How did we do
that?"”

Shri Achar: When they do mnot.
disclose that policy, I need not go
into that question. Pechaps it is .a
policy to tag us on or to hald on %o
Russla.

As T mentioned, I wanted to refer
only to two points: first, to the reor-
ganisation of States and the formation



of & Karmataka area for which I am

exteemasly thanikful, and secondly, the
qupﬁmqtﬂu I!tmyswputtbo
policy followed in redpect of
Shrt Panigrahi (Puri):
move:

I beg to

(i) That at the end of the motion,
the following be added, namely: —

“but regret that there is no
mention of the recent reports of
* ihstallation of a ‘Matador’ laun-
ching site for guided-missiles
with atomic war-heads on For-
mosa and the immediate danger
therefrom to the prevailing peace~
ful conditions in the Far East".

(ii) That at the end of the motion,
the following be added, namely:—

“but regret—

- (a) “that the Address contains
to indication of Government's
intention of Iimplementing the
recommendations of the Siates
Reorganisation Commission in
respect of safeguarding the rights
and interests of different linguis-
tic groups living in wvarious
States;

(b) that the Government have
failed to note in the Address and
respect the will of the electorate
of Orissa which 1s demonstrated
in the recent general elections on
the issue of merger of Seraikalla
and Kharsawan with Orissa”,

My first amendment is regarding
the test explosions of atomic weapons.
I would like to submit that in the
Address of the President, it has been
mentioned that reports of experiments
en atomic explosions continue to be
recelved. My submission is this. It
should alsc be taken note of that
installations of ‘Matador’ launching
sites for guided missiles have been
erected in Formosa and that is also
equally dangerous to us, because, it

the peaceful conditions that
now prevail in the Far East. I hope
that point would be taken note of.
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- While fully appreciating the policy
which the President has enunciated,
g0 far as the test atomic explosions
are concerned, I would submit that
these installations to which I referred
to should also be taken note of.
Installations of ‘Matador’ launching
site for guided missiles with atomic
war-heads in Formosa are really a
danger to India, because that country
is very near to us.

In moving my second amendment,
I would like to point out that the
Address of the President contains ne
indication of Government's intention
of implementing the recommendations
of the States Reorganisation Commig~
sion in respect of the rights and
privileges of the different linguistie
groups now living in different States.
The States Reorganisation Commis-
sion was very clear in its report that
even after the reorganisation of States
on a lingulstic basis, there would be
problems before the different States
because several linguistic groups in
different States would be left out.
Though the States Reorganisation
Commission also gave equal import-
ance to this problem, when we were
discussing the after effects of the
Statcs reorganisation, we did not taks
note of the difficulties of the different
linguistic groups.

1 can cite one instance. The Oriyas
living in Bihar are now undergoing
difficuities. When the agitation was
going on in our province, we were
given to understand that after the
States are reorganised the rights and
privileges of the linguistic groups
living in different States would be
respected by the respective Sta.e
Governments. We were also given to
understand that the education of the
children of the different linguistic
groups living in different States would
be guaranteed. But in Seraiktalla
and Kharsawan recently the Oriya
schools have not been encouraged.
Similarly the Oriya schools in Singh-
bhum also have not been encouraged.
I think this should be taken note of,
so that much of the controversy going
on between the States on a linguistic
basis might be settled. If the assrw~
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ance is given that the different lHn-
guistic groups would have the right
to get education in thelr own tongue,
1 think much of the difficulties and
traubles that we are facing today
will gradually vanish.

We were also given to underdtand
that the zonal councils will take up
the minor adjustment of territories
betwesn the different States, which
were not settled during the Stalea
reorgenisation movement. We were
glven to understand that the zonal
council will take up the guestion
of Seraikalla and Kharsawan, because
it is a minor territorisl adjustment, but
it has not been done. I hope all these
things which 1 have submitted will
be taken into consideration,

My, Chafrman: I find that the hon.
Member has not given notice of his
amendments Nos. 58 and 59, But since
he has moved them and spoken an
them, I take them as moved.

wirem, ¥ § ety & el
g oft oY qar ¥t W e @ fe
o ard fefy w1 @i 3% wh-
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F wrew ¥ e e, g e
ofewer W 8w X
S sl o § e 4 vw
¥ wtorr @ v f fs age &
W ¥ fgedy T o § Wiy ww
TR e § Gy ferdt

am g fY B, it e fiea 4 o e
o S wqrr o & afs gk A F
O AT @ gt 2 Yy e i oy
Frerer faera € it gt ik 7 wo
7 fardt w1 ST wEw v fee
wEE g W |

¥R M e o oyl 0 &3
¢ 1 awx oz wed § fr et o
T et At W k&
ﬁéﬁ!::‘“'“?*mmwﬁﬁ
wEm fr A qEEET @ o
fraeft ot dofrr W § o o Ay
Tt & v v agn fear g )
Y BT A B AT 1 WA O afew
& st 3® wror gy v oot
& a1 Trenfa ¥ wfnmor § saer
Rors 7 @19 & ot gh ot ke
AT G & e aoRT W s ey
i qwen f AT wiTw g

F T weew 4w fw g
R A O gy
¥ W WA ¥ N e B
LR Lol (B R
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EWIX 97 T SRR o woE
off § faay sowew wTAr ¥an
Forrc ¥ foRrd & xafagd gw
felr #1 g8 oy Sy T wT A
AW ¥ T T AWy T W gL W
Wl wEtes & whnmew  ® W
T ® fow T ot ag g wwed
¥r waw g

WA ¥ WL I, A wqTHIg w7

& 7 ST T @Y, gW W &1
X g TAAAT L & Y gwrer
Fueffa Qg S @ § T gRTa
I 4 74 auwdy fr ¥ g ww<
% BY WY § 3feT g i e wEm
oF I AAT T 77 T I
- gOTEr Gvadfy AT G IR
THST UF FTCT AT qST WAL & |
B TIE WETHIL & | g1 937/ IHIeT
Y aTomT ¥ WerET ¥ a1¢ § 941
I 1 dN e axw g o g &
earfaet farmr o fora s &< grar & wawr
AT d wfawd W § oS4
oY & | I 7 BT & FeT ) gsr forw
wregafa & i & 78 sy o
At wee § 1 T Bn ot &
s § g ArfET o1 | S AT
gaTdr drwedfa Aog = W@ § 9w
SR %1 % TR A8 & | W Wy
qw WY aXF & Fg1 9T & FF og 99-
aeftq T g & oW & fea &
it oFmT ® W grrAsT ® e
famrwedt 7l & 1 v w7 T A
Fwe A ¥ | G w1 § 7 & Fraee
FT i T T ag @ PR wReA
i farmr ®Y 1w awg an
gar St grar § s ag o< ¥ @
T & | X TeATET F AT & WK
W qurwe ®r ¥1§ curt g fea
orey § W A ITRT WA T ST w4
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el ST Y At WY av o ofr &
oY 1T & R SOy I 5 qrarenef
¥ aftr e ot & 1 v wme ot o
@ § feenferfoamren ) Tovew
Tg IO WH ¥Y OO WWT W
fifr g | gE TR AT AR AT
IOT ARG A 4t AT 7% w7 & feag
T feqrede At qEFAT Y Y
ar & Foray g SvY wY Ay feanft
AT & 7% £ I T FT T WA
£ 9 ¥ ww ag & faerd w1 ST
7t & i FAAT FT qEART N1 FIA ST
#1§ gyer & Al foar o ¢ fas
FETE AT & I T K FIH w97

2

FEAFTAN A @RS W
ag W T WL TR W Ay €
auré & T fis ¥ aw qEE @
FHeaT & @ o mar | & amd gra
frgza s f o= T A T
Bfer Tv g W T qEE A
a¥ v ¥ & fear § fe W 3w 91
w7 faaT S A ag /T A €O g0
g o o AT § 1 AT ¥ seela
FTRTC AT A FAYT FY ag wirwr<
adl & By o IeAtaaT WK A IR
are ¥ g F fRay wwre w1 € W)
Ffe T STANT X HR WA
FT drewe oF &y 07T &4 fEar fie
e O T W7 OF A e Eik
¥ far 910 | WK WY 2 6 OF T
o1 sgfacrdt ¥ FE BT AT TH AT T
freer e femy smar &)

™ & farerd faada W 3.
ard w g oifedl A, (o ot e
I 3 qiEET ¥ JAQAT XA AL Y
2, @ v X grEwdre fod and ¢
forqer afooms mg g R s T WY
fod qzg i for A I W AT
wo g piag fawma &t e
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geetuw & | wfY woff, WY S TR avfEat
€ I wy worrt o v weftee,
it 7 frw wT, el forer— werreny
qP—— ¥ B 6, 9w Far e

TS ore §99 &7 wiE & oY W T

AT 74T @, &1 WA T 5T FG AT
& gar |

W W 7 YR aowrd farw
at fawar T @ 1 g e e soerd
9 ¥ OF HITT AEIXT T WA UH-
awdre & ¥) o7 farw farar ez zman fran

T g e NI SR H wy o g
fagaarg wheT £ 39 U 97 WTEEAT
qE AT 9T, WifH I HITW ;A
¥ gaafrar WY FE  uEiw AR
¥ wron ghem ww fareremg wfe
7 ot @ 2, o fv gt deg 7
o gazafufad swloy war =& &
qQE %7 780 A7, 157 & weaag &€ oft
wreH fapey ST wreE) ) ggy w0
Z WHHT WIT WA 00, q1 FAT TG
WY HTE qFRAT O faga 7 7= @l
gFT, AT A A Y A § FrawA
w31 =T § oW o' o7 A
¥ wgy e § ST og Gew @ 2w F
faq wTa-wT AT &, ¥t O Wt
fafer aro & B 99w ¥ 9w g7 4,
fared@ fr gt WWATG A AT %7
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fadiy weps §, wxraer agt P
1 wrwr Y §—2e 7 eoleerw Wil
wli §—Fir § Tor e F o ol 1
arwar § e tw aifearde O ok
S agvad w8 7 gt i, $4r fr
gl g% | TF T X T g T LAt
favz ofY gy ot Ty & fir o Bwr i g
G | %7 o= fapar s @r @ Wi Al wedraly
aTE 9T @ ¥ 1w & 9oy arafig
A7) WY AT A ¥ qrAAry v w oy
1 GRIYATE WG ¥ TEANTA KA WY
7 TPF ¥ WY oE w qran faw wreor
7 ot faear mar & 1 Sfer aavsas W
FE ¥ ALY AT AT § WA T gty
oYX 0 F7 azarr 74¥ forar smar ¢, aw
oF gETAaTz TRt eavfiny aff € wwar
B

oF J9 AT F Wy ¥ 2w fa
FCU Al § A ag a8 & fw ary
1T B W (5T qT—AAT AT T—
== T} | AT Ay fpary dar wR §
#X @ ¥rw (efgafomg—ay a¥
FAFTATAIT—TET XA §, 97 QA
31 F s aUET agar T @I
o fefeafrza v g, v v
T qUaT 7 a1 ¥ fadT fer Y
trarar 7g g€ & 1 &Y awar (6 5y
afg & & g€ v 1 { T IHETT T
FAEAT G | AF HALHAT AT gy AL A
&1 w1 AT, Y 21 599 T fewr 9w
TF AT w77 FT ey oY
wfem o "ty agt & 9% T, 9
¥ W YT TIAT 9 WA, OF W
wa A @ 7\ wmy | g e Al
&Y 17 s qrfgg qr, ST grear g
far it dcg, Wy WA AT & g @
farer st 1 o et fiverrn der vt 8,
wiow 3w & Iy wr ag ot el
FTTHTANTT J77 woor §, yufoqg 9w ¥



1 Motion on

T Ay g | KHaT FE ¥ A ot weT &
ety agEg & i § ofreeEe
o XeiEas wrewy ) arafaw § %t
feadfc § wa & {o% adf fear
war

# qF eI 91T FAT E | WoAR
HATY weeq 7 Srd Y AmE—
M v mag F=r oo F ol g—
e T { AT 59Y ¥ aF feary 7
a{rd ot &, Bfr I adm AT AT A
e g A s R Afyw T AT &

oft wrReNe (F12T) AR AAT L

ot grer : § Wi & g faaan
wear {5 afx gedts azeq g7 am
w wigrfede FoT AA E. AT TR T
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frg s %1 ®aw (w9 wmmm

He is an old Member, 1 think, and he
should know the procedure. IAHT WY
e F4f Tav Trfzw

T4 WETT IRT FT FF q0AC qH
@ ¢, fas w1 faw www F aFt fwar
TATR | AT oo WL grfan
AreAEa & a1AT F & $fE 3@ g,
57 7 w15 2 78} grm, aw aw T
arz JdY W1 a%ar &, 92 IW € T
Famar & =31 7 frer o

57 33 X AT F AR wA g )
18.01 hrs,
The Lok Sabha then adjourned till

Eicven of the Clock on Wednesday,
the 15th May, 1957,
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ouir

Rcfugaen fmm E-st Pa!us—

Industnnl Development
Handloom Products

Tungbhadra Shutter
Manufacturing  Fac-
tory . . ¥

Paper production

Import Restrictions

Indisn  ships passmg
through Suez

Government  of
Press in Kerala

Seizure of Passports b,
Pakistan . po. )f

indm

Shanker Market .

Displaced persons in
!glnc.hi 5 .

Television

Consul-General’s Otﬁcc B
New York

Indian Labour Confcr-
ence

Optical Glass th

Indian Trade Centre,
New York.

Coal Mine Workers

S.N.Q.
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Indian Officials held by
Lahore Police .
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Sanskrit Plu;nm:ne! in
AJLR.

First
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11516
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117=—20

120—22

122-32

122-23
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123

Q. No.

1

13
14
I5
16
17

Subjecr
Work-site Camps _in

West Bengal and Tri-
pura .

Indusarrial Develupment
in Kerala State .

Migration from West
Pakistan . .

International
Justice g
Ambar Charkha
quiry Commission

C‘nvcmmmt-qunrtcm in
Calcutta .

Industrial Estate, Ludhi-
ana

Hindustan Machinc Tcmls
Lad. .

Indo-Pakistan Agrecment
on Movcable Property

I:1lm on Untouchability

State Trading Corpo-
ration (Private) Iad. .

Slum Clearance
Employment Fxchanges
Heavy Water Production
Trade with U.S.S.R.

Persons  Registered with
Employment  Exchan-
ges . .

Court of

En-

MOTION FOR n.DjOURN
MENT .
In view of the statements made
by the Minister of Railways
and the Prime Minister the

Spcaker

withheld his con-

sent to the moving of an
adjournment motion _given
notice of by Shri Shibban-

lal Saksena
vcrnment’
ing

regarding Go-
decision regard-

the recommendations

of the Mahbubnagar Train

Disaster

Enquiry Com-

mission .

PANEL OF CHAIRMEN

The Speaker

informed the

Lok Sabha that he had

nominated the
Members

following
to the Penal of

Chairmen :—

(1) Sardar Hukam Singh
(2) Pandit Thakur Das
Bhargava

CoLumNs

123-24
124
124
125
1258
12%5-26
126
126-27

127
127-28

128
128-29
129-30
130
130

130—32

131==36

136
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@ m Upendmosth Barc-
{4) Shrimati Renu Chakre-
Vartry

(s) Shri Frank Anthooy
(6) Shri A. M. Thomes.

PAPERS LAID ON THE
TABLE

The following
laid on the Table :

(1) A copy of each of the
following Report :

(1) Annual Report of the
Hindustan Insecticides
Private Lid. for 1955-56.

ui) Annual Report of the
Hindustan Antibiotics
Private Ltd. for 1955-56.

\2) A co-pa of the Nonﬁcntmn
dated

rhe z3rd Murc 1957
under 3snb-u:t:!'.'l(m (6) soi'
Section 3 of the Buual
Commoditics Act, I955.

(3) A copy of each of the
following statements
showing the action taken
by the Government on
wmous usunnces,uz:o-
mises and undert
given by Ministers dur-
ing the various sessions
shown against each :

(i) First Statement

Fifteenth Session, 19
of the First Lok ¢ biu
(77} Supplementarv State-
ment No. IV
Fourteenth Session,
1956 of the first Lok
Sabha.
(s51) Supplementary State-
ment I
Thirteenth Session,
1956 of the first Lok
Sabha . .
(iv) Supplementary Sutc-
ment No. XVII
Twelfth Session, 1956,
of the first Lok Sabha

(v) Supplementary State-
ment No. X1X

Eleventh Session, 1955,
of the first Lok Sabha

(wi) Supplcmcnury State-
o. XXI1

Ten Senlon 1955,
of the first Lok Sabb

@A T«“s‘“fﬁ-ﬁ
¢ 1957

Vi I

ission Act, 1946,
(5) A c?y of the Khadi
Industries
Commuim Rules, 1957
under (2) of
Section the Khad:
and Village Industries

Commission Act, 1956.

6) A of the Rum!u
of by

ween the nt ]nl 1
and the 3 Scmger' :
1956.

(A of each of the
fo'llondng Nouﬁcl‘n'm
under sub-section (3) of
Section 169 of the Repre-
sentation of the People
Act, 1951, making certain
amendments to me Repre-
sentation of the People

(Conduct of Elections
and Election Pettitions)
Rules, 1956 :

€3] Not:.ﬂ.cauonNo 5.R.0.
2719, dated the 16th
ember, 1946. .

S.R. 0. 3«58 dated the
14::h Decunbu 1956.

(1) Notifieation No.
S.R.O. 412, dated the
4lh February, 1957. 4

(8) A copy of the Notifica-
tion No. S.R.0. 140, dated
the 1oth January, 1957,
under sub-section (3) of
Secton 28 of the Repre-
sentation of the People
Act, 1950, making certain
amendment to the Repre-
sentation of the People

ation of Electo-
olls) Rules, 1956.

under sub-saction (3)
of Section 641 of the
Companies Act, 1956 :—

(a} Notification No.
S.R.O. 1281, dated
the 23rd hprll, 1957.

(¢} Notification No.
S.R.O. 1435, dated
the 7th Mav, 1957.
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peni
1956, published in the

Notificstion No. S.R.O.
:380, dated the 4th May,
1957,

CALLING ATTENTION TO
MATTERS OF URGENT
PUBLIC IMPORTANCE

Shri S. V. Ramaswamy called
the attention of the Minis-
ter of Food and Agriculture
to the rise in food prices and
steps taken by the Govern-
ment in regard thereto.

The Minister of Food and Agri-
culture (Shri A.P. Jain)} made
a statement i regard thercto.

ELECTION TO COMMI-
TTEES

(1) The Minister of Food
and Agriculture (Shri
A. P. Jain) for the election
of Members from

among the Members of
Lok Sabha to be Members
of the Indian Council of
icultural Research.
Motion was adopted.

Mmu[er
(Shri M. V.
Krishnappa) moved for
election of members from

Dary Dieast

COLUMNS

the Members of
Lok Sabha to be members
of the :

() National Food and
Agricultural

tion Lisison Commi-
ttee.

(n') Indian Central Qil-
s Committee; and

(i) India Central To-
bacco ittee.
140—48
PRESENTATION OF RAIL-
WAY BUDGET . .

The Minister of Railways
(Shri Jagjivan Ram) pre-
scnted a statermnent of esri-
mated receipts and expen-
diture of the Government
of India for the year 1957-58
in respect of Railways.

MOTION ON ADDRESS
BY THE PRESIDENT .

Shri M. Thirumsala Rao
moved a8 motion of Thanks
on President’s Address.
Shri Mathura Prasad Misra
seconded the mouon. The
discussion was not conclud-
ed.

AGENDA FOR WEDNES-
DAY, 15TH MAY, 1957—

Further discussion on the
motion on ad iress by the
President and presentation
of the Budget General,

14B—51

Coryn¥: &

151—68

168292



